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' C‘G '{\-e i Hon

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCBH
LUCKNO W

L3N B

K e 03fRcecda2bososeeeen 13“/90
Suraj Prakash sees00crssecttor s ADDlicant.
Ve, '

Uo Do Io & UrSo  eeeevesnseess RGO é Respondentﬁ.

Hon'ble Mr, D,K, Agrewal, J.M,

Hen'ble Mr, K, Obayya, AN,

(By Hon, K, Obayya, A,M,)
This applicstion under Section 19 of the Adminisa

trative Tribunals Act, 1985 has been filed challenging the

orders dated 02,0€,89 and 14/21,09,89 contained in Annex.A-8

& A-9 to the applibation rejgpting extension of selection

grade to the officers of Administretive and Financial Streams

working in the Geological Survey of India (Ggs;l.)g

2, | The applicant joined Geologicél Survey of India

(G.5.1.) as Regicnal Administrative 0fficer (ReA.0.) in 1977,

after selection by U.P,S.C, 0N the Basis of Fourth Commia

ssion's recommendation, 'Selection Grade! was introduced in

GeS.1, bepéfitting 24& officers out of 284 at the level of
Directorg. Hoﬁevar, this benefit uas qonfined only to
Scientific-and Technical Streams and not to the'Adminiétrahi
ahleinaneial Streams, Agg?ieved,by this, the applicant
made repfasentatioqs to the authorities but his request was
rejected oh.the groﬁnd that he was not holding the pdst in |

the 'Organised Cades',

3e It is Statedfby.the applicant that he belongs

to General Central Service Group ‘'A' and the Administrat iv
Stream is a constitutent of~the cadre structure of G,5,1I,

‘ /2// . Contdooooooo.o.c.opzf-
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'Selection Grede PYst', The denial of the same to Adminis-

for consideration of 'Stlec:ion

and.that the order duted 13.03.l987 i55ﬁeﬁ Ey che [dinis*ry
of Finance conveying sanction of selection gradé does not
mention about the 'Organized Cadré' and that all.the pocts
iﬁ G.S.I., of the level of Junior -Administrative Grade, hove

to be taken into consideraiion for workine out the number
. . J

of selection grade posts, - There are 21 posis in the Adminis-

*

trative Stream and 15j% of this works out to 3, as such
3 posis in the Administrative Siream should be upgraded to
Selection Grade, I is further stated that the 'Stores Streem®

which is also a part of administrative wing, has been consider

B ATy

ed for selection grade and one post has becn created as

trative & Finance Wing amounts to discrimination,

~

4, The stand of the respondents is that the
Adminiscfa;ive & Financial streams have no’ been included-

for the benefit of 'Selection Gpade! because they do not
consiiutle an 'U.ganized Gadre! in that the criteria of -
Direc¢ Recruitment uptio 50 per cent to the pos%s is not Vel

satisfied in these streams,.. : ~ o

L

5, Je have heard the counsel for ‘he parties and

also perused the record. The only ground on which the. .
Administirative & Financial streams have not hocon. included
. /“/' .

det is thot this is not

an f'QOrganized Jroup=-A' servigk, since the criteria laid dovn
for considering a service af an 'Organized Sroup'! is not

-~
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?ﬁ; ! J,Wé have given our careful céhsidergtioﬁgto the
Vo
A "4
:foice memorandum deted 14,08,1987 (Annex,A—3) LQITGd upon.:
by boch the sides. 7The memorandum recds é§ unders:. A
, , LI No. 19/1/86-pp
y . , _ ’ Minis.ry of Personnel, Public Jdrievances
L. : and Pen51ons,
. (Depariment of Personnel & iraining) "

(PP Division)

6th Floor, Nirvachan Sadan
Ashoka Road, New Delhi - 1

Dated= the 14th August, 87,

OFFICE EHO.ANDUN

SUBJEC s  Recommendaion .of the Fourth ®entral
pPay Commission - Orders rega:ding
Selection Grade in Group=-A Services,
The undersigned is.directed to Say
that pursuant to the recommendation of the Fourth
] ~ay Commission regerding Selection 3rade posts
for Group'A' Central Services, ihe 2-esident is
pleased to decide that in all Group 'A' Central
ﬁ% : Services :the number of postis in the Selection
" Grade shell be equal to 15, of the Senior Duty
Posts (i.e. all duty posts at the level of:
Senior-Time=Scale and above in :he cadre).

8

However, there shall be no incre-~se in the over-
. all strength of the cadre, An Officer appointed
/1;99 | to the Junior Adminis‘'rative Grede will be grant=-
K edSelection Grade, if he sa .isfies that condition
| prescribed in paracraph 3 and 4.

2, - It has bwen noted that, save in few’
cases, the formula of 154 of Senior Duty Posts
will yield figure which is less. than the number
of poSts sanciioned in the Junior Adminisir:iive
Grade, Hence, there will be no difficulty in
implementing the decision. H wever, in a few

casc¢s, the formula yields a ficure which is
slightly hiher than the number of posts sanctiion
~ed in the Juhior Adminis'rative Grade. It is
made clear that in respect of these services, ‘he

number of pos:is in the Selection Grade will be
limited to :he number of posts sanctioned in the
Junior Adminis IQ;IVG Grade, -

>COn Ld. P EEEER .p4//"'
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36 - Ao)ointing to the Sclection lrade and
.0 posts carrying pey above the Junior Adminise
tiative Gradu Scale of pay in Jroup 'A' Ceniral

services shall be made by selectiion @n merit
with due regard to seniority,

E , 4, : No member of the service shall be
eligible for appointment to the 'seleccion grade!

until he has entered the fourtecnth year of service
on the lst July of the year calculated from the

year following the year of ex.mination on the
basis of which the member was recruiied.

5. © Appointment to che Selection Grade
' shall be made by a Commitiee to be consiitused
internally and the cases relﬁﬁinj <) apdoincment
shall continue co be sent to :he E.0. Division
of this Departiment for obtaining.the prior
approvel of the Appointment Committee of the
Cabinet., iis provision h shall no: apply o
such of {he Departmencs as have been specifically
< | emro.iered to ake apsointments at this level
sithin their own competence. |
6e This supersedes instructions containes
in this Departmentits O.iM. No. 5/12/79-P>-11I,
dated the 3lst July, 1982, Accordingly, the
condition regarding stegnation at maximum of
Junior Adminiétrative Grade for two years for
‘promotion to Selection'Grade conicined therein,
is hereby removed.

‘ﬁi 7e The orders regarding fixation of pay
on ajpointment to Selection Grede will be issuec

separately.

8 These 6fde:s will take effect from
01.01.1986. -
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(Hindi version will follow) ®

Sd/-
( V., UPPAL )
Director (PP)
Phone -3 38L364

- | Contdsssuseis. p5/=




7 , Frem a reading of the above memerandum, it is
evident that the recommendation of the F@urth-Pay-Cammissian
regarding grant of selectien grade, which was accepted by

the President, is in respect ef all Gréup 'A' Central Services
subject te satisfactien eof the cenditiens laid down in parss

3 & 4ef the said meme, There is no mentien @f"wrganised
service! as a pré~conditien for the benefit ef selectien gradet
Further it is noticed that in para 6, there is clear indicge
tien that tﬁ@se instructimné supersede the earlier instrucw
tions centained in O.M, Ne, 5/12/79-PP/II dated 31,07.82.

The conditiens geverning grant ef selection grade as laid

dewn in paras 3.& 4 read together with the clarificastien in
para 6, indicate that the abave memorandum is self-contained
in al)l aspects and not tp be read in confinuation ef any

ether previous instructiens/erders en the subject, The learred
cuunsel»fmr the Respon@ents has net breught te our nétice

any instruc¢tien/erder to the effect, that the previeus

instructiens/erders on the subject continue to operate net-

withstanding the abeve memerandum. In para 10(a) of the reply

the respondents reiterated their stand that 'selectien grade!
is.applicable enly te Organised Greupl'A' Central Service
according te OuMs No. 5/12/79«PP=II dated 31,0782 and further
clerified in O.M. dated 06401.1989, we have carefully
examinsd these references, As observed.by us earlier, the
O.Me dated 3L,07,1982 steod superseded wide parachHref O.M.
dated 14,08,1987 (Annex, A-I) and the term 'Orgenised Service-

1Y
‘
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ne doubt appears in O.M. dated 06.01,1989, but this is by
way of clarificatioh of O.0i. dated 14,08,1987, and the

' clérifioation cannoﬁ impese fresh restrictions, and ta the
extent, they afe contrary to the main.orders, they cannet be

acted upon and are not valid,

84 The Department has alse taken up this matter

with the Ministry concerned, duly recommending the case of

the applicant (Annexﬁre A=3, A74 & A=7). It is stated in
theée letters that the Administrative & Finagncial Streams

are very much within the cadre structure of GiS.I. and GJS.I.
is an 'Organised Service', It is also mentiened that in

1982, no pest ef 1Selection Grade! was created‘in the Adminis-
‘trative & Financial S?reamé due to the fact that there was
@hly one Junier Administirative Grade pest in the stream, and
consequently, the creatien ef S;lectien Grade was not considere
.but new the pesition is different, and there'are number ef

officers eligible te be considered for 'Selectien Grade!'.

94 , The learned counsel has alse brought te our netice
“the decision of the Principal Bench of this Tribunal dated

174505,1990 in 0.A. No. 119 of 1988 (Kashmira Singh v. U,Q0,I,0r

wherein the cententien that the benefit of Selection Grade is—

applicable @hly te 'Organised Central Civil Service Group 'A'!

was rejected by helding that the recommendation of FourthePay-
Commission, and erders issued in O,i., dated 14,08/1987 cover g
all General Central Services Group 'A's¢ We agree with'this

. finding, and hold that the issue is settledyt

100 It is the case of the applicant which is net

deniéd by the respendents that in the 'Stores Stream' also,

there is no direct recruitment upto 50-per cent; as such it is
alse net an 'Orgahised Service', but one post has been upgrad
as 'Selectionegrade~post! in the Stores streams That being
the case, we see.. no juétiﬁicatien, fwhy the bersonnel in th
Administrative & Financisl Streams shouid be deprived of the

benefit of Selection Grade', There is nothing in the erder

\ COntd""o.oonclo-'oop7/-



of the Department of Personnel (Annexure A=I) to suggest

that the Administrative & Financial Streams are ﬁ@t entitled .

fer Selection Grade, Frem this, it follews that orders dated
02.08489 & 14/21;09:89 (Annexure A=8 & A=9) rejecting grant
of Selection Grade te the applicant,cannot bé sustained, and

are accordingly quashed,

1L In the light @flthe discussions above, we direct
that the pest of 'Selection Grade'! be created in the Adminis;
trative & Financial Streams. With regard to the prayer for
promoting the applicant to the 'Selection Gradeét, that has

to be considered en merit and the department may consider

- this, as per the rules and conditions laid down in the Gevtt,

Order (Annexure A-I), We dispese @f'this application with

the direction as above; in the circumstances parties te

-

AT
MEMBER (J)

bear their costs,

! ) q& :
Novenber gk, 19903
Allahabad,

(karn)
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. Has' the: documant of authorlsatloq/ : ;,%ﬂ
Vakcletnama been filed 7 : :
. Yo
‘1= the oppllcatlon aocompanled by .
8,0, /Postal Order for Rs,50/=-
Has the certified GOpx/cgpies ’ o zbé) )
of the order(s) acainst which the.
‘application is made been filed? o
a) Heve the copies of the = i Lﬁ&
' mocumnntq/LLlled upon by the '
applicant and mentioned in the
anplication, been filed-?
+) Have the documents referred ; ({? )
' to in (a) above duly attested
by a Gazetted. Officer and
numbered accordingly ¢ o '\L?

10;
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Particulars to be examinod -

"been-indicatcd. in the application?

_ Ie tho matter raised in the appli- "

Is the appeal competent 7 -~ = | pr>

- a) -Is the application inthe .  Yp

preseribed form ?

b) .Is the application in.paper
book form %

c) Heve six complete sats of the
-apnilcation been fiked ? oo

a) Ialthe‘aﬁﬁeal in time ? B tkj’

k) If not, by how many days it )
© is beyond time?

c) .Has sufficient case for not

making the appllcatlon in ‘time,
been filed? . -

c) . Are the documents referred .
to ih (2) above neatly typed
in doqblu sapce ? : :

Has the 1ndey of  deocuments been - ULQ
filed and pageing dong properly 7 - '

of reprusentation made and the

Have thefchrmnological details =
To

out come of such representation

cation pending before any court of

- Law or any ather Bench of Tribundl?

oo |

- »\ .
e

;Ehdorsement as to result of gxaminationA



14,

16,

17,

11.7

“Arc the facts.of the case "{4

sidc bf‘thé paper 7. . 5 :
Have tHe particulars for interim : ;j¢72
order praycd for indicated with '
reasons 7
Whathet all the remedies have ' '}k> : SRI

- been exhausted, ) -

diﬁesb{

; R
particulars to bo Examined - Endorsement as to resylt of examination
Arc ‘the application/duplicate %

-copy/ spare coples signed ?

Arc cxtra copies of the applicatlom L1/3

with Anncxurcs filed ?

a) Identical with thb Drlglnal ?

&) Defective ?

0) Uanting in Anncxurcs

Nos;;w;_‘_‘“pagcsNos ?

Have the file size cnvelopes . No - o )

bearing full addresscs of the

respondents been filed 7

‘Are the given address the . LV&' " , | R
- registered addross ? o A ' »

Do the names of tho parties - _ q/" - -

stated in the copices tally with ) , iy N
those indicated in the applk-‘

Catlon q? _ R . C

Are the translations ccrtlfled , ,~“dl¥«" e L : . _ S

to be ture or suprorted by an

" Aftidavit affirming that they
ars true ?

mentioned in item no, 6 of the !
agp¢1caclon 7

a) Concisg 7
b) Under: dlstlnct heads ?
c) Numbered consectiva 1y & I

d) Typed in double space on one
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| A8 0.A. NO.134 of 1990 (L)

18,4,1990 Hon'ble Mr. D,K., Agrawal, J.M.
i O Hon' ble Mr. P.S, Hgbib Mohammad, A.Me

' Km. S. Srivastava, for the applicat is
present.

- Heard, learned counsel. v

]Issﬁe notice to the respondents to, show
cause as te why, the petition be not admitted.,
The Eespondents may £ile counter affidavit at’

' the admission stage itself, |

Let; notice for Union of india, be served
on Senior Standing Counsel, Govt., of India,
i Counter be filed within 4 weeks, hereof and rejoinder,
if any, be filed within 2 weeks, thereafter,

,
e )

List it on 03.7.1990 for orders on which date
1 the case will be finaly dispose of.,

‘I | s Nadtes a9
' 84/- 54/~ Y e
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a o N THE CENTRAL ADMINISTRAT NE TRIBUNA_L
ALLAHABAD

o,

T afalee

DATE OF DEC IS ION

S uwd=d \5"50\}(9‘_?\,\ o Petitioner

lﬂzggéc«g}!ﬁm &;ﬂ’@[@}: f:L Advocate for the Petitioner(s)

Uersus

(e fY‘e 9'7‘4/@7‘\ ‘?G\A Respondent

D e e T B

’ - T - . .
.,ig;_w_}i N_“_“_\_é‘_; C 1@\03\1(&}%"‘7 _Advocate for the Respondent(s)
CORAM ¢

The Hon'ble fize N . %we& 2 Tom
" The Hon'ble Mr,  \R,. G\;,::&W, . A™m

1s  Uhether Reporters of local papers may be allowed 2
" to see ths judgment ?

2. To be referred to the Reporter or not 7

3, Whether their Lordships wish to ses the fair copy
of the Judgment.?

Sy

4, Whether to be circutated to all other Benches 7

Ghanshyam/

y,

[}
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Circutt  37EL Lu)‘,,,/tl |
Dace . I‘"‘ | ; t $ e ane
Date of W 6cip _

N Per R,cg{istrar(J’

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL. BENCH
" ALLAHAB A D iheuclBund dvedinad

o8 o8 9

IN DEX
IN

COMPILATION NO. ONE
- IN

Ouhe NOo _13M _/1990(‘5

QN

(U/sec.19 of theAdministrative Tribunals Act, 1985)
Suraj Parkash sApplicant

versus

Union of India & others. . .Respondents.,

il Rl B 2k S Rl Ll Rl Sl Rl Sl Tl Sl Tl 2 Rl Bl Dl Bl Rl Rl Rl Bl Rl Sl ™
Sl.Neo., Particular of documents, Page No.
bl Bl Sl Saad S S ol Sl Rl Sl S i Sl Bl Baall Tl Sl S Rl Rl Sl P Lol L R

10 PEtition. 1"' 23
2+ Annexure-aA=8.,0rder of Respondent no.l

dated 2.8.896 24"259
3. Annexure~A-9,.,0rder dt.14/21-8-89 266

passed by Respondent No.3e

M L R e e L M o L R L WS M L M o s o R L R e L e e e o e o e s TED L AN e e S

K" 1990,

DT |} APRIL {\
- COUMSEL FOR THE APPLICANT.
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Dat:~;..l“ "
Date of it ccipt b0

Wcﬁx{;\&sﬁm‘m

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL .BENCH

ALLAHABAD.

;ﬁt‘\-
DRIGINAL APPLICATION NO.__ \2Y /1990 L,
(Under section 19 of the Administrative
< Tribunals Act, 1985 ) ’ N
fﬂﬁig Suraj Prakash
. o L , ,
- N Regienal Administrative Officer

Geelogical Survey of India,
erthern Regien Allganj Scheme,
a

‘Secter-E, LUCKNOW. |
« e s sApPPlicant

“’ AND

1. Union of India through secretary,
Department ef Persennel & Training,
.P.P.,Division, 6th Floer,Nirvachan Sadan,
New Délhi. (

Secretary, Ministry eof Steel & Mines,
Department of Mines,New Delhi.

1N

Director General, Gealegmcal Survey}k
of India, 27,J.L.Nehru Read, '
Calcutta-700016.,

.....Respondents;'
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DETAIL OF THE APPLICATION

1. PARTICULAR OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE ;

i

The present application has been filed
against the order Ne.16/1/89~PP dated 2nd August
1989 passed by Respondent No.l and also Order No.

A~11013/1/88.M.2(A)New Delhi,dated 14/21st

August 1989 passed by the Respondent no.3. Rel%éf;
has- also been s@ught‘that this Hon'ble Tribunal
may also c?eate a pést of.Seléction Grade in
Group A services .in Junior Adrﬁiﬁistrative Gradt?\‘
level in Administratéve Stream of‘Geologécal \
survey of India in pursuance of petitioner's
represen ation dated 20.3.89 and 7.2.90 and also
recoﬁmendatién/representatien dated 20.6.89

- -

igsued by respondént no.2 to eespondent no.le

.2« JURISDICTION OF THE TRIBUNAL 3 Tbe applicant

ion is within the jurisdiction of this

-

léTribunal.

LIMITATION The applicant further declares

tﬁ>>

that the present petition is being filed within

the limitation as prescribed under section 21 of

the Administrative mm, 1985,



-

30

4. FACTS OF THE CASE :

L]

The facts of the present case are given belew :

-

(1), That the Respendgnt,Ne.l has issued a letter
on 14th August 1987 accepting the recemmendatien ef
IVtn Pay Commission Repert regarding the selectien
grade of Greup A services threugh which it has been
decided that in all.Greup A Centrél,Services a number
of pests in the selection grade shall be equal te 15%
of the senier Duty Pest but thefe shall be ne increase
in the staff of strength of the cadre, It was als§
mentioned that the Hunier Administrative Grade Officer
shall be granted selection grade by selection en merit

'ﬂy' with due regard eof the seniority and ne such efficer
shall be eligible for the appointment to the selectien

untill

grade mmkxkikk/he entsped the fourteenth yearsef

" service cﬁ lst July of the year calculated frem the

yvear fellewing theyear of examination en the basis ef

ﬂjgj' ,\fwh;ch the members were recruited., Through the said

* )
0
X \ -

tter the instructions issued by the Reépendent no,1

,ﬁ

éa 31gt July 1982 was also superceded and the condition

1

13
}

- - regarding stggnation at maximum of Junier Administrative

-

Grade fer twe years fer prometion te Selection Grade

was removed. A photostat copy of the aforesaid letter



'.,4’

dated 14.8,1987 is enclosed herewith and marked as

- an=l, Annexure - 2~ I te this petitien.

s .

% (2). That under the centrel of respondents no.l
and 2 there are nine streams under which the efficers
are workéng in the Department which reads as under ;-

(1) Geelogyeed
- ' (11)Geophysics(Exploratlan)
(iii)Geephysics(Instrumentation)
(iv)Chemical - -
\ |
(v)Mineral Physics . .
. (vi)Mechanical
(vii)Dprilling
; (viii)storeé‘wu
ﬁy (ix) Administrative., = -
(3). - That ‘in pursvance of the aferesaid pelicy
- ~ letter dated 14th August -1987 issued by the respondent

'Noﬁl, the respondent no.2 has issued a letter en 15th

June 1§?8 creating certain pests ®f Selection Grade in
Yy

/ﬁrloug Scientific and Technical Streams in Geelegical

2
Su:yey of India wee.f, lst January 1986. A photestat

'ceﬁy of the erder dated 15th Junel988 is enclesed
Ann-2.2. herewith and marked as Annexure A= 2 te this petition.
The perusal of the aforesaid order weuld ge te shew that

Aspast - At

,4-\ * 4
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244 pests ef Directers (Selection Grade) in all the
o streams mentipped abeve excluding one,i.e, aAdministra-~
tive Stream, have been created eut of existing 284

pests ef Directer,

(4) - That the respendent ne.3 has referred the.
matter regarding c;@aticn of Selectién Gfade pest in
Greup A service ef Geelegical Survey @f India, te the
Re spondent ﬁe.Z,threugh;whiéh'the ;&tegti@n was drawn
toewards theiitem_ﬁ@; nine mentionéd abeve, i.e, regard-
ing theA@@ipistrat;ve;Stream. It was stated that ne
selectien Grade pest have been created in the said
Stream. Tﬁoﬁgﬁ the Administhative Stream is very well
within.thé étruétﬁiéi é#te;ory of Geelegical Survey

_af India. é bh@testgt ceopy of the letter datedq?th

P

June 1988 is enclesed herewith and marked as

Ann-3A.3 Annexure A-3 teo this petitien.

2K That therespondent ne.3 again addressed a

t}té,,r te respondent no.2 regarding creation of
J/}-f' /,I:' ' ) e
_Seldction Grade pest inGroup A services in Geelegical
: ] - ) ) ':’j:u

T e el sl

2 Coon 77 ' '
“Sve“gurvey of India and it was stated that the Geelegical

oo
~le
- ey
1Y

- - - . i

Survey of India is being treated as an organised servi-

ces andas such the pest ef Seleci;izziiige in Junier

jyee
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Adnministrative Grade were éreated. In the said
correspondence it has'been hiéhlighteé éhat'in the
year 198-2,‘:ir..eo inmediately after the repert eof Third
Pay Commission, tﬂe similar centeingency arisen and
at that time alse in certain streams of Geelegical
survey of Ihdia. post of Selecfién Gréde were created
s and at that time in the Administrative and Finance
Stream of the Department no post‘ef Selection‘Grade

’

were sanctioned and perhaps because ef enly one Junier
Administrative Grade level sanctioned pest in each

Administrative and Finance Stream and the incumbent

holding the said pest were net stagnating fer twe

years after reaching the maximuh of the scale, In

the Stere Stream alse ne SelectiornGrade pest were
sanctioned in the year 1982, but after the recemmenda~
tion of IVth Pay Cemmission, one pest of Selection érade

P inStore Stream has been sanctioned whereas in the
fA" ot "‘T “\

N
J
/

L. \I\\ .
o \A inistratige and Flnance Stream ne such pest was

sanctioned. An attempt was made by the respendent

-~

\y Sfto xEXpuErAEnk make it clear before the Respondent
L — .

\\:9/’ Gt
So—---“Koe.2 that the pesition of the Stere Stream was werst

than the Administrative and Finance Stream in the year




Te

1982 as in the Store Stream there was ne Selectien
Grade post in Junier Administrétive Grade level,whereas
R ‘ in theAdministrative & Fimance Stream ene Junier

i

Administrative Grade level selection pest was there,
but the post were created because e§ the fact that the
officer whe was heldirng the said post ceuld net reach
to thg stagnating peirt. Since the case of theSt?:e.

Stream has been considered and a selectien grade pest

has been created after the recommendatien of IV th

Pay Commissien and as subh by net sanctiening any pest
of Selection Grade in Administrative and Finance
Stream will be a discriminatory_aétion and as such a
'?, recemmendation was made to re-examine the matter, A
photostat cepy of the letter dated 19th September, 1988
Ann=-p=4. is enclosed herewith ;nd-mgrked as Annexure A~ 4 te

. this petition,

That the petltlener Jelnted Geelegcial survey

nndla on 27th Aprll 1977 in the present pest of

-.,q

‘of direct recruitment previded in the Recruitment Rules

of that time and fer the last 13 years he is centinuing

/i%wyﬂué( | ‘//gfﬁywaféqgtbz)
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AGyM

oty

'.‘<;j§;/§é£§% actimn of the Respendent ne.2 is discriminat

B. .

-en the said posﬁ. S;nce the petitioner is a -menber
ef the AQminist?ativg wing ef Geelogical‘Sgsvey of
Indig'General-Central Services Greup A and‘as
per the.pelicy ;etter dated 14th Augué; 1987,|h§
was reaching te the peint of elligibility fer
consideration ef the Selection Grade and as such
in view of the letter dated 15th June 1988 issued
by the respondent ne.2, no such Selegtien Grade

pest was sanctioned in the Administrative Stream,

a represeﬁtatien was made by the petitiener te the
Respondent ne.3 statirg therein that the Selectiens
Grade post have been.created in.respect of all them

streams of Group A services of Geslegical Survey -

of India excluding in the stream in which the
petitioner belongs. It was also stated in the sai
representation that the Store stream has alse

been sancticned ene pest ef SelectiornGrade,which

T~

o

- ls at par of the Admlnlstratlve Stream and as su

an@%agtually frustrate the interest of persons v

_"égﬁ“in the Administrative Stream,vwhe are elligib

te get selection grade.In case no Selectien Grad

pest is sanctioned in the Administrative Stream

B



B

%

as auch a prayef was made in the sald representa-
tion that likewise to the Stere étream.the pest
of SelectionGrade may alse be sanctioned in the
Administrative Stream aefid Gfoﬁb A service of
Géolegical Survé§'®f India. A‘cepy of the
representation dated 20,3,1989 is enclosed herewith
Ann=-A-5, and marked as Annexure-ﬁSt@Ithis petitien.
(7« That another communication was made by the
Respondent no,3 to ‘the respondent no.2 en 15th
May 1989 and it appears the éaid communication
was made with refeence to-certain D;Omletters
tad mentioned therein-that the letter dated 14th
August 1987 issued by‘éhe respondent no.l1 does
éet specify its-applicabiiity to organised group-3
services; I£ refers a-cammunicétiwn dated 13th
%, March 1987 of the Ministry of Finance, Department
JQ§P§ gxpenditure, New Delhi,where it has been stated
),

that the recommendation with regard to the Selectio:

L~ . -.n Grade post in the scale of R.4500-5700/- will
also apply to the officers of Geological Survey ef

India. A phoﬁbstat cepf“of the aforesald cemmunica=~

Agoty
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10,
-tion dated 15th May 1989 is enclosed herewith
. Ann-a=6. and marked as Annexure A= 6 to this petition.

o
.
. £.

(8) s That perusal of the aforesaid document would

go to show that it has been specifically‘stafed

1

in the said document that_ selection grade pest

pee

A ‘ in Uynior Administrative Grade levél in all Steeams

have been sanctioned except the Administrative and

s 4 =

("

Finance Group-Avih spite of thé fact that cadre
structure of Administrative and Finmce Stré&am in
Greﬁp,A is similar to the Store Stregm ;n,Geelogical
ﬁ% Survey of India for which th? Selecti@n_Grade post
- has already_been sanctioned and ;t has b?en beldly
men;ioned'that there is no justificgti?n'for denial

of Selection Grade Post in the Administrative and

=7

Finance Stream in Geolegiéal Survey of India,vhich

g”?"‘- ormg part of the cadre structure of Geological

Qﬁzﬁufgey of India., It has also been mentioned that
A\

the Administrative and Finance Stream.beleng to the
General Central Services Group A like thgt ef

other Streams,e.g. Geology, Geophysics Drilling,

- ' '
Stores etc.. . %\(LAM'

Aeait
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Ann=aA.7,

11.

.(9). That the Respondent ne.2 has sent an office -
memorandum e¢n 20th June 1989 to the respondent
No.1l,through which a request was made te reconsider
the matter for greation of Selectien Grade pest in
Adm;nistrative & Finance Streasm. A photestat cepy

of the letter dated 20.,6,1989 is enclosed herewith

and marked as Annexurep-7 to this petitien.

(10) . Thatl sometime in response ofv the cemmunica:
tion dated 20;h June 1989 made by the respoﬁdent
ﬁé.z,to respondent no.l has issued én efficéd
memor andum té the'respondent No.2 threuéh which
it has been stated that non-functional Selectien
officers of )
Grade is admissible enly tefOrganised Group A and
benefit of nén-functional selection gréde has also
been granted to all thé éeven sciegt;fiéAana
Technical streams evaeolcgiéal Survey of Iﬁéia,as

mhese have all the characteristics of an organised

’ \ ‘xdce incdluding the one that the direct recruit-

’:;. b/;;q% at the thvel of Junior Time cale is 50% or
’ /

criteria was not ‘fulfilled by the ABMLNISTRMVEInd

Financeéd Stream of Geological Survey ef India. The



-

sald communication dated 2nd August 1989 of the

respondent no.l was sent by the respendent ne.2

.o

kN to the respehdent no.3 through his communicatien
dated 14/21 August 1989 inferming about the

letter dated 2nd August 1%@9. A copy of the letter

dated 2nd August 1989 issued by the respondent no.l

< L

and meme dated 14/21 August 1989 issued by the
respondent noe.2 are encloesed herewith ard marked

Ann=-2A=-8 & ~ as Annexure-A-8 and A-9 to this petitien.
A—g. P~ - . 2oL ., . P e « A

(11) ,‘ 'l‘hatthough the said cemmunication had beer

~ M ,

referred to in representatmn @f the petiticner,
which ’

/xx was made earller,l.e. on 20th March 1989 by the
petitipner and as such the petitiener made anether

) . ) Log .
representation giving full detailsen 7th February

1990 through which ithas been specifically stated

that the letter issued en 14th. August 1987 by the Fer

/;@3& respondent no,1 do n@t specmfy :Lts applicablln.ty
e '\’ g

0§ the Organised Group A general Central Services

\‘*

)@ Yy . Contrary to this it has been specifically

/; .
AN I .

N Ot A stated that all Group A general central Serva.ces

e _//

g "‘w‘/_/,"

the number of pests in Selectien Grade shall be

equal te 15% of the Duty post. It was alse stated

Loorrx ' | /QL'“W
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13. °

in the said répresentatien that the recommendatien

of IVth Pay Commissieon with regard te Selection

r Grade shall alse apply te all officers of the

-

Geologicéi Survey’of'India,in view of Notificatien
issued by the Ministry of-Fiﬁénce dated 13th March
1987. The Department of Min¢s classifies the
Administrative éndvFinance Stream of Geolegical
survey ef India as organised service and includes

: it as a cadgé';trengfﬁ-of Géological éurvéy of
India. It has also been stated in the said represen-

tatiéh that Administrative & Finance gtream ef

_Ge&legicallsﬁrvey of Infla satisfies all the

f@%{

conditions of Officé'mumoréndum‘ Cadres of Store
Stream is Similar te Administrative Stream in all
level'but.in the Store Stream thé'Selectien Grade

~ post has been created whereas in the Administrgtive

. v ~.
s ¥ N -

~===5=y. Stream it has been totally ignored,which is

,( B ~ . . l\‘.:‘- - . -

A i 7 NN . .

o o ﬂl\vwdlscrlmlnatﬂry action of the respendents, It has

)

-t

\ . ,
;Rse been werked out that 8 posts of Regional

e

/;.' . . .

I : . . ,
/(‘JAdministrative Officer/Diredtor in the scale ef
Rs, 3700-5000/- and 13 posts of Senier Administrative
Officer in the scale of Rs.3000-4500/- sheuld take

into acceunt in view of the letter dated 14th

/féoyw K %A‘W
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ann=A~10,

Vg

g .

14,

AuguSt 1987 issued by the respondent ne.l. Se
15% of the total pest of nen<functional selection
grade would come to three,iaéo 8+13 posts mentioned
above equal teo-21 posts. The. administrative stream
oﬁ Geddegical Sﬁrvey of India satisfy ali the
provisions aﬁd‘conditions-of the said officé
memorandum and as such three pests of nen-functienal
selectien grade hasfworkéd out keeping in view the

21 posts total in view of Office-memorandum issued

by the respendent-ne.l has to be created in the

Adninistrative stream. A cepy of representatien

dated 7.2.1990 is enclesed herewith and marked

as AnnexureA-10 to this petitioch,

(12) . That it will not be out of place to

mention here that prier to joining theservices

iy 27th April 1977, the petitiener had been in

strength of General Reserve Engineering Ferce

]

¢
3

\,7} . .
ﬁﬁder the Mjnistry ef.Transpert and Shipping as
Civilfan Officer Grade-2I Group-A appointed

through Union PublicService Commission against

i VI
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1ls,

& +

the direct recruitment quota since 23rd June 1970

P

Y‘ to 15th April 1977 and after availing the joining

',ﬁ petieod, the petitioner joined the sérvices under the
contrel of Respondents ne.2 and 3 on 27th April 1977

and as such as per the law,since the petitioner

is inCentral Services since 1970, his services is b

o

bound te be counted from 1970 in Group A cadre,and
- as such in case ph:ge Selection Grade posts'are
v : ' created ip Admi;istrﬁy;ve;Streamhthg petitiener is
' boundito be §djus§§d.qgainst thQse posts,as-@hg
petitiéngr fqlfills the'criteria'laié d@wn ;p para
,%“' &4 of‘tﬁé ietter datgd 14th Apgﬁst 19287, issued

-~ ' o -

by the Respondent no.l, wseefs 1.1.1986,

(13) o That in view of facts stated abowve and a}so

the facts given in representatlons of the petitioner

.(.d‘n

- by N
,,,¥tbe petitloner is belng deprived of/lllegal actien
f///‘\ 4 \ J
' of\the“respondent noa2 by net creating posts in
\ -
,K%sélecé' Grade.in Administrative stream of
L I |
":\:'d."w“ h )
\\f‘ : Geel@glcal Survey of Indaa as he_has got every
\\ P e //
’.ﬁ'/; \ /]

RSN C A
\\ﬁaégi editimate claim to be adjusted against the |

/4%5NAJL€
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proposed three posts as in view of policy laid down
by the respondent no.l and he is being illegally

deprived of the said benefit.

(14). That it appears that the respondent ne.2
totally agreed with the respendent no.3 on

prlnCLple en the basis of reasons glven thr@ugh
i e s P -.:.:.: .

y its communication dated 7th June 1988, 9th september
\‘~ .

‘- “ . . 4 “ £

1988 and 15th May 1989 as enumerated in the letter

#’ dated 20th June 1989,vwhich was sent by the responden:
. oL L e e - Lo
-t ne.2 to respondent ne.l,but because of non-
. L e T A G e e e T L
appreval of respondent ne.l,the respendent no,2

feels handicapped in creating selectioen grade pest., .

When the respondent no.2 who is centrelling as well

PR

as post creating autherity of the vwhele department,

principally agrees thah the letter dated 14th

August 1987 issued by the respondent no.l dnes net
T Ty
’zfﬁf“ wwgi{peglfy its appllcabillty to the Organlsaéiﬂﬁ Group
o 7 N

Geeloglcal Survey of Indla and those offlcers are

the member @f Organised Serv:ces 1nelud1ng the post
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) |

7.

of Administrative & Finance Streqm and as such the
respondent no.l has got no objection except to’

'?J give its approval as the contrelling autherity

3
\T»'r:(
- ‘i

itself reccgn;ses the Administrative Stream as
éggéﬁised ‘services of theGeological Survey of -
India and as such’ the respondent'na;lhés got ne.
nexus to deprave the Administrative Stream pefsonn-
¥ | éis by saying that they are not the member of
érganised'Services.
S« GROUNDS s« . . . .

- Grounds .for the relief ,are as under :=-

A A. BECAUSE the pelicy letter dated 14th August
1987 was issued by the respeﬁdent-no.l}where a
policy has been laid doewn regarding Selectien

L . Gradd Post Group-AisefviceS‘and it has been
: o
N |

éﬁaaed that 15% of the Senier Duty pest will be
it o
‘recoghised as Selection-Grade post subject: te

A

AR IR . ) ) . .
x\fi‘27jﬂﬂkﬁhe ponditions mentioned in the said letter in
Nlent L

pemagraphs 3 and 4 and there is no such mention
that the said pollcy letter shall be applicable
to only Organised Group~-A services only and as

s

sy ont



ls,

such unless and unttll the said letter dated 14th

L

August 1987 is modified to that extent,benefit shall

J}" be rendergd to all the members of Group A services
vhetker they come within the ambit or Organised

Greup=-A or not,

y ' B. BECAUSE as per the recommendation of Respendent
No.3 and acceptance of Regpondent no.2, the

officers belonged to the Administrative stream of

,{f

Geological Survey of India are the members of
Organised Group=A services and as. such denying

, from @grpdation of Selection Grade pest in the
| Administrative stream is tetally illegal and

without any reason.

P

G+ BECAUSE the Respondent no.2 has principally

“‘

i§28§pted that the Selection Grade'pest should
3

**,_anlé? be created in the Adminlstratlve Stream.

’ﬂg} they fulfll the condltlens laid down in ﬁhe

b —_l

policy dated 14th August 1987, but it appears

| that respondent no.2is feeling handicapped in

-

creating Selection Grade post as they could not
0 uﬂé&Af«/

/éﬁ“p FUQJQL




get approval of respondent nosl. The respondent .-

no.l cannot put any hinderance befere the Respondent
o : : no.2 by not giving any ap?roval from creating the
"g | , T , AR
sele?tiop Grade‘po§ts ip case all cenditions
p;escgibed ip_letter dated 14th August 1987 is

fulfilled,

. De BECAUSE the Reépondent no.2 is an apprepriate
.. ST ) o KNS
authority for;creating of the post and as such
the-respondgnt no.l hg§ gef no authority to ?estrain
the rgspondgnt 99@2 ip gk creating gglectiop Grade
post %nggéé Fh;y fu;fill cenditions inlﬁhevpelicy

AIV letter dated 14th August 1987, -

... E. BECAUSE the letter dated 14th August 1987 has
‘ \::t i

“potibeen modified or changed

by - ' \1

3:;%‘

7)) ,

) RN/ . C .
poligy letter is modified, no further classification

. ;\"'.!‘-Vj u".‘ ’ ) ' ) '

tcan be made by putting frivolous objectien that

R ntuquetnl g

and it still eperates

-

is and as such unless and until the said

h>~:~

benefits shall be extended only to the Organised

Group A services.

-

F. BECAUSE the members of the Administrative stream

Abynst | %ﬂ“m
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chGeolégicél Sufvey of Inia ﬁaée already been held
by'the féspondent n0;2 as Menbers of Oréanised
éréﬁp A éervices and as such the benefits of policy
letter dated 14th Augu;£ 1987 is bound to be |
extended to the Aﬁministrative Stream aisoaih

like mannér‘ef other streams of Geélogical Surﬁey
efIndia,

G. BECAUSE the petitioner has already entered iﬁ
Group-A services ﬁﬁder'the General Central Sérvices
Group-A in 1970 and hé éhéneafter;joined tﬁe"
serviéés of Geologiéél'Sdr§e§'of‘1ndié'in 1977~;nd
as éuch he has got a legiéimgée claim te get
Selectioﬁ~Grade in case the post of Selectien Grade
in the Ad@ihistrativé Stream is created and;the‘
benefits of letter dated 14th Angﬁst)1§87 sﬁall‘

5e exténdeé te him aléo.but the Réspénaeht ne.2

-

s depriving the petitionér frem the said faci\iitiesé

T

‘e

DETAILS OF THE REMEDIES EXHAUSTED

.«

That the applicant declares that he has
availed of all the remedies available to him under

the relevant service rules,etCs..

S
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7~ MATTERS NOT PREVIOUSLY FILED OR PENDING‘ BEFORE
ANY OTHER COURT. | | '
The applicaﬁi.further declares that thé
matter regarding which this petitien héé been
filed; is néf'pending before aﬁy Court of Law

‘or befere any other Bench of this Hen'ble Tribunal.

8- RELIEF(S) SOUGHT :

That in view ef the facts and circumstances

stated abeve, the applicant prays for the fellowing

reliefs s=

on

i) a-digect;;é'ﬁay be issued by the respondent ne.l
to a@cord.appr®Val to the reSp@pden£ noez‘far
creating selecgion Grade peost at Junior Adminise
Trative Grade lavel in Administrative stream

[
L4

of Geolegical Survey of Indig

ii) a Directien may be issued to respendent ne.2

.

to create Selection Grade pest at Junier

iii)a Difecﬁiénvmay be issued to respondent No,.l

\
- . .5

- p——
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22,
te accord benefits and priviledges of
Selection Grade-A pest at Junior Administratiw
%v . |
6,. " Grade level to the petitioner in view of
' ¢ ' ' Pelicy letter dated 14th August 1987 as he
T

fulfills all the conditions laid therein.

iv) any other and further direction as ﬁhis

& -  Hon'ble Tribunal may deem fit and proper

in the circumstances of the case,may be

L\,/ issved rin favour of thé»petiticsnér ; and
V) award cost ef the petition,

£ | '

‘,j 9, INTERIM ORDER, IF ANY PRAYED FOR : ,

In the circumstances ef the present case,
at the moment the petitioner has get no cause of
action for making any prayer for irnterim relief,

but in view of facts given in paragraph 4 as well

_ as metioned in paragraph 5 principlly the
N - ~
went no.2,vho is centrelling and peost

%Q" y "‘."‘ . e .
*Jcreating authority,agrees for creation of selectior—

Ead

{0~ .Grade post im Administrative Stream and as such

‘~"\C'f’u,: “
in case this Hon'ble Tribunal issues a short _netic—
to Fespondent no.2 and 3,the petitioner has got

g__/@a@cw' - B : /%MW




_ANNEXURE NO., A=8

NO. 16/1/89-PP
Government of India .
Deépartment ofPersonnel & Training
(P oFe DiVi Si@n)

6th Floor,Nirvachan Sadan
New Delhi the 2nd August, 1989,

.* \
OFFICE MEMORANDUM

The undersigned is directed to refer to Department
of Mines OiM. No,A=11013/1/88-M.2 dated the 20th June,

1989 on the grant of Selection Grade post in the
| v _ i ‘

Finance andadministrative str@ams im Geological

—

Survey of India,and te say that in terms of Department

-
.

OeM. No.119/1786—PP'datcd’cﬁe 13th Augg§;, 1987,
Non-funccgonal Selection Gréde is admicsible only
to officers of organised Greup 'A' Service. The

benéfit'of NFSG.has been cxfended to all.che

seven Schentific cndTechnical streams of GSI

as tﬁese have all the characteristics of an crganiéed
/ éervice including tﬁé one that fhe‘direct recruitment
at thhe level of JI'S is 50% er more. It is noted

that this criteria is not fulfilled by the

inistrative and Fihancial Streams of GSI.

2. In view of this position it is regretted that

< 1
/‘_‘./ v
" benefits of the NFSG cannot be extended to officers

N&éu’”f
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of Administrative and Financial Streams of GSI.

54/
(P.C. KAPBOR)
UNDKR SECRETARY TO THE GOVT.OF INDIA

Ministry of Steel & Mines(Department of Mines)
Shri J.B. Munirgjulu, Under Secretary,
New Delhi ®

7

(TRUE COPY)
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ANNEXURE NO. A=9

"GOVERNMENT OF INDIA
MINISTRY OF STEEL & MINES
Department of Mines

No.2=11013/1/88.M.2(A) New Delhi,dated 14/21st Aug'89

To

TheDirector General,
Geoddgical Survey of India,
27, J.L. Nehru Road,
Calcutta - 700 P16

T

(Attention é shri a. Chowdhury,Director(P)

Subject : Creation of Selection Grade post in
Group '‘A' gervice of Administrative &
“inance stream in Geological Survey
-0fIndia.

Sir,
I am directéd to refer to Geological Survey
of India's letter No.741M/32013/(4-Dir)/Sel.Gr/82/198

dated 16.,5,89 on the above subject and to say that this

‘department had taken up the matter with Departmént of

’

Personnel & Training but they have again rejected the

proposal. A cepy of Department ofPersennel &T'raining's

ey

“0.M. N0.16/1/89-PP xdated 2.8.89 is forwarded herewith

o
.Kvoﬁlgdge rece

N_\SS\L’“

wita
W Yours faithfully,
sd/-

4 | (K. Sasikanthan)
E%(3§*" Sectdon Officer
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reasonably hepe that respondent ne.l as well as
respondent no.2 will -accord all reliefs which

have been claimed by the petitioner,
10, NIL

11, PARTICULAR OF POSTAL ORDERS :

. 3. 39 2uj~
0s 22285t 1}
1 No.of postal arder“?os 20009 b 12.3-9¢ — 201

6 59 $258¢  at 1335 — 8/~
2.Name of issuing post office. /yp.0.A/adedicd

3.Date & issue of pbstal order, /3.5 ¢

4,Post office at which payable : f.p-0- Allehatal

12, LIST OF ENCLOSURES : AS PER INDEX.

VERIFICATION
I,Suraj Parkash aged about 50 years,son of Late

shri Chanam Ram,r/e Aliganj,Lucknow,werking as

- Regional Administrative Officer,Geelogical survey

of India,Northern Region,Aliganj,Lucknow do hereby

declare 'that ‘the contents of paras 1 to 12 of this

‘petition are true teo my personal knowledge and

 pelief and I have not supressed any material facts

*

in it. :
ke ‘ '
Dated::april [/,1990 - V6 AR
PLACE: LUCKNOW. SIGNATURE OF THE APPLICANT
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_ANNEXURE NO. A-8

NO. 16/1/89-PP
Government of India
Department ofPersonnel & Training
(P.P, Divisgicn)

Py

6th Floor,Nirvachan Sadan
New Delhi the 2nd august, 1989,
., \\

OFFICE MEMORANDUM

»~

The undersigned is directed to refer to Departmenwm
of Mines O/M. N0.2A=11013/1/88=M.2 dated the 20th June,

1989 on the grant of Selection Grade post in the

Finance andAdministrative str@ams in Geological

""" -

" survey of India,and te say that in terms of Department

ey

-

O.M. No. 19/1/86~PP datéd'éﬁe iath Augggﬁ, 1987,
Non-funcéioﬁal Selection Grédé is admisgible only

to officers of erganised Greup 'a‘ service. The
benefiélof NFSG‘hés been éxfended to all;the

seven Scméntific andTechnical streams of GSI

as tﬁese have all the characteristics of ad §rganiéed

service including the one that the direct recruitment

at thhe level of JI'S is 50% er more, It is noted

\

that this criteria is not fulfilled by the

inistrative and Fihancial Streams of G&8I,

2. In view of this position it is regretted that

i ; J
J o s .
" Penefits of the NFSG cannot be extended to officers

.

/@ww«e_ 'A | W |




e

Ve

ANNEXURE NO. A=9

“GOVERNMENT OF INDIA
MINISTRY OF STEEL & MINES
Department of Mines

?A NoeA911013/1/88.M.2(A) New Delhi,dated 14/21st Aug'89

v
TheDirector General,
Geotbdgical Survey of India,

27, J.L. Nehru Road,
Calcutta - 700 016

"~

’

(Attention : shri a. Chowdhury,Director(P)

~ Subject : Creation of Selection Grade post in
A Group 'A' service of Administrative &
inance stream in Geological Survey |
-0fIndia.
Sir,

I am directéd to refer to Geological Survey

of India's letter Noa741M/32013/(4-Dir)/Sel@Gr/82/19B

B

Jr~_
‘ dated 16.5.89 on the above subject and te say that this
- department had taken up the matter with Departmént of
Personnel & Trainiﬁg but fhey have again rejected the
. _ proposal. A cepy of Departmeﬂt ofPersonnel &Training's

-

- ., "OuM, N0.16/1/89-PP xdated 2.8.89 is forwarded herewith

ep T

P

"?7xg
- ’ Té%%mgformation and record.
A} :

B siledge Fece

. = i pte
ik ‘\55 \U“\' K ’ .
N Yours faithfully,

sd/-
(k. Sasikanthan)
LA Sectdon Officer




o o b

z £ , ; . RV S
R :) ‘ ) ’ .";\\ . qaé
- { k\
v
-
W
2e

-

of administrative and Financial Streams of GSI.

¢ Sa/-
[ (P.C. KAPBOR)
o . . UNDER SECRETARY 70 THE GOVT,.OF INDIA
Ministry of Steel & Mines(Department of Mines)
Shri J.B. Munirajulu, Under Secretary,
New Delhi,
A
(TRUE COPY)
.

S
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ANNEXURE NO, A=~9

GOVERNMENT OF INDIA
MINISTRY OF STEEL & MINES
Department of Mines

NOQAF11013/1/88¢M02(A) New Delhi,dated 14/21st Aug'89

To

TheDirector General,
Geodbgical Survey of India,
27, J.L. Nehru Road,
Calcutta ~ 700 P16

£

(Attention : Shri A. Chowdhury,Direct@r(P)

Subject : Creation of Selection Grade post in
Group 'A' service of Administrative &
Yinance stream in Geolegical Survey
-0fIndiae.

Sir,
I am directdd to refer to Géolegical Survey
of India's letter No.741M/32013/(4~Dir)/Sel.Gr/82/19B
dated 16.5.89 on the above subject and to say that this
- department had taken up the matter with Departmént of
Personnel & Trainiﬁg but they have again rejected the
'proposal ‘A cepy of Department ofPersonnel &T'raining's

Yy

.M. No,16/1/89-PP xdated 2,8,89 is forwarded herewith

formatlon and recordo

Jgahgdge rece
I
ON®
\a\i'J

Yite
N Yours faithfully,

sd/~
', (K. Sasikanthan)
KTQF Sect@on Officer
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL ADDL  BENCH
ALLAHABAD,

INDEX
i v : _ IN

COMPILATION NO. 2

in
O.A. NO. 1£€(z /1990

(U/Sec.19 of the Administrative Tribunals Act, 1985)

Suraj Parkash

«Applicant
Versus
Union of India’'& othefs. - «Respondents.
Sl.No. Particular of documents. Page Noo
1 .Annexure-a=-1,0.M. dated 14,8.87 27~5Q,'?“
2 .Annexure=-a=2,.,0rder dt.15.6,88 31-32
3.Annexure-a=3,Letter dt.7.6.88 33=34
4 .Annexure"'A"4 'QLe tter dte 19 09 .889 ) 35"‘370
5 .Annexure a-5.Representation of petj 38,

dt.20.3,89

6 JAnnexure A-6.Letter dt.15,5.89 by resp.noe.3+39-43
8.Annexure-A-7.Letter dt.20.6489, G4-bg

8 ;,Annexure=A-10.Representation of petitioner ¢9-&2
' dt.7.g201990e>

pt/-april 41K 1990. X /&A“\/ ¢

COUNSEL FOR THE APPLICANT.

A
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J | (ii//;NNEXURE NO, A:;j>

‘\W‘/’/
Ne. 19/1/86-PP

Ministry of Persennel,Public Grievances

?f and Pensions,
4 (Department of Personnel & Training)

(pp Divislen)

i

m\?“ 6th Floer, Nirvachan sadan
' Asheﬁ%“ﬁ@ad, New Delhi = 1

Dated, the 14th August,1987.

} : ' _ OFFICE. MEMORANDUM -

Subject’ : Recommendation of the Feurth Central Pay
* Commission - Orders regarding Selection
A Grade in Group ‘'A' Services,
: The undersigned is directed to say that
pursuant to the recommendation of the Fourth Pay.

Commission regarding Selection Grade posts for Groug

'kJ'Centralaserviées;the'President-is pleased to

e e g s e

decide that in’'all Grup 'A' Central services the

-

number ¢f pests in the Selection Grade shall be #f
) k equal to 15% oﬁ the senior duty posts{i.e. all duty

= ?w posts at the 1evei®f Senior Time scale and above in

™ \]
\ \Jy\\w a s i

%he cadre)HGwever there shall be no increase in the

) i verall strength of the Cadre., An @fficer appalnted

«‘,:

;&1;43 to the Junior Administrative Grade will be granted -

Selection Grade if he satisfies that cenditions

Iy \ .
% prescribed in paragraphs 3 and 4.

Avonst | N

f




e

~

i .
4§;TEJx

2.

2. It has been noted that, save in %ew cases,
the ferm;la of 15% of senior duty posts will vieBd
figure which is less than the number, of posts
sanctioned in the Junior Administrative Grade.Hence
there will be no difficult& in implement;ng the
decision, However,in a few cases the fermula yields

a figure which is slightly higher than the number of
posts sanctioned in the Junior Administrative Grade,

It is madeclear that in respect of these services

the number of posts in the Selecticen’Grade will be

, limited to the bumber ef posts sanctioned in the Jyu-

nier Administrative Grade.

3, ¢ Appointing toe the Selection Grade and to
posts carrying pay above thé Junior Administrative

Grade Scale of pay in Group 'A' Central Services

shall be made by selection on merit with due regard

% t0 seniority.

~

1

PovN
EAN

4o No member of the Service shall be eligible

M

¢

r;iﬁr appointment to the Selection Grade until he has
N

g

ﬁk/entered the fourteenth year of service en the lst

July of the year calculated from the year following

the year of examination on the basis of which the

menber wasrecruited. 8§ “VJ?M“’



R

3.

5¢ Appointment to the Selection Grade shall be
made by a Committee to be constituted internally and
thecgses relating to appointment shall continue to be
sent to the E.0. Division of this Department for
obtaining the prior approval of the Appéintment
Committee of the Cabinet. This provision shall not
apply to such of the Departments as have been specifigd

, =cally empowered to make appointments at this level

4
within their own competence,
\S
6e This supersedes instructions contained in
this Department's O.M. No. 5/12/79-PP4II, dated the 31~
st July,1982, Accordingly the condition regarding
4~ stagnation at maximum of Junior Administrative Grade

for two years for promotion to Selection Grade containe

-d therein, is hereby removed.

7. The orders regarding fixation of pay on

gppointment to Selection Grade will be issued separatdw

8e These orders will take effect from 1.1.,1986.

- L]
- ~ ~ - ~

9. N In so far as persons serving in the Indian

Y o, LY - A

Audit and Accounts Department are ceoncerned, those

b ‘
orders issued after consultation with the Comptroller



,,,,,

And auditor Ceneral of Indiae

To

1,

(Hindi version will follow) ’/

L4

84/=
(V.P. UPPAL)
Director (PP)
g "~ ~phone: 381364

/8

All Ministries/DepartmentsLef.the Government of India
(& per Standard List) (with usual number of spare

copies) .

All attached and Subordinate offices of the Ministry

- of Home Affairs .

3.

4.

| 5.

6o

7.

9, Spare CQpieSo

All Union Territery Gevernment/Administrations.

Office of the C@mptroller_andAuditﬁr General of
India(with 10 spare copiles)., T

Secretary; UoPoS'oC(O
Regiétrar,subeame'Ccurt of India;mew Delhi.
Lok Sabha/Rajya Sabha Secretariat.

All Officérs/Seﬂiction'of the . Department of Perse-
nnel and Training/Department of Administrative
Reforms and Public Grievances/Department of Pensien
and Pensioners Welfar. '

sd/=
(V.P.UPPAL)
Director (PP) .. =~ °

A —F .

TRUE ,COPY)

o




-

.
/.
-

ANNEXURE NO A=2

GOVERHMENT OF INDIA '
'MINISTRY OF STEEL AND MINES
, DEPARTMENT OF MINES

-

_ﬁé No.A-11013/1/88.M.2 New Delhi-110001,the 15th June,
~ ' 1988

Teo

shri D.P. Dhoundial;
Director General, _
Geological Survey of India,
27, J.L.. Nehru Read,
Calcutta = 700 016

Subject : Creation of Selection Grade Pests
in all streams of GSI.

'Sif; ceas
I am directad teﬂqonvey the sanction of the
President pe'ghg creation of the fellowing Selection
Grade posts in the scale of pay Rs.4500-150-5700/- in
various scienﬁific and technical streams in Geologi-
.cal survey of India with e ffect from 1.1.86,subject

to the conditions mentioned in Department of Personn-

:‘f"“.‘_f“‘-‘-\ - el and Training' S OIM.NO 019/1/86"’?? dt014080870

Bl.no.,  Stream No.0f Selection Grade
N posts_sanctioned.,
N N

-4 .
;4§ Geology 181

[t .
%j 7 & /?3?ﬁ Geophysics(Exploration) 24
\:;;}ﬁsf'ik;j/B. Geophysics(Instrumentation) 4
Fs==20T 4, Chmmtehrl : 15
5. Mineral Physics 3

6. Mechanical

4 .
' 4
7. Drilling 12 P
: _ 1 ‘~¢»4L
/@woppLQ 8.5tores | . tm




<

20
i+ 2, As 244(two hundred and forty four)posts of
Diréctors(election Grade) in the above streams have
been created out of existing 234 posts of Directors,
. an equivalent npm?er of posts of Dir%ctors will ;tqu
abolished as and when the posts of Director(selection

Grade) are filled up.

. . :

3. The expenditure involved will be met from the

2 -~ » p

 sanctioned budget grants of Geolegical Survey of

India.

4, This issues with the concerrence of IF Sec.of this

Department vide their U.P. No, 1878/IF¢88 dated

15.6.88. -
' Yours faithfully,
84/~
. {JeB. MUNIRAJULU)
Under Sectetary to theGovt,

of India
Copy to the (1)Controller of Accounts,GSI,Calcuttae
(2) IF section.
( 3)The Department of Personnel and Training,
(PP. Division-Shri P.C.Kappos,US(PP),New Delhi,
_.--o:{ 4DSanction file.

. sd/-
(J B sMUNIRAJULU)

Under Secretary to the “ovt.ef India

e

TRUE_COPY



.

A=32013(4=-Dir(D) Sel.Gr./82-B3B 07 June, 88

ANNEXURE NO, A~3

. The Secretary to the
_ ' ' "Government of Indig,
‘} Ministry of Steel & Mines
: (Department of Mines),
New Delhi,

-

\f - (attn : Sri J.B. Munirajulu, Under Secretary )

N -

SUB Creatiocn of selection grade pests in Gfoup A

SerVi‘-C@S in GeSel °

L1

Ref Copy of the Department of P & T, P.P.Divisien
- 's U.O0s No. 19/1/86=-rP(Vol.II1) dated 18.4.88
addressed to Sri J.B. Munirajulu, Under

Secretary,Dept.of Mines,New Delhi as forwardes
-d by the Ministry &é the D.D.G.(P),Geologica
-1 Survey of India.

Sir,

while inviting your kind attention to the
cefr;spéndence under feference oR the subject, I am
directed to state’that in the M%n%stfy of Personnel,
Public Grievances & pensien(Deptt;of P&T) (PP Diviéi-

3

\\//’on) OM No. 19/%/86-PP dated 14.8@87./It has been

»

H

oup 'A' Central services the President is pleased

4

N | ,
N%&G decide that in all Group ‘'A' Central Services the

N,

number of Sel.Gr.,posts will be equal to 15% of the

senier duty pests. Nowehre it has been mentioned




2,
that the order is not spplicable to thdmn. ard
¥inance Wing of the G.S.I.'herefore,the reason

, for excluding these streams from the purview of ‘the

aforesaid O.M., dated 14,8,87 is not understood.

T?géé sf;;‘eaftls. :{re very much withlin the
Cadre structure of G.S.I.and filled up by D/R , D.P.C’
etc, Pe-rh’apé the Department .of Pefsonnel( is. of the . |
¥ I opinicn that the posts jaf the se I'streams are filled

up only by deputatio'n, / J R .

&

Further it is seen from the Ministry's
0.M. No. §-11013/1788~MIL dated 3.3,88 addressed to
theDepartment of P & T that full details and justifi-
‘cation for granting Sel gf. pOSts in the Finance & '’

Admn., strevams were given and a reply of the said O.M.

dated 3.3.88 is-'perhaps yet to be received, The copy

with the Department of Personnel and

L4

: Training once again s¢ that these streams may also be

5; _,;Q entitled for the posts of selection grade,as per the

\53\\ o .¢ . Ainstructions contalned in the O.M.dated 14.8.87.
L Yours falthfully,

\
) R 5d/=(M#N .Meena)
/éb.’g ~<t wéu . M\ANM[)\/”( 0 .S.D.(Vig.) &Director(P)

?‘u;.‘ P E U R N R YL N
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ANNEXURE NOo. A.d

!

1390M/A-32013(4-Dir(D) Sel ,Gr./82/19B 19th Sept. 8

3

TheSecretary to the, Govt.of India,
Mlnistry of Steel &'Mines,
Deptt.of Mines,

(attn : sri J.B.Munirajulu, Under Secretary )

Subxz Creation of Sel.grade post in Gr¢‘Aﬂservices in
G.Sel.Administrative and Finance Stream. ,

4

Ref : This office letter dated 7.6.88.
Sir,, L.

In continuation of this office letter cited above
,I am te add the following peints,which are relevant
to the subJect for sariction of Sel%Gr. p@sts in JaG

level in Admn. and Finance stream of G.S.I.

1. That for all intents amd purposes G.S.I. is

O3
rbemng treated as an organised service and accordlngly

\%

“

\\\/ﬂdhc(\ necemmendatlon af the 3rad Central Pay Cemm1551on, Sel.

»_,.. o

grade posts were not  sanctioned inAdmn. and Finance
streams perhaps due to the fact that at thet time

there was only one JAG levelsanctioned post each in
T e .

Admn, and finance stream in GSI and the incumbents

W‘
s
.

*




g

2.

holding the peosts were not stagnating for twe years

after reaching the maximum of the scale as per terms

* 4

and conditions.

2. That.in the Stores stream alsoc no Sel.grade

post in JAG level was sanctioned in 19§2{ because
. . . ’ v o ¢ g
there was no sanctioned post in JAG level in pre-

:,‘:-

revised scale (Rse 1500«1800/;). But as per the recommens

LR AR A N

ddtion of the 4th Central Pay Commission the said scals
of the Contreller of Stores in G.S.I. ,has been

revised and raised to 3700/- = 5000/-. Accordingly,

’

one post in JAG level Sel.grade post in Stores stream

T # - A

L/)'has been sanctioned by theGovt,

. B s
- B

3

3. That in the Scientific and Tech.stream of

o

GeS+I., the guidelines of granting of Sel, grade posts'

have been changed and accordingly on the basis of

4

4f(‘

“\’w
@%%1/86-PP dated 14.8.87 of the Deptt. of Persannel
3

- /\a?leralnlng, the number of Sel, grade post in JAG
- /u/!
/level in all Sc1ent1f1c andtechnlcal stream, have been

‘/
r.‘ DA
\»/ﬂ}’“‘h C(\ ‘,-""

e increasede This revised guideline should alse be

~

applicable in case of Admn. and Finance stream,as

there is nothing to suggest that this O.M. precludes

z4§ a&;ﬁc . these streams from its perview. /ZXZ%ANf%&V;
qs,s? ) ' .



3

!
g

4, That it is a‘fact that the finance and
J
Admn,. streams are being headed by the saG lewvel

| officers who are appeinted on deputation basis,but bel
I .

! -ow SAG level there are 21 and 5 officers in Group 'A!
( ' ; e ST
“%w | service in Admn. & Finance stream respectively eut

of which 8 and 1 are in the revised scales of
Rse 3700~5000/~ reépecti&ely which forms the part ef

the cadre structure of GsI.

b " K P

* ,Therefore, denial of Sel.grade to the officials of
the Admn.and Financial Wing in G:S:I. will perhaps
not be justifiable in the iight'of clear cut guide~
linés contained intheO.M.-dated 14.8,87,supra on
the subject. *

g

i

It is therefore requested te kindl& re-examine
the-métter and sanction 3 posts in the Adﬁno and one
post in the Finance stream in the selection grade

4

(Rs.4500-5700Y-at an early date .

Yours faithfully,

( K.L.HAatoj )
Sr.,Administrative Officer
for Director General.

Ayt

(TRUE COPY)
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ANNEXURE NO A- 5§ | ..

: 20.3.1989

From § SURAJ PARKASH,
Reglonal Admn, Officer,
Geological Survey of India,
Coal Diyigion,
CALCUTTA

To The Director Gonernl, .
Geological Survey of fndlr,
27. J.L. Nehru Road,
Caleutta

Throu €h Proper Chann e,

ST ¢ Creation of Selection Grade Post
In Adminic strative stream and
couvezrsion of reeruitment rules
of Dy.Director Generanl(Pp)

Sir,

Tt 1a understood thrat tite preposal for
Selz2ction Grado poats irn Junior Admn, Grade in
different strenms have been approved but tho same
has not been approved in respect of Adminiesirative
stream of Geologleal Survey of India,As per the
Government of India, Ministry af Parsomnrsl & Publie
grievances smd Training, New Delhi office Mamorandum
no. 19/1/36-2 aat~4 14,8,1987, 155 of S-niler duty

"poeta dn JAG are tobe ercated as Selection Grode post

- in JAG lével, which comes ¢9 three poast $n Adninis-

T treativa atroan, In vicw uf thig, 1t 12 renqvested

thaat the linistry moy plzase ho appranched for
creation of three Selectjc: Grade post ir fidiinistrative
stream as pexr Departmout of Peorzornel & Training,

Kew Dalhi lotter dated 14,8,87,
\ .
Seconcdly, it is further roquested that the

receruitment rules for the post of Ny, Nizector General

{P) may also he chnnped Zrom deputasion to nrenotional

ot ot the feedor prade of TNegional Adim, Officors

;me ‘niffiber of mEib cligible cfficers are available

in Aahiﬁfstra ivr gtreart for pronotion, The post
of Dy. Niio tor Gencrnl An cthier ctrcums is bedng f111Od—

Yours, faithfully, R
[

- r%éﬁ%%%: you, S kakhﬁbd?

( stn). o Q,\
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ANNEXURE NO. A=6

GOVERNMENT OF INDIA

NO . 32013(4-D1r/8el Gr./82/19B Calcutta-l6 15 May 19

From To
‘.‘\\ ) ‘ .
T The Director General The Secretary to the
| ' Geological Survey of India Government of India
27,Jawsharlal Nehru Read Ministry of Steel &

. - Mines,Department of
' ’ Mines,New Delhh.

Sub : Creation of selection Grade
post in Group ‘'A' service of

hs Administrative & Finance stream
: ' " in Geological Survey of India.
(‘ . L 2R J
sir,
l | Kindly refer te D.O.letter Ne.,A 11013/1/88-=M2
dated 9.,3.89 forwarding therewith cépies of Depart-
i§ | ment of Persennel U.0. No. 19/1/86-PP dated 17.3,88
and dated 18.4,.,88 on the subject noted abdve,
In this connection I am to inform vou that
3 : »-h,‘Department of Personnel & Tra ning Office Memorandum

‘Q19/1/86-PP dated 14,.8.87 does not specify its
'da
pblcablllty to organmsed Group 'A' services onlye.

Ja
S

" < ﬁﬁﬁher, as per the sald office memorandum in all
3 \\)~\/—/fiik” ’
E*‘”9h9i;/5 roup 'A' Central Serv1ces the number of posts in

the gelectionGrade shall be equal to 15% of the

\f Sr.Duty Post(i.e. all duty posts at the level of sSr..

Time scale and above in the cadrex,Moreover,as per

/ﬁ;@w&£¥ “ /5§&4*Nﬁ%4”1

.



',\T,

A

To

2.

notification issued by Sovt.bf India, Ministry of
Finance,.Department of Expenditure, New Delhi No.
F.lSa(7)/lé/86 dated £3.3;87 the recommendation
with regérd to the selection gfade post in the

scale Of Rs.4500~5700/~ for other services will also

é

apply to the officers of Geological Sufvey of India.
Even if the above 0O.M. is applicable to Central Orga-
nised Services, the Mjnistry of Steel & Mines has
‘already intimated to the Department of Persennel
that Geological Survey of India is treated as an
' organised serviceé including posts in Administrative
andFinance Streams and accordingly Selection Grade
in JAG level was intreduced in 1982 in Scientific
and Technical streams under fhe guideliness issued
by the Deptt. of Personnel & Training for 4
introduction of Selection Grade in persuance of 3rd

Pay “ommission recommendations. However, Selection

-

Grage w, not introduced in administrative and finan-

7
o%%5of JAG in each stream and no officer had stag-
VAR

[ S

NN v _né%ed at the maximum of the scale for two years. Neow
. ‘\-..\” ___’/.J/\.x‘ /‘:-"

\ i) LL '-’A' . . . .
ﬁhkéggL/‘as.per the revised guidelines for creation of

-

Selection Grade post the condition-of stagnation for



e

. | | | ?é;/‘

.\‘
'.'.30 h
a period of two years has been removed and accordingly
N the officerg in the administrative and financial
f S '
streams have become eligiblg for grant of Selection
- Grade post. The cadre structure of administrative and
financial stream Group 'A' is as under which forms ¥
part of the cadre structure of Geological Survey of
India,.
, Sl.No. Name of No. - Scale of Method Eligibility
W : post 7 of pay.  of rec-critieria for
post. reuit- promotion from
e ' S ment feeder grade.
'}, R Me am emam AT ew G % am e mm En e - A s e AE am e e @ W ew e ew
1. Direcﬁor(Aﬂmn)vl Rs¢3700-5000 by pro-Regional Adm.
motion, Officer with 3
years regular
service in the
grade.
‘é” 2.Regional Adm. 7 Rs«3700~5000 by prom=~ Sr. Adm.Officer
: Officer otion(Se with 3 years
S - lection regular service
failing
which by
transfer on
deputation
and failigg
‘ beth by direct
\ B recruitment.,
_ »~t&,§r Adm.‘ 13 Rse 3000-4500 By premotion Adm,officer
- , ‘ . (selettion) (Gr. B with
failing 8 years reg-
which by ular services
direct {Scale of »x.
recruitment. payRs,2000=
3500) .
h
Post of Regional Adm.,0fficer at sl. .

2 has been upgradated to JaG level with effect
from 1.1.86 and hence recrultment rules under revisio:
and prop;sed to be filled up from feeder grade ef

- Senior Adm.Officer with 5 years regular service to

' the post of Director Agmp/Regiomal adm. Officer




Y7

4'0.

FINANCE STREAM

1,Director 1 fs.3700-5000 by promotion Cost Accounts Offr
, (selection) (Gr.a with 5 years
failing which regular service in

by direct the grade.
recruitment., .
-
) .
2. Cost Accts4 Rs.300-4500 by, promotion Asstt.Cest' Accts
Officer (selection) Officer with 5
failing which years regular
by direct service in the
recruitment grade(scale of
pay Rs.2200~4000)
’
* It is further mentioned that the Selection Grade in
‘g the JAG level in all the streams for exampie Geolegical,
Geophysical, Drilling, Mechanical including steres stream
have been sanctioned vide Ministry of Steel & Mines letter
No. A-~11013/1/88-M.2 dated 15.6,88., The cadre structure ef
i} administrative and.financial stream in Group ‘A‘* is

similar to thé stores stream in Geological Survey of Indie
{ for which selection grade has already been sanctioned,

Thus there is no Justification for denial of selection

grade post in the administrative and fhnancial stream in

.—mﬁgploglcal Survey of India which forms part of the cadre
UOATRL

+

- .,\1
stfucﬁvfg of Geologlcal Survey of India. It is alse state

ts in administrative and fhnancial streams belongm
. ~to General Central Service Group 'A' like that of other

_:@§%ieam i.e. Geological/Geophysical/Drilling/Mechanical/

stores etc. _
. « .
As oo %‘M




0

The administrative and finance streams are
\7 . headed by SAG level officers and bel@wvthem there
are 21 and 5 officers under Group 'A‘ services

R respectively, out of which 8 and 1 posts are in the
oy .

ENy

JaG level scale.:-

In view of above it is requested that tﬂe«
matter may kindly be taken up with the Department
of Personniel for creation of 3 & 1 post in Selection
S - ©Grade in administréiivé.and financial streams respeci-
ively in‘Geological Survey of India at an early date.
‘ ' ' ' Yours:faithfuily
Csape

(K.L. Hatoj)

Sr.Adme Officer
for Diector General

m%«? ’

(TRUE COPY
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ANNEXRRENO o A=7

Government of India
Ministry of Steel & Mines
‘Department of Mines

No.A-11013/1/88-M 2 New Delhi,dated 20th June'89

OFFICE MEMORANDUM

Subject : Grant of Selection Grade post in the
Finance & Administrative streams in
Geological Survey of Indiae.

The undersigmed is directed to say that the
proposal to grant Selection Grade to Finance & Adminise

trative Streams, of Geological Survey of India was

~taken up with Deppartment cf Personnel & Training

-~

twice vide this Department's O.M. of even number

dated 3.308@ and 30.3.88 but Department ofPersonnel &

Training vide théir U.0. No. 19/1/86-PP dated 17,3.88

e

and 18.4,88 have réddected the same on both the

M e

occasions. The proeposal was again examined by

Geological Survey of India. Department of Personnel

RWraining's 0.M. dated 14.8,87 does not specify its

\M\ﬁpability to orggaised Group 'A' Services only.
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26

Services the number of post in the SelectionGrade
shall be equal to 15% of the Dﬁty post(ice, all duty
posts at the level_?§’§r.€iﬁe scke and above in the
c?d;e). Moreover as per notifi$ation issued by the
Ministry ofFinance,Deptt. of Expenditure No.P.15/7/16/
86-dated 13.3.,87 the recommendations with regard to.

Selection Grade post in the scale of‘m.4500-5700/-

for other services will also apply to the officers

EER

of Geological Survey of India. Even if the above is
N S .

applicable to central organised service this Depart-

ment have glre%dy intimated to Department of

peesonnel & Training that Geolegical Survey of India

is treated as organised services including posts in
. . 4 i

Administrati@ and finance Stram and accordingly

gelection Grade in JAE level was introduced in 1982

. >
- - M i
k4

inScientific and Technical Streams under the guide-

4

lines issued by the Departmen€ of Persconnel and
Training regarding introduction of Selection Grade

in persuance of 3rd Pay Commission recommendationse

2
H

However, Selection Grade was not introduced inAdmn.&

Finance, ams in'iésg becaue at that time there

o

was only\one



L)

under the relevant instructions. Now as per revised

L}
/

guidelines the condition of 2 yéars Has-ﬁeén removed
and accordingly the officers of Admn. & Finance
Streah'have become eligible for graht'@f Selection
Grade., The Cadre s%rucpufe of Admn. & Finanée‘stréam
Group ‘Al i; %siunder which forms part éf the

cadre structure of Geeological Survey o% India;

-—-——-—_—n—.--—”n——;‘-n—-—m-—,.—,__,..........._-__.

post of pay recruit- crlterla for
ment. promotion
- from feeder

grade,

1. Director(Adrin) - 1 Rs.3700= By promo- Regional Admn.
‘ 5000/=, tion. Officer with
o . : 3 years regu-
lar service im
the grade.

2. Regional Admn. 7 Rs¢3700~ By promotion Sr.Admn.
Officer - ~= 5000/=(selection) Officer
: failing which with 3
by transfer years regu-
on deputation lar service

and failing
both by direct
recruitment.,
¢%f%i:3;ér.admn. 13 Rs.3000~By promaflen Admn.OfficeL
(,’ O fficer 5500/L(Selection)~ (Group B
K‘/’ ' ' failing which with 8 years
e by direct regular ser-
! recruitment. vice(scale
of pay of
! ‘ Rs. 2000-3500)
e ;i The pest of Regional AdanOEficer at Sl.n@.2 has
been upgraded to JAG level with effect from 1,1.86
and hence recruitment rules under revision and propo-
sed to be filled up from feeder grade of Senior Admne.
| : ‘0 fficer with 5 years service. |
/&’9 | M/Y\NW e
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/

-

A

/

,4.

FINANCE STREAM

1, Director(Finance 1 ks,3700= by prometion Cost Accounts
Accounts) 5000/=( selection) officer(Group
- failing which A with 5 years
by direct rec- regular servie
ruitment, ce in the gra-
’ "deo

2, Cost Accounts 4 Rs, 3000~ by promotion Asstt.Cost Accou-

0 £fficer 4500/~ (sSelection) fai- nts Officer
. ling which by with 5 years
direct regular service
recruitment, in the grade(

scale of pay of

02. Further, the Cadre structure in Group 'A' of all

other streams for example Geephysical, Drilling,Mech,

including Store stream is similar to theAdmn.& Finance

Stream in Geodogical Survey 6f India and Selection Grade
- . - o N ?

in theJAG level have already been sanctioned in all abeve

2

streams expgct Admn.& Finance Stream. Thus there is no

3

justification for denial of Selection Grade post in Admn.&

Finance Streams vwhich forms part of cadre of Geological

———a

- Survey of India. The posts of Admn.& Finance Streams as

those of Scientific Streams are governed by -and are

-included in, one set of Recruitment Rules viz Geological

-

,r&é§{ef?India(Gr@up A and Group B posts)Recruitment
| 168, 19670 ’ Co . . . ‘.

)

"Hhe Admﬁg'& Finance streams arek headed by SaG
nys :

Va

level Of;§§§fs and below them there are 21 and 5 officers

s



N

o~

.%@

43

Se

) .
under Group A Services respectively ocut of which 8 and

. Pt

1 pésfS‘are in JAG level 'scale, !

R

In view of the above Department of Personnel &

Training is requested to reconsider and agree to the

proposal for creation of .SelectionGrade posts in Admn.
& Finance stream. c o

84/= ' ' oo~ "o

(JeB. Munirajulu)
Under secretary to the Gowt.of India.

N

Department of Personnel and Tralnlng
(PP Division) B o

shri P.C. Kapoor, Under Secretary,

-Nirvachan Sadan 8th .Floor,.

New Delhi.
Cépy to shri K.L.Hatoj, Senior Administrative

Officer,Geclogical Survey of india,4, Chowringhee Lane,
Calcutta~ 700 016, |
sd/=
(J.B. Munirajulu)
Under Secretary to the Govt,of India,.

&

a4

(TRUE COPY)




ANNEXURE NO, a=10

Fg@m ¢ SURAJ PARKASH,
_ Regional Admn.Officer,
7 . Geological Survey of India,
Northern Region, .
Aliganj scheme, Sector-'E‘
L uckno we

; | To ;3 THE.SECRETRRY TO THE
GOVERNMENT OF INDIA,
Ministry of Steel & Mines,
Deptt. of Mines,
New Delhi.

Throeug h Proper Channel

» _ SUB.: Creation of Selection grade posts in
. junior Administrative grade(Group ‘at
’5{ ‘ Services)in the Administrative Stream
‘ of Geolegical Survey of India and
'change of recrultment rules of the post
of Dy.Director General(Persennel)
'maklng 1t promotional out of feeder
grade of Regional Admn, Officers,

»

{T‘ REF 3 The cerrespondence resting with

1
L 1]

Department of Mines's letter No,
~  A=11013/1/88-M(a) dated 14/21.8.89

Sir,
4 »

I, Suraj Parkash, Regional Admn. Officer,
...~ prasently posted in Northern Region, Geological

R
7 “Survey of India, Lucknow wish to put forth under-
’ L \ . X
entioned facts justifying creation ef Selection

\

gréde posts in the Jynior Administrative Grade
) e . R 4 \ /1
L J“ Ié%el in the administrative stream of Geelogical

Survey of India kn view of the recommendations of

/@ @_x@ the Fourth Central Pay Commission and acceptance of
oY




~7

Ny

2.

.
£l

the same by Government of India as communicated vide

v ' 4

Department of Personnel & Trainihg Office Memorandum

LI |

N Noe 19/;/86-PP dated 14.8.87 as well as convertion

. 0fthe present deputatien post of Dy.Director General

;

(Personnel) "into a promotional post out of the
. N

feeder grade of Regional Administrative Officers.

1. I, joined GeologicalSurvey of India on 274,77
i H
in the presént post of Regional Administrative
' UPSC
Officer after selection thooughhithdree/against

33Y3 % quota of direct recruitment provided.in the

recruitment'rules of the post at‘that time. I am

Jr : continuing in the same post fer almost 13 years.

There are no further prospects of promotion as no

higher promotional post in the cadre exists. One post

’

of Dy.DirectorGeneral (Personnel) exists but is

/
- . - * 4

manned by the deputationist as per the provisions of

¢

the present recruitment rules of the post.

Ifﬁhve already rendered 13 years of service in
o _ : _

. ‘the p:égent post’ of Regional Administrative Officer
L , ffﬂ%

“-__ - _and if no further promotional posts are available,I

"
S o

shall be continuing in the present post for 20 years

in my entire service eareer £11 retiremeﬁt which
’/ﬁ%yﬁbﬁp .

<
L
Ly
‘ )



falls on 31.8.,1997.

N 3.

Fourth Central Pay Commission,Government of Ipdia vide

Consequent upon the recommendations of the

{ Department of Personnel & Training office Memor andum
No e 19/1/86¥P§ dated.14.é.87-has decided that select-
ion Grade equal to 15% of tha'sénior dutylposts bé
introduced in all group 'A'vCentral Service &tthe lev-

“». -el of Jynior Administréti%e Grade.In response té fhe

f; | above Office Memorandum the Ministry of Steel and Mine,

~-s,Deptt.of Mines vide letter nOiAiifaiB/l/SS M2 dated

15;6;88-hasisanctibned 244 pésts_of'Selectieﬁ Grade at.
Junior Admn.Grade level in the Scientific agd Technical
“" ' stream of Geological Survey of fndia inciudiﬁg stores
stream leaving'thé Admihistrative and Finanbiai stream.
The matter was taken up with the Department 6& Mines
' | by the Director Gegeral,Ge@logicéi Survey of India vides
letter no.792M/A=32018(4-DIR(D)sel.Gr./82~19B dated

746488 and nos1390M/a-32013/4-DIR(Sel Gr.)/82-198 dateds

19.9.88 stating that Administrative and financial

stream ‘forms part of cadre strength of Geological
véy éﬁfIndia and. the creation of Selection Grade at
JuniorfhdministratiVe Grade level in administrative &

,4"

Fknance stream is justified.Taking lnto cognizance the

/4%:fifg; | //Eakvf¢&§é~




| %;QL///,Q ‘

4.

genuinenéss of the claim of Geological Survey of India
7~ Department of Mines asked for a comprehensive proposal
for creation of Selection grade posts at Junior admn.

e g level in Administrative and finance stream vide

D.0.A.11013/1/88-M2 dated 9.3.89., The comprehensive

. -

‘Proposal was sent to Department of Mines vide

‘DireCterGenerai,Geologiéai Survey of India letter .
"N0,32013(4~-Bir) /sel LCr,./82/19B. dated 15.,5.89 again
f»\ clearly stating that administrative and finapce
~'streams- forms part of the cadre, structure of Geologi-
calsSurvey of Indiarahd the post in these streams be-
leng to General Central Se;vice Group'aA' like other
*} stramms i.e. Geological/Geophysical/Dri%;ing/Mechania
cal/sStores etc.The proposal was forwarded by Depart-
- ment of Mines to Deptt.of Persennel vide office memo-
- randum NooA-119£3/1/83;M2 dated 20.6.89 feriagreeing

to the q;eat%on of selection grade posts_at Junior

T,
. 7’3}:"‘?‘% .
- E 2 R .
~pesXstreams and also mentioned that these creation of
RN

tslsatisfy all the rquirements and provisions of

.of Personnel and Training office memorandum no

S
[
0s

;‘,\1'

e

At .

§L5921/88-PP dated 14.8.87 in response to which the

h



§

selection grade posts at Junior Adminkstrtt&ﬁe Grade

level ln other streamm of Geological Survey ofIndia

*

’“Ym ' hé already been crated.lhls pr@posal of Deptt.of Mines

was not agreed to by Deptt.of Personnel and Training
onthe ground that Non functional selection grade is
admissible only to the officers of organised group ‘A‘
| service where there is direct recruitment at level of
& R | . -
junior time scile is 0% 'or 'more as intimiated vide

their O.4. No.16/1/68=PP dated 2.8,1989,

- ‘he stand taken Dy Deptt.of Personnel & Training

is not correct because Department of Mines in iﬁs
M§~ | proposal fqrgreation of!p@sts at;Junior Admin?stratié§
Grade level in administrative and finance streams vide
No<A-11013/1/88.M,2 dated 20.6.8%hall clearly stated j
- ' that Department Qf‘??rs?n?él &.Tra;?;?g's effice memo=-
randum No.dated 14,8.87 wherein modalities guidelines

~ for creation of Non functional selection grade at the

ssﬂr level of Junior Aqmlniqtrative Grade level were given
/ C ]

B e ' 'v\
S8

-

; e ‘ all group 'A' Central services,the number of posts in

- » s L4

"'the selection grade shall be equal to 15% of the duty

o
V\ »

Abyost




v

6.

-t

posts(i.e, all duty posts at the level of senior time
séale énd above inthe cadre) Moreover as per notifica- |
tion 1ssued by Ministry of F1nance,Deptt.of Expenditure
No. Fe 15(7#/10/86 dated 13,3.87 -~ the recommendttlens

of Fourth Pay Commission with regard to selection grade
posts in the scale of Rs. 4500—5700/# fer’other services
will also appiy to the officers of Geeleglcal Survey

of India. Department bf‘Mines in its recommendations for
creation of posfs éﬁbmitted to Depaftment of Personnel

& Training*had'élso}sﬁéted thatfébeﬁ if their office
memorandum dated 14.8,87 is applicable.té Central erga- -
nised services, the Department of Mines had alreédy

intimated to Department of Personnel and Training that -

,Geelogiéal Survey of India is treated as organised ser-

vices including posts in administrative and finance

N

L~

streams and accerdingly selection grade in Junior

Administrative Grade level was introduced in 1982 in

5t

. Scientific and Technical streams under the guidelines

commission rﬁfe m«ndation$3;however, selection grade was

not introduced in Administfative & Finance streams in

haad

1982 because at that time there was only one ppst

el



of junior administrative grade in each stream and no
\7 officer had stagnated at maximum of the pay scale for

I

-twe years as required under the relevant instructions
N / » ’

ey sﬁepa:tment_pf-Mines.staye@ that as per the new.guide
~lines of.Depaftment of Personnel the condition of 2
years stagnation at the maxiﬁumtpf pay scale of
~junior administrative grade level hés.been removed
and:accordingly the officers of the.administrafive
and finance stfeamg_have become eligible for grant

1
TN

of selection grade.

:F;om the ago;e.paié it ;hall be noticed that
the sténd i;ken by Departmeﬁt of Perssnnél & training
;‘,' 'is not correct as per the provisidns of Department
of.Personnel and.Training office memorandum no.19/i/
86fPP dated 14.8.87 as the mention of organised
services is not availaﬁle iﬁ tﬁis office memorandum

and is the view of individualistic approach. The

roviﬁions of the said office memor andum of Depart~

ment éf Personnel & Trainlng dated 14.8.87 are
: ,i
applﬂﬁable to all group ‘A Central Services. Moreo-
\1 Ck“"/ . . ‘ .
o
““jer Department of Mines classifles adminlstratlve

and finance stream of Ge@lOgical survey of India as




~

ortganised service and includes it as a‘cédfe.strength
0f G.5.I. . It is not understood why Department of

Personnel and Training is taking an unhelpful attitude

g in creating posts of selection grade at junior adminis-

trative grade level in administrative stream of Geolo;
gical Sruvey of*india when it is'satisfying all the

requirement of their office memorandum dated 14,8,87.
It isadversly éffecting my career prospects as I shall
retire in the same post in whicﬁ I was recruited througt
upsC 13 yearé age after rendefing 20 years service in
one post in Geological Survey of India.At fhe time ofmy
recruitmenﬁlin the grade of'Regional Admn.Officer the

+ direct recruitment clause was availabléﬁin the recruit-
ment rﬁles for the post'of.Regional Admn,Officer,

Senior Admn. Officer and Administrative Officer and the

gecruitment was made by the UPSC in all the three grades

..'v- t.,; E'
*n MO lf

pastsﬂbqplvalent to Adminlstrative Officer and Senior
SO

\k // shy ):1‘ . =
Ty ““ﬁ&mﬁj}fflcer. The selection graae at junior administra-

. o -
LT .

tive grade level in those stremﬁs.has been introduced

but not in administrative streams. This is a clear case,

of discriminsion made by the Department of Personnel

et



& Braining when Department of Mines treats adminis=
tration stream at par with other streams in Geological

survey of India.

© . 15% posts of Non functional selection grade work
out to be 3 in the junior administrative grade level
if the existing 8 posts of Regional Admn.0fficer/Direc

» ooy

terAdmn.)in scale of m,3700-5000/; and 13 ﬁésts of sr
Administrative Officer in the scale of Rs¢3000~=4500/m
are taken into account as per thg perigions of Depart
ment of Personnel & Training offigs.wsmeranduh No o
419/1/86-PP dated i4.8»87. As the adminiiprgtive
‘strem of Geological Survey of‘India sati;fy.all the
provisions and conditions of the};a;d qffice mgmoran-
dum 3 posts of Noﬂ Punctional Selgction grade in the
scale of %;4500-5700/L may be.created at junior admini

-strative grade level to save me to rot in one post

e
- e ha Y
/L’?:S 1 (3 l‘:‘:’"\!‘

gy

N - girnde my recruitment through UPSC till retirement.
\\ -'”, . \ ‘ .

o N \
N herle-are many other officers in the administrative
N i ,

= )
Stram?&he were recruited asSr.Administrative Officer

G
-

“~. X ¥ e "’\, 0y .
7*(ﬁin‘tﬁé scale of Rs.3000=4500/- shall retiremin the post
NS Ly ~/;;/' » ' . i

T ———

= e -

of Regional Admn.Officer in the pay scale of Rse 3700~

5000/= after getting only one promotion in the entire



S

%

10.

Geological surﬁey-of India service career.iherefore
the creatioﬁ of 3 posts of Non functional selection
grade at juniorﬂadministrative grade level in adminis~
trative stream of Geological Survey of India is
justified,

4,  In this connection it may further be mentioned

.t °

that one post of Selection grade in‘juniog‘aﬂm;nist;a-

‘}\ ‘ “tive grade level has been sanctioned in stores stream
vide Ministry of Steel and’Mines'Department of Mines
letter.nooA-11013/1/88-M2 dated 1536.§8 when the cadre
structure of Stoqes stream is similar to administratives

~‘w stra@ in éllvlevel but the disc:iminaticn has been

#8EE mafle in not creating the selection grade posts at

juniof administra#ive grade leve; in administrative

stremm,

N \ *
ATt e
ERNOE A O L - -

-t

*&Ebﬁtation basis from I.2S./All India Service cadres.

N \," rules ‘of the post provide for filling the post on

pr

-

The promotional prospects of the undersigned are bleak

-~

St ‘ sl
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11,
as there is no pessibility of promotioh till the

jr present post of Dy.Director General(Perso;nel) is
made é promotional post to be filied from the grade
of Regional Admn.Officer.I joined Geolegical Survey
of India as direct récruit throﬁgh UPSC in thevpresent
grade of éegiohal Admn.Officer on 27,4,77 and am
‘QPntinuing in the same post without any premotion when
o~ the next post exists but is a deputation pest. all
¥ norms of natural justice require the change of recruit-

ment rules of the‘only post éf Dy.lirector General

(Personnel)making it a promotional post so that an

: - : - : : -

of ficer like me gould aspi;e fpr at least one promotior
L‘M in the entire service career of Geological Suwey of
india.In other streams of Geological Survey of India,

-

Dy.Pirector General post is a promotional post.

! 6e Fourth Central Pay Commission in its recommenda=-

//f,>mmW‘ tions at item no.3 of chapter 23 of the report has
P I - .
A < : BN %

3 - PRAN »
7 . ‘agréed that every employee should be able to get at-
¢ NA . B \‘ ‘ ¢
/A Y

~le¥é% one promotion after 15 years of service.In this
20

\:}\ ;‘,‘ b e

¥ 7:rl ot ,"5'
i f. [
w2

- éhe SupremeCourt in its judgment by the Division Bench

ot sl




12,

comprising Sri Justice M.H. Kania andSri Justice
Kuldip ®ingh made the observation while dismissing an
appeal by the Council of Scientific & Industrial

!

- research & others Vrs. K,G.S: Bhatt Civil Engineer
that the employees and'management~must give all their
employees an opportunity to advance within the

organisation "This is the oldest and mest important

o . feature of the free enterprise system" the court added.
: ’

[ | .'4 The judge.déclared that an organisation public
or privété did not hife a hand bu; engaged or employed
a’whole mah". The person is fécruited by én organisa;
tion not»just for a job but for a vwhole career.One
ﬁust therefére,bé given an opportunity tehadVance“the

- judges observed.

The court emphasised that the opportunity for
advancement was a regguirement for progress of any

organisatior" iIt‘is &n &ncentive for persenal develop-

R Rt

v * \ - -
/7'~‘gé§%ﬁh§ well. There could not be any modern management

P —

A

any career plamming man power development

/) |
orméﬁa¢@ ent development which is not related to a

P RS/

A\ X P,
\EAN ey '
\k\ e ,systemﬁéf promotion.”
N A
'\\..\\ N s ’,;',

./e@e@av‘—? : , W/



This judgment of SupremeCourt alse justifies

13.

the change of recruitment rules for the post of Dy.
Director General (Personnel) from deputation to

&7,, promotion but of fgeder grade of Regional Admn,

Officers,

In view of }:he above, J':t is requested kindly
; 7 - to creaﬁ 3 non functional selection grade posts at
- junior administrative grade level in administration
TJ. stream of Geological Survey of India s0 that I am
accomodated in one §f them, Tﬁe post of Dy. Director
General-(P)‘hay also be made a promotional post from
feeder gréde'of Regional Admn@Officer'SQ thak I
could think of atleast one premotion in my service
: . career of Geological Survey of India. Beth the
request may kindly be agreed to as these are
™ | genuine ones, In case both ‘the matters are not,
settled within 30 days from the date of application,

I shall be forced to move the court of justice,
/"’;.’"“‘ . ‘f‘“\*" .

A I
AN

o -‘i“hj nking you,
\

Yours faithfully,

sa/- 742.1990
- (SURAJ PARKASH)

Regional Administrative
' Officer
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Copy forwarded for favour of information and
z i
necessary action to the Director€eneral,Geological
X Survey of India,27., J.L. Nehru Road, Calcutta.
T 2.,8hri J.B.Munirajulu,Under Secretary to the
{ .
Govt.of India,Ministry of Steel & Mines,Dept.of Mines,
shastri Bhawan, New Delhi,
AW
| \ | ( SURAJ PARKASH)
\z__ Regional Administrative Officer
“ ’ | %‘/\A—A
( (TRUE COPY)
»-




BEFVRE THE CENTRAL ADUIVISTRATIVE TTIRUMAL

CIRCUIT REMCH, LUCKM-Y

C.A. 0, 134 of 1990 (L)

«v. Applicant

53
)
AL}
-~
[V
[}
jon g

Turaj
—~eT SUS =

Uni®n Of India and gthers .... Resp9ndents

C-UITER ASE DAVIT (ot BEPALE = DESPOMDENTS,
sged ab*ut 55 years, sOn °f  gate B.K. MANDWAL
- |
X . et . .
at present p@sted as  pirector ( P&C)
in the Office ©f the Deputy Director General,g;uﬁggéu.g
Survey Of India, MOrthern Regi®n, LucknCw d¢
hereby sO%lemnly 2ffirm and state as under:-
» 1.  That the depPnent has been authCrised

to file this c®unter affidevit O hehalf ©f the

gll the respindents,

2. . Thst the depPnent has read and understeod
? ' the cvnﬁents Cf applicetiin filed by the applicant
as vell as the reply/infCrmation as furnished by the
4 A : » -
”éﬂéﬁx// NesnOndent n®. 1 & 2 fOr preparati®n in this céunter
, ; , v -

L o g \ ~ o . . ~ Y -
oue® “““7(a‘m affidavit and as such he is fully cPnversant with




5} 1]

s

E-3

ki i

the facts ©f the case as

L.

herein reply t

hersof, *

3. ~ That the c®tents Of para 1 , 2 & 3

Cf the applicatiYn need ng cPmments.

4, _ That the ctntents

and 4(ii

cCmments.

4(iii} Of the anovlicatiOn i

5, That in reply t© the ¢ tents Of

of para 4(i}

} ©f the applicati®h 8° n®t reguired any

1 1

is supmi-ted that th

NespOndent n®,2 has the fO110wi~g. Streams

with Or withCut having nSs

u

General pOstsi~

»dCJ,LJ IT.« 1 '\T “Ar ‘e

¢ Of Deputy Direct

Iy

1. Ge0lOgy (Having DDGS pSsts)

2, GeUphysics (ExplOraticn)

3.  GeCphysics (Instimid

4,  GeO~Chepm

5.  Fineral Thysics

TEGIMICAL:

s A

1. Enginecring (having

Javing DDGs pOsts

A=) .
“aving DDGs pCst

BOG post)

s

para

" an

i

.
e 8

3
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2. techanicel
3. Drilling
4, Civil Enginecring
5, Drewing

'L, PersOnnel (Having DDG pOst)

2. Finance { =go-)

3. Administratitn

4, StOres,

5. That in a similar type Of case the Hon'ble

CAT in Principle Bench, New Delhi in Registrati©n
MO, 119/1982 - Shri Keshmir Singh =vs= Uni®n Of Iridia
and “thers have decided the matter regarding

~

grent Of selectitn grade tv the Juni®r Administrative

Grade level, A cCpy Of the judgement is heing

encltsed herewith as Annexure C~1 t92 this

clunter affidavit,

6. That hOwever the c¢OrrespOndence in

this regard and vari®us instructiins issued

from time t© time will De prOduced at the time
if

Cf final hearing Of the case £%x this HOn'ble

h]

tribunsal s~ direct.

' . -. - C il el N e
7. That in reply t¢ para 4{iv) ©f the
applicativn it is submittedd that at pvesent the
pOst Of Direct¥r Uf Administratifn is the highest

pSst in the stream,




e

That the cOntents °f pars 4(¥) ©f Lhe

co
.

ornlicatif need n® ctmments.

9. ~ That in reply t© the cOntents ©F nara 4{vi)

Of the applicatiYn it is submitiecd that there are
aOme statutry pOwers vésied in the Director(Admini-

stratin) which are mot in the hand ©f Regi®nal

<

Administr atlv Cfficer.

-4
ot~
<:
St

10, ‘That in reply L0 the cPntents ©f para

L

¢ 4{xxiv) ©f the applica2ti®n dY n®t recuire any

comments frim the Respndents. [Owever the facts

mentioned belly is the additibnal pleaas mey be

16Cked into,

(a) Thet the nﬁnﬁtechnical selecti®n crade
was intrSluced in Sroanised Gv“up~A Central Services
vide 11 1o, 5/12 /7%?:*.:1 dated the alst Jul 1982
#he Fturth Centrsl Tay comm;ssicn in para 23,12 Of 'le
repCrt rec mrerided thet the c¢Ondititn then existing
regarding stagnatitn at the maximum ¢f the Junilr
Administrative Grade {Cr twd years £2r annlintment
to selectitn grade (peracraph 3(d} of the said G

=hivld he rembved end that the criteria fCr aoplint =~

ment ¢ the Telecti®n Grade and the hesis % cPnputibyg

the numder ¢f 3electi®n Grade pPste shuld be unif-rm
. . " s '
in the All Indiz and Greup-A “Yentral Serviceg, The

A

GOvernnent ©f Indiz asccented the recPmmendatins

(14




F

E
a7

4

=D
0f the FCPurth Central Pey COmmissi-n and
fOr grant Of NMln=functi®nal selectiOn

grade vide O W0, 19/1/85-FF dated the 14th Aug.

1

/ . .o M. o
1987 (Annexure A=1 tO the petititOn)  The Orders for

“grent of n°n-functional Selecti®n Crade are appli-
cable Only tv the Orgacise& Grﬂupm% Central Services/
‘ had heen ihe}cgse with the earlier Orders
cOnteined in Oif deted the 3lst July 1962. ;fhis :

made clear in subscouent G

NO, dated 6th January 1989 wherein it has been

stated that an ©fficer should hCld the pOst Of JAG |

in an ‘rganised Grovp~A Central Service heffre he

.

could be considered for .apn¥intment 0 the M0 o {

r
L

uncti®nal Selectien Grade,

(B That it may be addéd that Ohly‘such of the
GTLUP“; Central ServiceSASadres which have
direct recruitment at the level Of JupiOr
time scale in the percentage Of 5C% and
ahCve are ﬁerms as Grﬁup;é ceentral
Sexvicestadres.'vgince direct recuit-
ment in the Financial1&védmibistratiye
Streams in the GSI Of the leyel Of JTS is

nCt 505 the provisitn Of Cp @ated the

14th August, 1987 f0r the regt Of NP&-

functi®nal Selecti®n grade are nv

. T T v ame OF
ipn the Cedre Reviews. The Technical Streams =i
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. GeClvgicel Survey Of

1ia Crouo-A Service winile Financial and Acdmini=

; India
strative streams hove hesn' claessified as Group
: A-7 Gervice.
i
i \
’ (¢} Thet the Third psy cCmmissitn hed r cCrmended
| e fur Group 4!

ntroduction ¢f Zelectl®n Grad

>
b
A

i?f ‘ Encineering Services in the

the “noinesring gervﬁc@Q;

we e recOrmend the intrtduciiOn °f
“electlion Grade °f [1s,2000-2250 in the
services, The selectifn arsde

“)rr‘ nLsed

shCuld he admi~sible £C the Officere who

- = A.', R . *
reached the stace ©F RS,QOCO}* in the

Juni®r administrative Crade Or intermediate
admiristrative grade as the case pgw he
- A PN R »

and stayed et the maximum £ir 2 reriCe

; . ) s} L Ny , . ) o
£ twd YEArs, The nuiiher Of selectiin

+ o cAOF o . PN S L3
€0 n REE ¢ 1nd® aete.nec &

Aod & d e Frme GF Fhe sl e B y '
6e0%® 00 cacre st;ucuurc “f the warieus Fngineering Scrviced
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canle t0 these strecamsas had already been made clear
in #xx Q! dated the 2nd &UGUSt 1962 {&nnexure A«S
the applicatitn}. Al fén*'kn in Ihis c nnectitn
is invited % pera 4 OF thelll dated the 14t~ Awust
g7 Ann.1 tC the petiti-n; which pﬁovides that

n® member 9f the ﬁc:vicé shall be eligirle £0r
appintment t< the Telectitn giadc urtil he hes
entered the 14th year Sf service ©n the kst July ©f
the vezr calculated £rOn the ycar fC1vCwing the

year ©f examinatiOn ©°n the hasis Of vwiych the

memhers are recruvi cc it is abundaently cleer

ot
vt
o8
i
5=
D
]
=3
(
<
1o
(93]
-t
[}
3
[%2]
[
iy
[
2
o
[2}]
ck
o
)
fatn
-y
f‘)
L)
™
<

1 Ausust
1927 ere anplicahle t+ such 9f the~Tervices as

have heen recyuited “n the hasis ©f an examincotli n

jas]
=
C.

thet the clicihility f9r cXant ¥f the 3electivn Zrade

-1 o Ci S ~ e arnd 3 O
in 14th yeesr £C1310:ing the year OFf exeminetitn., In
- R . .

+

che case Of TFinencizl and Acdministrative stresame Of G537
‘direct recruitment is nvt made at the level Of Junior
Time Scale 1 the "asis Of an examinatiin and as cuch

e maovisioni -7 lhis OM cre ntt sprlicshlc

Cexisting instructions tyiennial Cadre Peviews are xged

e}

reculred t9 be carried Sut £Or Yrgenised Griup-a

—
=1y

f

Central Services/Cadres and Finencial and “dmini-
strative Streams Cf 771 are nCt catectrised as cClvered

in the Caarc “eviaews,  The Technical Streams ©f
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@ 59T have meen classified 23 GeClvgicel Survey ©f

i JrvuneA Service wiile Financial and Admini-

strative streams have heen'classified as Grlup

A~ Je-vice,

(C) Thet the Third pay c¢Cmmissitn had recCmended

intreductitn Cf %electi®n Grade fvu

. : ae - GI‘OUp f"j";'

Clltwing terms:i~

TIn view ©f the rclativel; small nercentaqe

t iate
~
= el .C"t'v‘ - 7 a s I mean 3 5
acministrative gredes wiich sre held hy
| the mewhers ¢f the “negine ring Jervices,

we & rectrmend

bk
s
[0
}d
jos
'
]
7
=
)
3
(@)
3
iy

~election Grade ©f 15,2000-2250 in %!

| | “rganised services, The selecti®n grade

Ll

& shtuld »e admi-sihle t© The Officers vho

zand staved ot the maximum f%r 2

The numher of selectitn

N

Csts bboulé he neri®dicell;

G
®
]
3
W
(ol
m

[

- et gt o d .$+§”ﬁf atoi] ﬁ review @f the
wapchOf ot deterined aftep-adecail review y
DY n R ¢ b .

o)
f'es)
b

el

<
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1)

$

: . L ~ S S N ST e
nWﬁzpC$ﬁ cadre suﬁucture Of bne.vogvous Fngineering 5
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‘ o L A ( 3 & ~
(d) . That the ablve recPwmendetions Of the Fay
wrigalén wae accented by the GOvernment.At <the
same time the OS%vernvent accepted in drincirle the

I

nrlvision ©f o 3electitn Grade fér varisus “ther

‘Griupa~a {Class~I) Central Services vide Min, Of

- . e N 7/ 3 [ -
Tinanc€ nes-lutivn M0,11/35/74/1C dated 1.5.1974,

i

“elevant nara -f the resvluti®n reads a2s undert=- B

“lthile the epecific recYmmendati®ns ©f the

cvmmisaifn fCr prOvisiin %f a Selectin Grade

i~

entral Tervice

ch2ll he iaplemented, the nrinciple ©f prévide
ing such 2 crade in verifus Classl (Griup=h)

. H ',
s grade in e2ch sexvice’cadre
» o~ ¥ e - . PN _f
heing detertiined after a deotailed examinativns
review °i the cedre strenath, mrimetien prisrects,
L 4 [ P " /’—J: it 2
etc., in that %ervice/Cacdre.?

That the ,
(e}  ®wx/=Cvernment decisiSn accepting in principle

=

H gt NS o~ AR . L o Y1 Y
the prOvisitn o1 a selectitn grade in variius Griur-~A
Central Ccrvices did nbt lay d%wn tae criteriz f9r tre

5¢lecti n Cracde. The cues




_scale =1 Rs,2000-125/2-22560. ma;” be createcd ahOve- the

-

S

under cCnsideratitn ¢f GOvernment for cuite sOme

(-F

time, After careful cinsideretiin and in c¢cPnsult-

g

atifn with the Min

!»J *

.

stry ©f Finence , UPSC and the CRAG

ot L] ) . . . ; . .
it has nvw been decided that the guidelines/criterie

fCr intrtducti®n ©f a ntn~functitnzl SelectiOn !
| i

Grade in the Orgenised GrvummA Central Services and i
’ . * : ;

appPintment 1 the same shall be as f0110ys5:- .

.

2.t P P P - . . .
A1y Anonsfunctitnal selecti n grade in the

[
i Vo
EEEN

Juni®r Admihistrative Grade scale (s, 1500-2000
in GIVP“~A Central Zervice,

(ii} Central S=zrvices ?roup-A where the =cale Of
;,.QOOPn) 250/~ exists as a nart °f the cadre

structure On functi®nal basis, will nO9t be elizible +0©

1

have a n®n;functi®nal selecti®n crade unless the .
cadre c-ntrOlling authtrities decide t0 dv ¥ awasy

with the functi-nal selectitn grade ant Opt in

s

~

fav-ur 07 3 nOn-functifnal sclecti®n grade,

@
e
=3

R
r""
‘#

‘—.d

Services vhere the scheme Of !'flexible cCmple menting’
has been i-~tr°duced by the cadre ¢ ntrtlling anthtrities

will nOt als’ be eligible t2 have a nOn-functi’ “nal

selectitn ¢rade,
(144) That the basis f0r calculcti-n Of Selectin

~

Lt

Grade =trencth will he senctilned strengt” Cf the




s, 1500~2 OFC/~ The numher

"h
'J

pPstis in fhe scale
Cf celecti®n crade pists shzll nOt exceed 20w ©

ths sanctioned erenath Of the pCsis in the scale Of
T, 1500-2000/«, The pOsts £Or the nOn~functitnal
seelectiOn qrade shall be carved Cut Of the ~rade

whOse scale Of pay has maximum Of Rs, 2000 /-,

(ivy That nC Officer shall be elicible for apnCint-
ment ¢ the nOn=-functi®nal selectiOn grade unless

the moximum ©f Rs.ZOOG/- in the scale

joR
(‘1

s reache

oy

(2]
by

o

Of Ds.1500/=200C/ = Or in the intermediste admini-

strrative grade as the case may be and has remsined
\ ” "

there 9% a pori®d of two years. +

(v} That the bssis ©f apoVintment shall »e

seni®rity subject t9 rejectitn Of unfit.

(vi} That the hasisx®f selectiOn t- the nin-
functitnal selecti®n grede shall he made by a cOmrittee
t0 be constituted intemnally. It shall n%t be

A -

meces-ary t- assCciate a member of UPSCE in this

cOmmittee,

{v} That the inter-se senifrity Of Officers in the

JAG Op in the intermediateive edministrative oradc
the case may bz shall nOt be changed as a result

cf their apn<intment t° the ntn=functi®nal Selectitn

Grade,




~

~11-
(vi} The non~functi®nal selectiCn agrade in Services
where it d%s nCt exist at present will he

intrSduced £rOm the date Of icgsue OF these Crders.

In Services whsre a n%~functi®nal selectiOn orade

N~ D

hes heen in existence oriCr i+ the implementatifn ©f

et i

the Third pay cO9wmissin's recCmmendatifns,

=}

o,
1=
Py

ficatitn theret®, if any, this may hecOme necessary

as a2 result ©f the new cuidelines will alse be made frOm

the date Of jesve ©f these Orders,

(vii} That ¢n epplintment t° the nin=functitnal
selecti®n crade in the pay scale ©f Rs, 20022250
the pay °f the “fficer cOncerned in this scale will be

ixed at the next hicher stage uncder Audit Instructiin

-
9

.

]

<

belCy F,D, 22.

Eaney
rh
N

That the Cadre COontrClling Authtrities should
fOrward prOndsels £Or inclrplrating, the neceesary
provisitns in the respcctive service rules t~ include

the nOn~functi-nal selecti n grade in theservice

a3}
5}
D
)
<
e
w)
o
X
D
Q.
] -

in the apeve guidelin~es 10 the UPI

et

etc, fOr their c®ncurrences,

(¢} That these quidelines f¢r creating °f ntn-
functi‘nal selecti®n grade shall he sprlicable t- all
Crganiced Group A Central Tervices zsxkigrkastxio. These

guidelines shall eprly Only when the cadre cOtrPlling




£

)

the appliceti®n it is submitted that the apolicentiil

10~
avthOrities decide t+ &€ awsy with the functi®2l
selectitn grade end Cpt in faveur Of nOne

functi-y el selectifn Grade.

11. That in reply tO the c®ntents °f para 5
Of the applicati®h it is submitted that the grfunds
taken by the anplicant are n®t tenable in the eyes

Of law in view ©f the reas®ns déscl®sed ahOve,

P

12, That the cOntents Of para 6& 7 ©f the

anpliceti®n needs n® cOmments,

13, ThPt 1n reply tO the cOrtents Of pera 8 Of

is nOt entitled t+ get any relief in view 0f the

facts stated 2bCve,

O

14, That in reply t° the c¢'ntents 9f ppra 9 ©f
the aprlicatifn it is submitted that the apolicant
is als® nOt entitled %€ get any interim relief as

claimed by the apnlicant.
15. That the c¢Ontents 7 pare 1C t¢ 12 ¢f the
apolicatitn need n® cCmments,

16, That in view Of the facts ancd circumstances

stated in the f%re¢Pinc peragr aph" the applicatitn

1

filed by the apnlicant is liable t© be rejected with

+ 0 'the r"sp(bdgnts a\"]c! 'Lhe cp")."lc .j Cn ma:’
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be dismiss

¢rCunds,

‘ _ o BepPnent
. - | N knmuw%ﬂﬁ
Luckn O, . - : mew&ﬂ‘
] Te Northern Reg:oﬂ, 3
Dated: /3 7% wm\w Survey. of
CKNOW
| i . © Verificati®n,

AR v
A%Ugust, 19920,

I, the depPnent absve named d0 hdereby verify
1

that the cOntents Of para 1 & 2 Of the affidavit are

: true t° my vers®nal kn®wledge and th®se °f paragraohs
3 tO 15 Of the affidavit are believed t° be true
- ‘ On the hasis Of

f Official recOrds end infCrmati®n gathered
and thCse Of paragraph 16 Of the afficavit are

o

helieved.
t9 be *ruec Sn the basis ©f lecal alvice, ™Cthing material

fact has heen cvncealed and n® part -f it is false

‘ . Dep®nent,
. . LucknCw s B N K- Mmuciﬁm(
. L ' ) Director (P& T
. Dated: 137 August 1990,

Northesn Region,
Geological Survey of India
o LUCKNOW
I identify the dep®nent whO has

. signed befOre me and is persOnally knOwn tO me,

J B
| (VK Chaudheri}
! Addl Standing COunsel fCr Central GOvt:

(Cocuns el fCr RespOndents)

Luckn®wy
‘i\ .
‘Dated: August, 1990,
!
.
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PHIOICIFAL B=NCH, DEIHI
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CENTRAL ADMIN IST 1IVE TR1i3UNAL @

Reg'\. No. O..1, 119/19880

DATE (F DECISION: May 17, 1990.

Kashmir Singh covee Applicant.

Shri H.N, Verma PP Counsel for the Applicant,

V/s.
Union of India sesee hespondent,

Shri P,P. Khurana & ... Counsel for the nesponaalt.
Shri Arun sharma - - -~ — —— B

CORAM: Hon'ble Mr, G. 3reedharan Nair

V1ce Chairman,
Hon'ble lr. P.C. Jain, Member (A)

(Judgement of the Bench delivered
by Hoen'ble tr. P.C.Jain, Member)

. JOSEMENT

The applicant herein has assailed Department of
Personnel & Training Memo dated 6,1,1988 (Annexure A=7),
wherein he was‘info}med that the orders contained in
the Department of Personnel & Training (PP Division)
O.M, No.l9/l/86-PP,.dated 14,8,1987 ( Annexure A=2) cannot
be made applicable to the Research Cadre in the
Department of Personnel, as this Cadre is not a;Céntral
Group 'A' Service and the Cadre contains isolated posts
and do not constitute a Service. He has prayed for issue
of a direction to the respondengilb appoint him to the
post of Joint Directcr Selection Grade with all consequen-

" tial benefits with effect from 1,4.1986.

2, The relevant facts, in brief, are that the
applicant joined as a Research Officer in the Department

gggﬁwr sof Personnel and Tiaining on 29.4,1972, on the recommenda-

tions of Union‘Public Service Commission. He was promoted

as Senior Research-cfficer and then as Joint Diroctor,

Wh1Ch post is {n the Junior Aﬂministratxve Grado and Which ?.1

$h0 'Was holdin since 7.11.1985. He has set up a. case that
3;:;‘6"&”}?:.? X”‘ SE L C :""‘* --' : i

3 B

H i ‘i, i
nce‘,’wtth_ tt;eg orders 1ssued in Uffico Memoféndhm“{

et SO RS Mk At *'!
daied 14.8.1987 (Annexure Apz) the cf%ra ofgaﬂféarch ‘EU

Officers in the Department of Personnel &'Iraining is w

..mm

X7 ———

i
?'P\Et; b »,.4 lq

.-.rt.t" B

n_‘l‘i‘--' trn crerttian A€ a T‘og" r\f B

it toni iy >

m,.»-r




- -@) v ¢
Ly Jdrade and he is eligible”to held such 8 postg

birectcr with effect from 1.4,1986, but his request ha
been rejected vide Memo dcted 6.1.1988 (Annexure A-7)
for wrong reasons.

3. The backgruund of the case is that the Tnird
Pay C-~mission had reccmmended introduction of Selection
Grade of Rs,2000-2250 in the Organised Engineering
Services, which was to be admissible to the officers

who had reached the stage of Rs.2,000 in the Junior
Administrative Grade or Intermediate Adminfistrative
Grade as the case may be and stayed at the maximum for
¥ . a period of two'years. The number of Selection Grade
posts was to be periodically detérmined after a detailed
review of the cadre structure of the various Engineering
Services. This recommendation was accepted by the
Government. The Government alsc accébfédmét the same

R time, in principle, the provision of a Selection Grade
for various other Group 'A' (Class-I) Central Services
(Ministry of Finance Resolutation dated 1-5-1974). The

guidelines and the criteria for introduction of a non-

i | functional Selection Grade in the Organised Group 'A!

i, Central Services were spelt out in the Department of
’ | Personnel & Administrative Reforms (Folicy Planning
Division) Office Memorandum dated 31,7.1982. The Fourth
Central Pay Commission, in para 23,12, Part I, of their

Report, made the following recommendations: -

.®23,12, In order to meet the aspirations
wwaA of the members of the group *A' services and
N having regard tc their role and functions, we
have considered it necessary to provide some

ﬁ““wsqu higher level posts in thgse servicesy ‘and to
‘ oW improve the pay scales, we further rqcommend R
that: in respect of the group A central S
services, the present condition regarding‘ ;
stagnation at the maximum of the junior B :
administrative grade for two years for prqmotion i
"to the selection grade.:hould ~-be removed. e 2

., .:tz;i:g; w;s_;g«;,
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number of selection grade posts should be
uniform in the all-India and group 'A' central
services. Our recosmendations in regard to
specific posts, after taking into acccunt all -
relevant fjctors, are indicated in the chapters
on the respective ministries/departments, ®

On these recommendations, Department of Personnel &
Training (PP Division) issued orders in Ottice Memerandum

b dated 14,8,1987. According to this O.M., it was decided
"that in all Group *i' Central 3ervices the number of
posts in fhe selection Grade shall be equal to 15% of the
senior duty posts (i.e. all duty posts at the level of
Senjor Time.scaie and above in the Cadre).f An.officer
appointed to the Junior Administrative Grade was to be
granted 3election Grade if he satisfied the conditions
prescribed in paragraphs 3 and 4 of the O.M. ibid, According
to para 3, appcintment to the Selection Gfade in Group ‘'A!
Central Services, is to be made by selection on merit
with due regard io senjority, and according to para 4,

% no member of the Service shall be eligible for appointment

to the Selection Grade until he has entered the fourteenth

year of service on the lst July of the year calculated

- from the year following the year of examination on the

basis of which the member was recruited, In,para 6 of

' g the said O.M., it is stated that *This supersedes
“J%Wﬂfgj;// instructions contained in this Department's O,M.

%‘j;‘;‘n‘s %‘fi?’xna» No.5/12/79-PP-11, dated the 3lst July, 1982, Accordingly _

dem»uc$mo the condition regarding stagnation at maximum of Junior

$ L Adninistrative Grade for two years for promot ion to

i o ,The case' f.the applicant is tbat the P°5t3 of st

\ w"%& #3”’*: P ,_«., v ? T t uy T ;3,! a,;mﬂ 4 ,uu}e‘:u‘qﬁ,d;ﬁ gg
arch Off 1cer,” éeﬁiai‘”“neséafdi‘”()fﬁﬁerém id%qu‘ qus:@‘;g g
i i( v; "‘.?.!s‘:f..‘

rector (Research 8 Training) in the Department of ~

:
¥

erSonnel & Administrative Reforms are, classified as

Selection urade contained therein, is hereby removeé " f;iilﬁ



- (esearch, Lfficer (. loss 1) Hecra.iiment hules, 1973 0
. notifed cn Sth June, 1973, the Senior ilesesrch Ofilcer g?
® . (Department of Perscnnel & administrative ieforms)
- Recruitment Rules, 1983 notified in December, 1983, and

the Joint Director (Hesearch and Training)(uUepartment of

. Personnel and Administrative Refcrms) Recruitment Rules,
1981 notified cn 30th September, 1981 respectively, Further,
as per nule 7 of C,C.5. (CCA) Rules, 1965, Central Givil

Central §
posts of any class not included in any other/Civil Service,
shall be deemed to be included in the General Gentral
‘Service of the corresponding class and 2 Government

servant appointed,to any such post shall be deemed io be

DA a member of that Service unless he is already a member

of any other Central Civil Service of the same class, It

is also pleaded thatlin"the~3chedule~to the G(G.S.,-{(CCa)
Rules, General Central Service, Group 'A', is included in
) the list of Central Civil Services, Grcup 'A'. According

to F.R. 9(4), cadre means the strength of a Service or

a part of .a service sanctioned as a separate unit.

The respondents, in para 3 of their reply, have stated that

the research cadre of the Department of Personnel & Trainlng
‘'had cnly 10 posts in Group 'A' as detailed below- -
Joint Director (Rs,3700-5000) = 1

, . Senior Research Officer
< (Rs.3000-4500) = 5

Research Officer (Rs.2é00-4000) - 4
In view of this admission of thehfespondents also, the
applicant claims to be included /Group *A' of Central Civil
et //////Service:as he is a part of the cadre and the cadre 1si

¢ |

. que&wﬂ, efined to be a Service or part ofaservice- sanctioned as
v\te '“Rc ( ‘\

- ¢ -.(\

o T a separate unit: The applxoant therefore, ‘has pleadedekmuwmﬁ

The case of the respondents. in brief. Ls that
;one of the essential attributes of a Group.

ki




- was intended only for membeis ¢f the Organised Centid)

, Civil 3ervices Grecup 'A's e have alreédy reproduced
" above the relevant reccmmendation of the Commission.
Similarly, there is nothinj to substantiate the contenticn
of the respondents that the orders in O.i. dated 14,8,1987
which have been issued in pursuance of the recomnendations
of the Fourth Central Pay Commission ibid, are to apply
only to members of the Organised Group 'A*' Central ‘ '

Services, as was the position in the orders issued on

31.7.1982, In fact, para 6 of the O.M. dated 14,8.,1987
- " clearly states {Pat this (means this O.M.) supersedes
jY\ instfuctions contained in C.M. dated 31.7.1982.
8. In view of the provisions of F.R. 9(4) and of
Rule 7 of the C.C.3. (OCA) hules, 1965, along with Schedule
thereof, as also-the-description of.poﬁtswib”the Recruitment
Rules quoted above, there is no scope for any doubt that
the Research Cadre of the Department of Personnel and
AdminiStrative'Refonm§‘55 a part of General Central Service
Group 'A' and that this Service is included in the Ly st k|
of Central Civil Services, Group 'A'. Thus, we are of the
clear view that the recommendations of the Fourth Central
Pay Commis§ioh andthe order issued in pursuance theréof
i; ~ in the O,M. dated 14,8.1987 are applicable to the General
. “/// Central Service Group 'A'. The respondents;have not filed

aMan anything in support of their contention in regard to the

W alleged ®essential attributes of a Group 'A' service®
o
Q\cw“" @ s;‘°“1&a in so far as it states that at least 50X of the posts of
e g . ; .
ﬁocas“wng Junior Time Scale are filled by direct recruitment. ! The
Gzo\oﬂbuolkﬁ ‘ !

applicant hsas stated in his rejoinder that he "is eﬁtitled‘

. to the Selection ‘Grade, like’ the‘IRC Service,mdndia:




||‘ p . ‘w/ . - %% i

s>
AT
-7 -

9. However, there are certain other aspects which
need to be discussed. It is common knowledge that for
a Service, there is one set of recruitment rules. We
have not been shown that there are any recruitment rules |
as such for 3ll posts included in the General Central
Service Group 'A'. In the case before us, for the !
three posts in the socalled iesedsrch Cadre of the Depart-

ment of Perscnnel & Administretive Reforms, theie sre three

Y separate Becruitment Rules. In view of the provisions

of Rule 7 of the C,C.35. (CCA) Rules, 1965 (supra), there

would be a large number of Group 'A' posts which are not

included in any other Central Civil Service and thus shall

be deemed to bé included in the General Central Service é
& Group 'A', The recruitment rules fo;_suqh“posts and the
| hierarchy in respect of those pcsts in various Ministries/
Departments/brganisations may also be different, The
recomnendations of the Fourth Central Pay Commissicn and
the orders issued by the Governmegéhza_;ursuance thereof
cannot reasonably be interpreted to equally apply to all
segments of posts included or deemed to be included in the
General Central Service Group 'Af, ‘This,'however; does

not mean that if a cadre of posts included in the General

Central Service Group 'A' has reasonable nuhber of Senjor

Duty Posts in that Cadre, the benefit of introducticn

aM%ﬂ/D{ non-functional oelection srade @ 15 per cent of the
czSen1or Duty Posts inuknnmwuu be not considered for applica- |

(L
urvy

‘\c’ac\)@“"N number of posts, the existing avenues of promotion ‘etce,

sl '
”‘,ﬂﬁﬁfk§§”°uhd need to be considered. B i

a '
O

N

L(ié:. A, :‘""'?"": c"'"‘ “ iy ..‘ ~$ g




gle. however, directed to examine and decide within o

period of four mcnths from the date of receipt of a copy

of this order as to in respect of which cadres of posts
included in the General Cen:iral service Group 'At, the
benefit of non—functional.Selectionasradé, in the light
of the orders issued by them in O.l4. dated 14,8.87, would
be granted. The application is disposed of accorQingly.-

Parties to bear their own costs. : é7 _ ,A4fv/1J,”,_
7 - -- - . g \.l...”.-.
oF {p.c. aam)Vy  (G. SKEEDHARAN NARR)
g,\o“ Q&s@ MEMBEK(A) VICE CHAIRMAN.
O.wf’.'u e"“ .\f"
i*‘-“}fgx‘a“‘&o“?‘;:—:\» 17.5.1990,
g,eP\oa 'DQC& ) /<‘,° 0Ly
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ALIA HABAD BENCH , L UCKNDOW -

*

o0 b o

REJOINDER AFFIDAVIT

In »

& ' s A\
Registration No. 0.A. 134 of 1990(H)
' : ' 4 r‘L@)Q G

Suraj Prakash cee Applicant
versus

Union of India and others ... Respondents

4

AFFIDAVIT of Suraj Prakash

Q£9%izié%1& ﬁ; : Rged about 51 years, &

§z\&6 Regional Adpinistrative
p{é"' Officer, Geological Survey of

(
(}j/‘ 64!3 India, Northern Region Aliganj,
6 N

Scheme, Sector-E, LUCKNOW,
(Deponent )

I, the deponent abovenamed do hereby

solemnly affirm on oath and state ss under:

l, THAT the deponent is the sole petitioner
and as well conversant with the case and he has
gone through with the count er affidavit filed
‘by Shri N.K. Mandawal'and has understood the

contents thereof. Since the deponent is the

petitioner'in this case, he is placing this

rejoinder affidavit with full knowledge of the facts

oot R

«

i
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2, THAT the contents of paragraph
nos, 1, 2, 3 and 4 of the counter

affidavit need no comment.

b | | 3. THAT in reply to the contents of
paragraph 5 of the counter affidavit it is
submitted that the contents as stated are
in correct. However, the averments made
in paragraph 4(3) of the application are

A | ~ re-affirm as correct. It is further submitted

that the respondents have not denied the

averments which have been made in paragraph

4(3) of the application, where an order dated

1546~88 issued by the respondent no.éj%as

been referred through which the sanction of

President to the creation of the above mentioned

selection grade post in the scale of R5.4500 =150 - 5%

5700/~ in various scientific and technical Streams,

%éﬁéma%‘fh Geological Survey of India with

effect from 1-1-1986 has been given. The

. Said document hagogeendenied, neither

the r espondent no.l has come out with. a case

that the said document has not been supefceeded

by any other document.and as chh the

conténtion raised in paragraph under reply

i.e, paragraph 5 of the counter affidavit,

is absolutely far from the truth.

/ﬁﬁﬁ
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4; THAT the cohteﬁts of paragraph 5
(rebeated) of the counter affidavit, raised
legal issue, hence it is not being replied
through an affidavit. However, the deponent
is adviced that the judgment referred in
paragraph under r eply, will not be applicable
in the present case. The factsof the case.

of the said judgment are different from

the present controversy., It is also submitted
that all the posts in Geological Survey of
India have been classified as General
Central Service Group ‘'A' like thet of
officers in the Stores Cadre a%/;;d Adminis-
trative Stream including the officers in
Geology, Geophysics(Exploration/Instrumen-
tation) Geochemistry, Mineral Phyéics, Mechanicel,

Drilling anfl Finance.

5. THAT the contents of paragraph 6
of the counter affidavit need no comment,
except that xkuskdéhe averments made in
paragraph 4(3) of the application have been
accepted by the respondents, no contrary
correspondence and instruction can have
any valid force,

, ' &

6. THAT the contents of paragraph 7

Ao
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of the counter affidavit are incorrect as
stated. It is further submitted that the
Director Administration is not the highest
post in the administrative E¥$$¢Ty. In fact
in order to mis-lead this Hon'ble Tribunal,
the respondents. have gﬁ;?ﬁﬁt& the adminis-
trativé stream in four Wings, but, as a
matter of fact the Personnel and Admlnlstratlon
is one cadre which %glheaded by the Deputy .
Director General (Personnel). Moreover, the
controversy which has beenmised in paragraph
4(4) of the application is entirely different.
In fact in the said paragraph, the letter
dated 7.6.88 which was referred bythé -
respondent no.3 to the respondent no.2 was
mentioned, but, regarding the said letter the
answering respondents have not said anything
that whether the said reference was made

or not. Meaning th%/@by that they admitted.
The respondent no.3 ;ggwulﬁéd with the
contention of the petitioner and the same

was referred to the respondent no,2.

7. THAT in reply to the contents of paragraph

8 of the counter affidavit, QKé? it is submitted
that the averments made in paragraph 4(5)

of the application are reiterated.

8. THAT in reply to the contents of

paragraph 9 of the counter affidavit, it is

J/fgdﬁﬁdéx‘
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submitted that the averments made in
paragraph 4(§) of the appliéation are
ré4éffirmed as correét. In fact the
replyrof paragraph 6 of the abplication

'?7“‘ v has bot been given in the counter affidavit .

and irrelevant issues have been raised,

9. THAT in reply to the contents of
paragrapﬁ'lo(a) of the counter affidavit
\ it is submitted that the respondents hawe
only produced the letter dated 31-7-82 of
of Department of Personnel>and_Administrative
Refdrms'regarding selection of non functional
selectibn grade in JAG\leVel which have
been substituted by letter of 1987 of
Q&' | Department of Personnel and Administrative
Reforms and.whérein»it was mentioned that
the officers who have completed 13 years
of Group 'A! Service.are eligible for
grant of Seleétion Grade. Their contention
of 50% of the Direct Recruitment in the
Junior Time Scale is admissible is absolutely
Wrong. In fact the said fact has not been

followed in respect of the officers of

i"‘iﬁ.& ) S L2

L e Store Stream where the selection grade
) (v i " ' ) )
RGN has also been sanctioned the cadre structure

of Stores and Administration cadre are same

Noyes
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as is evident from their own averments

which have been made in paragraéh 4 of

the counter affidavit. However, it is

made clear that the ;Q/contents of paragraph
119/(\3),' 1\9/(10), 10(c), X/lo(d) and 10(e)

of the counter affidavit are asbsolutely
irrelevant and it is not én the subject.
However, the averments made in paragraphs
4(5), 4(6) and 4(7) of the application are

re-affirmed as correct.

10. THAT the contents of paragraph
11 of the counter affidavit are not
correct as stated and hence are denied,
However, the deponent has been aviced to

state that when the answering respondents

have failed to meet the challenge of the

various paragraphs of the petition,
separately, it could not be understood
as to how the grounds taken in paragraph 5

of the application are not tenable, It

~appears that the respondents have not

given any heed to the applicaiion y nor
to the grounds which have been taken by
the applicant. In fact when the counter
affidavit wag shall be placed along with
the petition, it will be exposed at the
time of hearing of the application that

the respondents have got no case.




27 e
11, THAT the contents of paragraph 12

of the counter affidavit, need no commeht.

12, THAT the contents of paragrapbsl3
and 14 of the counter affidavit are not
correct as stated and hence are denied,

In view of the facts and grounds taken

by the applicaht in the original application
and also the admitted position of the
counter affidavit, the applicant is entitled
for the relief which he has claimed.from

this Hon'ble Tribunal. As a matter of

fact the counter affidavit filed by the

respondents does not contest the pleadings

raided by the petitioner in his application,

13, THAT the contents of paragraph 15

of the counter affidavit need nqacﬁﬁmggt.

14. THAT the contents of paragraph 16

of the counter affidavit are not correct

. as stated and hence are denied, The detailed

reply has already been furnished in the
foregoing paragraphs, hence need not to be

repeated here,

I, the deponent abovenamed do hereby

| /Q ooril
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verify and decifﬁf\that the contents of

. : yw—
paragraph nos.' |, Z, 3, ¥ @, 7, 8, o Il

of the rejoinder affidavit are true to'my

/ - personal knowledge; and the paragraph nos.

of this affidavit are based on the information

J@

& of this affidavit are based on legal advice,

received from record and the contetns of

.

paragraph nos. 4

to which all the deponent believes to be
true and that no part of this affidavit are
false and nothing material has been concealed

in it.

- . So help me God. /ﬂg
: ( DEPONENT )2.74 90

I, Miss Sadhana Srivastava, Advocate,
- do hereby identify the above named deponent

o who is filing this ®sumk rejoinder affidavit
e . (O 2 w/ thas
- and he is known to me w&m9@na&§v..kw”w he .

Hoew F’\\oo\ute.d Be‘*m& hne- .

“ngywauka L CetaNgy
(Sadhna Srivastava)

Advocate.

L Shashr Brivastavl)
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CENTRAL ADMINISTRATIVE TRIBUNAL,
'LUCKNOW BENCH, LUCKNOU,

Contempt Petition No,12/92(L)
in
M«P. No,780/92
in ’
0.A. No,134 of 1990 (L)

Suraj Prakash R R SRR RS Applicant
Vs,
Shri V, Krishnan & o
tseeestsss Respondents

two others,

Hon.Mr, Justice U.CiSrivastava,V,C,

Hon.Nr.K;Ubayya, AN,

(By Hon, Mr, K, Gbayya, A.M.)

T
N

, The'quéétion for determination is uhethér,there

can be a direction issued to thé aﬁministrationvin respect
of what appears to be a policy issue for cféation of /
"Selection Crade? in the financial and'édministrativa
streams in Geological Survey of India (G.S.I.).

2, Accepting recommendations of 4th Pay Commission,
"Selection Grade" was introduced in G.S.I. to cover 244 out

of 284 posts at the level of Directors, This benefit,

however, was confined only to scientific and techpical streams

“and not to administrative and financial streams,

3. The applicant who belongs to administrative stream

represented that being an Officer of the level of Junior |
Administrative grade, he too was entitled for the benefit

and 3 posts in this stream should be upgraded, constituting

15% of the total posts of 21, His representations were

considered at various levels, and the applicant was informed

that his case is not covered by restructuring order dated

13/3/87, as he does not belong to organized cadre, Organized

Cadre is identified as one where there is induction by direct
recruitment to the extent of 30% of posts;
The plea'oF the applicant was that the order of

1
/

4,
ucturing is not a qualified order but includes al

restr
z

e

T et

it

™

L end
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Group 'A' Central Services, The order of.ministry,

. Personnel, Public Grievance & Pension, dated 14/8/87
'l. laying doun the ciiieria of creation of Selection Grade
Post indicates that all Group 'A' ODfficers of Central
Services are eligible for the benefit to the extent of 15% of
[ thé posts of 'Senior duty pdsté' i,e, all senior duty posts of
, Group 'A! Officers of Central Services should be taken into

il | consideration to arrive at the number of posts to be:

decléred as Sslection Grade Posts,

) i 5. After hearing the Counsels for the parties and
also taking into consideration the decisions including

 the decision in O.A. No.119 of 1988 by Principal Bench

i

h(Kasmira Singh*Vs, Union of India & Others) it was held
that there was no stipulation that the administrative and

‘financial streams are not covered for benefits of selection

s

fgrada as there is nothing in the difectipns of the Government
itc suggest this,

6.  The édministratioh, however, took a consistent
| Bténd that the matter was examined again and again‘and

after due consideratiﬁn on all aspects they came to the

) %ecision that the benefit of upgradétion to Selection
| grade is only in respect of organised cadre and the

‘épplicantfs case does nof fall in this category.

7. | ~While dispoesing of the case, directian was given to

the respondents that selection grade posts be created in

1
the Administrative and Financial Stream, With regard to

| -
¥

the prayer of the applicant for the benefits of éelection
giade post, it was decided that it shoﬁld be in accordance
with the rules laid doun in the Government order,

_Bi The applicant has approached the Tribunal for action
a;ainst the respondents for contempt, as the above direction
has not been complied with, We have reservétions whether
the direction is beybndvthe jurisdiction of the Tribunal,

Reference may be made to the decision of the Supreme Court
.

:- vesd C;ii
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ib“Mallikharjun Rao & Others VUs. State of Andhra Pfadesh
({A.I".R.nggo S.C. p,1251) uvherein it was held that the Tribunal/
5ourt cannot direct vaernment to amend rules or make provisions
éo alter service conditions, In the above case it was also
observed that it is neither legal nor properlfor High Court

Er Administrative Tribunal to issue directions to the executive
|

.:ﬁn a- matter which falls exclusively within the sphere of

executive functions,

1

9, Now the question is whether the matter should have

‘been left to the consideration of the Administration to create
;s€lection grade posts in view of the fact that they were denying
jsuch benefits to the financial and administrative stream viz,
Eas the uﬁorganised cédre of Central Services are not coversd by
?the benefit of,ﬁhe selection grade. If such a direction is
igivan for creatian of the posté of selection grade in the
@édministrative and financial stream, this would mean. the
TTribunal is giving a direction in a matter of policy, or

- transgression into sphere of executive dfunctioning. It may
also be pointed out that in G.S5.I. which is preponderantly

! manned‘by technical and scientific personnél, administration
plays only a supportive role and uhether tHey could be placed
I on par with the main streams of the staff, and the question

! would be uwhether the direction given for creation of selection

. grade in the administrative and financial streams of G.S.I.

| against the avowed policy, needs and justification, with

! its financial burden amounts to a Policy decision and if that

q be so uhether interference could be made by the Tribunal by
way of a direction, The guestion of contempt also can be

' considered, .This matter requires to be considered by a Larger
Bench, The papers may.be placed before the Hon'ble Chairman

{  for constituting a Larger Bench for déciding the question,

|.F - 2 5 M
Member (A
L A

Vice~-Chairman,

Dated: 3% /§/93, Lucknow.

D (tok)
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~ LUCKNOW,

BEFORE TuE CENTRAL ADMINISTRATIVE TRIBUBAL
LUCKNOW BENCH, LUCKNOW |
'Gontempt Petition No 5 of 1992
in re: O4 No, 134 of 1990(L)
(onder sect‘ion” 17 of_‘the jgdxninistrative' ’
| Tribunal act 1985)
Suraj Prakash, |

Aged about 52 years, ,.
8/0 shri Chanan Ram Central Administrative Tribunal

Regional Administrative Officery ¢ i Bench Luctnow

Geological Survey of India,
Northern Region,
Sector-E, Aligenj,

Date of Filing ...
Datc of Ruceipt Iy

= ta

-V ersus; - Beputy Registrar(])

Shri V. Krishnan,
Secretary,
Ministry of Mines,
Shas tri Bhewan,

" NEW DELHI,

2, Shri C,P., Vohra,

Director General,

Geological Survey of India, ‘ ~
Calcutta~-700 016,

3. Secretary(By Name)/

Shri Ved Prakash Uppal,

Director (P,P.)

Department of Personnels and Training,
P.P. Division, 6th Floor
Nirvachan Sadan, Shoka Road,
NEW DELnI :
so e GppOSite parties.

The Hon'ble Vice Chaiman and his other

/ Companion Hon'ble Members of aforesaid
' Tribunal /Court,
%m The humble contempt petition on behalf
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as unders=

1. That the petitioner is working as

Regional Administrative Officer in Geological Survey
of India, Northemn Region, Sector-E, Aliganj,
Lucknow under the department of Mines, Ministry

of Steel and Mines of the Central Government under

the contrel of the opposite party No. 1, 2.

2 Ihat in the Geological Survey of India,

the department has denied grant of selection grade
to the officer of the Administretive Stream at .

Junior Aéuinistrative Grade level,

3. That the petitioner filed claim petition
before this Hon'ble Tribunal and the same was marked
as Reglstration OA No, 134 of 19,90(L), The brief

facts of the case are as under: -

b That in the Geological Survey of India

e

there are several streams in which officeré are
imrking and the petitiohers belongs to the Admini-
strative Stream and holding Group=-4 post { Junior-
Aduministrative Grade) in the scale of Es, 3700-5000/-,

&

/((S‘@Aﬂ@ |




o1

e That the petitioner belonging to Group-A
post (Junior Administrative Grade) has originaliy
been appointed to this post on 2?'{'#.19‘77 and
since then petitioner is eontimiing againét this
post without any promotion, The petitioner
represented number of times for grant of selection
grade non-functional to the officer of the
Administrative Stream at the level of Hegional
Administrative Officer as selectlon Grade has been
grented to the officers of different streams at the

level of Junior Aéministm“tivé Grade in Geological
Survey of Indla, .
.y
-6, That repeated representations proved
ab.Ortive the petitioner filed an spplication
Registration No. OA No, 13% of 19 90(L) before this

Hon'ble Tribunal and was disposed off through judgement

_ dated 22nd November 1990 and the judgement was

passed, The operative part of the judgement is as
unders |

It is the case of the applicant which is

not denied by the respondents that in the
'Stores Stream! also, there is no direct

recruitment upto 50 percent, as such it is

st
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also not an 'Organiseg Service!, but one post has
been upgraded as 'Selection-.gr:;xde post?

in the Stores
Streams, That being the case,

We see no Jjustification,
'why the personnel in the Aduinistrative and Financial

otreams should be deprived of the benefit of Selection
Grade,! There is notm_ng.in the order of the
Departriient Of Personnel (Annezure A-1) to ;ugge t that
the Administrative and Financial Streams are not
entitled for Selection Grade, From this, 1t
r, follows that orders dated 02,8,1989 and 14/21. 9,89

(Annexure A-8 & 4=9) rejecting grant of Selection

-~ Grade to the applicent, cannot be sustained, and

are accordingly quashed, In the light of the discussiéns
above, we direct that the post of 'Selection Grade'
jbe created in the Administrative and Financial Streams.

L’w::.t.h- regard to the prayer for promoting, the

‘I& ; 1.1 Can b w bhu’ e l.'Jel ec thH GI &@.e ’ that l’la.S “UD e
‘ -

“ { dered on merit and the department may consider
‘consn. i or

‘thlS as per the rules and condition laid dovn

4n the Government Order (A1), We dispose off T

i

"appll cation mt‘n the girection as above,
| o 15
| in the clrcamstances parties to bear their costs. |

A true copy of the aforesaid judgement is heing

;filed herewith as Annexure Ho,1 to this appll cation.

. ‘ i ' /ﬁb\;}&ﬂo
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 dated 26.-1».1991 to the Secretary, innistri of Steel

&
- 5 -
7 That the above said judgement was Sent to

the Dy, Director General, Geological Survey of India,
Northern Region, Lucknow by the Additional Central
Govt, Standing Counsel, Lucknow and in tarn the

Dy. Director General, Geological Survey of India,
Northern Region, Aliganj, Lucknow forwarded the
judgement to the respondents No, 1 and 2 vide .
letter No, 1249/C=18011/2/90-Legal dated k4, 12,1990
for implementation, A true copy of the said letter

is enclosed herewith as Annexure No,2 to this .

appli.cat,:i,@n. ,
8, °  That the petitioner addressed an application

and Mines, Department of Mines, Bhastri Bhewan, New

Delhi, which vas forwarded to the Director General,

Geological Survey of India, Calcutta -ﬁéSpondent no, 2

by the Dy, Director General, Geological Survey of India,

Northern Region, Lu cknow vide letter No, 91}+29/Mi$c./P&G/
Conf/NR dated 29,% 1991 but the petitioner has not
heard anything from the respondents regarding
implementation of the judgement of this Hm""ble Tribunal,
A true copy of the'said appliéa-tiom letter dated 26. 4, 1991
is being filed herewith as Annexure no.,3 to this

application, /(b ok
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9s That the petitioner sent another application
dated 15,11,1991 addressed to the Secretary, Mimistry

\
of $teel and Mines, Department of Mines, Shastri Bhewan,

. New Delhi which was forwarded to the Director General,

G-@@iogi,cal furvey of.Indla, Calcutta by the Dy. bj rector
General, Geological Survey of India, Northern Region,
Aliganj, Lucknow vide letter No,1079E/P&C/Misc, /91
dated 20,31.1991, A true copy of the representation
dated 15,11.1991 is being filed herewith as Annexure no,%
to this application,

10, That the Respondent no, 2 issued a letter

Ho.1/Conff31/1(617;/Law-59/90 dated 18,01,1991 inti-
mating the Dy, Director General, Geological C"un:*v«ay of

India tm.t judgmt on OA Ne. de of 1990(L)
ei‘ this .ﬁon'ble Tribunal is undar examination and

process.

1.,  That the petitmner again approached

Shri C.P, Vehm, }Bircctor General, GSI, Rewom‘imt no.2
for taking acticm regar&ing implementation of the

said judgement through a D.O, letter dated 29, 11,1991,
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The Respondent no.., 2 has .repii ed to the
petitioner vide letter No,48498/4-11013/8L. Gr, /91/19=4 |
dated 30,12,1991 that the proposal for éreation of
Selectlion CGrade post in the J“’ﬁG. level officers in
the Ani‘strati#e Stream has been sent to the
Ministry. A copy of the ietter* glated 30, 12, 91 ..

is being filed herewith as Annexure no,j to this
petition, The proposal s\ent'bﬁf'the Respondent no, 2
to the Respondent no,1 is being filed herewith

as Annexure no,6 to this petition,
Iy

12, . That the Respondents inspite of the -

 drections of the Hon'ble CAT dated 22,11,1990

and number of reminders fr‘om the petitioners
the Respondent no,1 & 2 nave ;ﬁot complied with
the directions of this Hon'ble Tribunsl so far,

13 That these @pposiﬁe_pa.rties have
deliberately and villfully not complied with
directions of this Hon'ble Court dated 22, 11,1990

and it appears that they have no respect of the

Hon'ble Court and in order to undermine the authority

of this Hon'ble Court,

/4@7694’\4’@
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14, That in the circumstances warranted above,

it is mentioned that the opposite parties have not
complied with the directions of this Tribunal aated
22.11.4990 ahd applicant is submitting this petition
an d relevant information in this Hon'ble Tribunal for

| ccmm;tting Contempt by all respondents of.' this Hon'ble
Tribunal'$ directions,

15, That the applicant has not feceived,any'
notice from the Hon'

e e Iha.S reason i - 3 & V\a_&
o 5 TN T delaers that dopartmentot thled

t the judgement of this Hon'yy
LI 3 ¥} § 9.

ble Supreme Court of India and

Sl againg
1!

Lribung),




BEFORE THE CENTAAL ADMINISTRATIVE TRIBUNAL
. LUCKNOW BENCH, LUCKNOW

CONTEMPT PETITION MND. OF 1992

in re: OA No,134 of 199Q(L}

.. Petitioner
~Versus=
Shri V! Krishnan o |
and two others 44 Opposite parties/
K ‘Contemnors;’

N AFFIDAVIT IN SUPFORT OF PETITION UNDER
SECTION 17 OF THE ADMINISTRATIVE TRIBUNAL
ACT® 1985

D g T W guy 2B O T gy, P o

I, Suraj Prakash, aged about 52 years, son of
Shri Chahan Ram, at present posted as Regional
Administrative Officer, Geologicai Survey of India

Northern Region, Sector-E, Aliganj, Lucknow do

hereby solemnly affirm and state as under:-

7
feh

28 That the deponant is the petitioner in

the above noted contempt petition and he is well

S conversant mdtb the facts of the case and facts
P |
J 3 &///g;pogéd to herein under:-
e /

5 That the contents of para 1 to 19 of
,_/.a* ;ﬁ _ .
% ‘*the accompanying contempt petition are true to my

personal knwledge, and on the basis of information

gathered as well as on the basis of legal advice.

=
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34 That the Annexures no,l to € are true copies

of tkeir originéls which have been compared by me
. ‘j;'

while Annexure no,— is certified copy.

A&

. Jﬁﬁ | | : | , ' /4¢é {Mﬁe

SR ' ' Deponan
Lucknow, 7

Dated: j{ Feb. 1992,
Verification, 4
&, the deponant above named do hereby verify
* | that the contents of para 1 to 3 of this affidavit
are true to my perscnal knowledge and on the'info;-
Ay | métion_gatbered as we;l as the legal advice. No
part of it is false and nothing material fact

/(JméMQ

_ - : Deponant,
%ﬁ/ Lucknow, « e

has been concealed.

Dated: 26 Feb, 1992,

I hereby identify the deponant

who has signed before me, who is

;r

ﬂf . personally known to me, \D
u'“Qtﬁdézéﬁgf ¥ » Adﬂjzgggl Y.
P T sy g RO
X ,\},—' a\jﬁ"\‘f" @—&4 VV’J’” 5‘»\5/"') @,ﬁ» Waad V// o ;”\ :

A _F Je
}\}/ A‘qw/l \WMSJ—#L’\LM >ﬁ/2 O &1,,- e g
/}$A¢<m}4t~ i 74 A oy
, ’ ‘f‘,d J/)&__J[, &w" " —
e sk SIS
/i/ \j ~ v}, )/ \)\“r ,l/ s~ M
4 Soched™ Lt
{}A‘/{'— ‘ M 4_@ j\,\/»t /‘;/\/’0.‘ ("V\(M/}j_; S ;
SO DN R arllired g e
‘f"‘r L I‘J,M‘ -'liﬁfieﬁ ;/ ,\’—‘\, s ¥
.’L . S AT b"lﬁ/

SRS )




' }éi} ? l’ IK»
. L o ‘ - X . '
A ; CCEANTRAL ADMINISTRATIVE TRIBUNAL
% ALLAIABAD GLICB |
! i LUCKNOD W
:C. A. llg. : ‘....;...»...oooo... 13“/90
suraj Prakesh ooo‘;toooooooooooo Aipiicant. ?
VS, .
y i Uo 00 I} &-orsa e00 e 0000sB 00O OS RBSDOHchtS.
A ‘ | y
S f Hon'ble Mr, D,K, Agrsuel, J.M, i
!l L . . .
1

Hon'ble Mr, K, Obayya, A,M,

(By Hon, K, Obayyes, Aono) ' i

This epplicetion under Section 19 of the Adminis. =~
- tretive Tribunals Act, 1985 has been filed challenging the

orders dateBMBZ.OP.89 end 14/21,04,8y contained in Annex,A-8

> . &‘A-9 to the application rejecting extension of selection li
| o - 3
grade to the officers of Administrative and Financisl Streams

wvorking in the Geological Survey of India (G,S,I.).

N “A’\ 8 ; . . ) j‘
ﬂ7¢:/ \\f;§\2. The epplicent jolned Geologicsl Survey of India ’

) 1(C.8.,1.) es Regional Administrative Officer (R,AR.,0.) in 1977,

" efter selection by U,P,5,C, On the Basis of Fourth Commi.

ssion's recommendetion, ‘'Selection Grade! was introduced in

GeS. I, banefitting 244 officers out of 284 at the level of
% Directors, However, ;hié benefit was confined only to
‘Scientific-and Technicnl Streams and nat to the Administra: .
and Financiel giraams. Agg:ieved by fhis, the spplicant
made represantationg Fo the aﬁthorities but his request ues

- rejected on the ground that he uwas not holding the poét in

the '0Organised Cadee',

J. It is stated by the applicant that he be.iongs

to General Central Service Group 'A' end the Administretive !
Streem is a constitutent gﬁ/§ha Cadre structure of G,5,1,

-

e N
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énd that the drder dated 13;03;1987 isﬂbed'byjzhéimiﬁistry .

éf Finance conveying SathionFof selebtion gradexdoés not

L ' .

mentien about tbe-'Organized Cadre' and thot all the poéts

in G,S.1., of the level of Junior -Administrative Grade, have i

1

to be taken into ccnsideraiion for working out the number

of selection grade posts.  Thére are 21 pos{s'ih the Adminis=~’
oy T e .

Vol t:ative Stiream and‘lS% of this wcrks out to 3, a5 such

- e wEml g,

3 posts in the Adminlstrative S.ream should be upgraded to

i
i)

l

Selection Grade, I- is further stated that the 'Stores stre‘aig

]
!
1
i
i
\
)

WhICh is also a purt of administretive wlng, has been considers'
i
ed‘for selectionwgrade and one post has becn created as ‘}

|
i

i

J’ 'Seledtion Grede Pyst!, The denial of the same to Adminis= i
- + ) '

< 4, The stand of the respondents is that the §
S | | i

- , ;

tretive & Finance \V/ing amounts to discrimination, i
i

l

i

|

s NJ¢ . Adminisiracive & Financial streams have not been included I

RN '\Jﬁk | . ‘ ‘ ' ) h-

‘ for the benefit of 'Sclectiovn Cpide! beciuse they do not
‘7fcqns:itute an 'U.ganized Cudre' in that the criteria of

Direc¢ Recruitment upio 50 per cent to the posts is not

satisfied in these sireams,

"5; We have heard the counsel for ihe parties and
also perused the record. The only ground on which the ,\l
, .

Adninistxative & Financial streams have not bicn included .

for Considerauion of tSeclection Grade' is that this is not

’

an loiganized Jroup~-A' service, since the criteria laid duwm

TR

"for considering a service as an 'Organized Grsup! is not

—

satisfied, ... /%" ' Loms TLaas Loyl hve Sooeimd, l“j

'Contd.....{.....p3/f
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J 6. ﬂ‘“J | We bave glven ou. careful consideration to the

-

‘ office memorandum dated 14, 08 1987 (Annex.A~3) relied upenn

by bo»h the sides, The memorandum reeds &s under:

. No, 19/1/86-PP '

Minisiry of Persunnel, Public Gricvances
and Pen51ons,

(Depariment of Persoanel £ iraining)

(PP DlVlSlon)

,gi' 6th Floor, Nlrvgchan Sadan i
-y " . Ashoks Rpud New Delhi = 1

Dated- the 14th August, 87, i
QFFIGE I'E.Q .ADUM

SCBJIXTs  Recommends-ion of the Four th @entral |
Pey Corission = QOrders rega:ding 1
Selection Grade in Group-A Services, |

“~ f, seee il
_}\ The undersigned is directed to say
| that pursuent to the recoimendation of the Fourth
%¢?{:;~f;;?}ﬁ§\ Pay Commission regerding Selection Grade posts
¢ \\ffi for Group'A! Central Services, the P.esident is .
75 \;é _ pleased to decide that in @]l Group 'A' Central
q:,? 3 : Services the number of posts in the Selection
. {52? ‘ ,‘fﬂ | Grade shall be equal to 154 of the Senior Duty
§§‘ — if}y Posis (i.e. all duty posts at the level of "
Yo 7 Senior-Time-Scale ¢nd above in :he cadre), |
Q%;,' - However, there shall be.nb incre-~se in the over- |

all sirength of the cedre, An Officer appainted
to the Junior Adminis rotive 3:ocde will be grant-

~edSelection Gr.ce, if he ss isfics that condiii:n
prescribed in paracraph .3 and 4.

2. - It has been noted that, save in few

- ‘cases, the formula of 15% of ‘Senior Duty.Posts..
will y;@ld figure which is less then the number t
of posts s:cnctioned in the Junior Administr.tive
Grade, Hence, there will be no difficulty in
implcménting the4decisioh. H.wever, in a few

cascs, the-formula yields a figure which is

slightly highéT than the numbar of posts sanction

- »ed in the Junior Administrative Grade., It is
made clear that in respect of these services, the?

. number of posts in the Selection Grade will be
[\ limited to the number of posts sanctioned in che !
oY Junior Admlnls IRtive Grade, | ‘

p—

e
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3; o Apoointing to the Selectlon arade andiif

S '; L to posts carrying pay above the Junlor Admmis-z :

o | trative Grade Scale of pay in Group 'A' Central 5

" services shzll be made by selection dn merit o
with due regard to seniority, =

. . 4, No member of the servicé shall be -,
| " eligible for sppointment to the 'selection grade!

o until he has entered the .fouriecnth yar of service
v o on the lst July of the year calculated from the

year following-the year of ex:mination on the
B K . basis of which the member was recrulted.

X

5 ' Appoiniment to the Selectlon G:ade
shall be mcde by a Committee to be constituted. '
initernally and the cases relating to appointment -
shall continue to be sent to the E.O, Division
of this De partment for obtaining.the prior
asprovel of the Axpoiniment Committee of the ?
K ‘ C:binet, Jiis provision h shall not ap.ly te
| , | such of the -Depaltments as have becn specifically
- 3 }?53‘ | empowercd to meke eppointments at this level i
e 2} " - within thedr owm competence.' | {
(ﬂga \ﬁ% 6, This supersedes instructions contained
IO } in this Department's O.M. No. 5/12/79-PP-II,
J\ wis e dated the 3lst July, 1982, Accordingly, the
' condition regarding stzgnztion at meximum of |
Junior Administraiive Grede for two years for |
promotion to Selection grzde contzined therein, g
is hereby removed,

e T e e e X

6.

’ ‘ !
T The orders regarding fixation of pay '

on aopointment to Selection Grede will be issued
separately, : : | - y
| > - S 8, These orders will take effnct from |

e A th b b 68 W 4 st kgt o b

val.Ol 1986, " =

v

s 9. ..........6..0....'.0‘......"...0..

. (Hlndi version will follow) " f
v """."""TA- e L

S LT My VGF. UPOAL 3
D - ~~--:~r-'aj»-—«»m-o...V.._.,.,_.5;.,,,_3 Director (PP
' o ' Phone 381364

|

S; @W}k -t ‘ Contd..........p5/-
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7'.* o Frem ] reading of the abeve memerandum. it is
evident that the recemmendatien of the Feurth—Pay-Cemmissieq

regarding grant of selectien grade, which was accepted by

s
the President, is 1n respect ef all Greup 'A' Central Services )

-

s.ubject. te satisfaction of the conditiens laid down in parss
¥y 3 & 4ef the said meme, There is ne x'nentien' 'e'f ‘erganised

-y : 'ser\}ice' as a pre-conditien for the benefit of selectien grad

Further it is net}ced that in para 6, there is clear indica-

tien that these instructiens supersede the earlier instruc-

tien“s centatned in O.M, Ne, 5/12/79499/11 dated 31,07,82,

b} .
The cenditiens geverning grant ef selectien grade as laid

g dewn in paras 3.‘8. 4 read tegether with the clarificatien 1n'_ 5
- para 6,~1ndicete‘th-‘i‘t the abeve memerandum is self—contained j
a '\4'\’)\ in a;l a;pects and net t¢ be read in cehtinuatien of any i
-::3’%? \\, ) other preﬂous instruction‘s/er.ders on the subject, The learmd?.
if-'-‘:; /:// eeuneel"fer the _Besplond'ents has net breught te eur netice
“’Jﬂo/ any instructien/erder to the effect, that the previeus
iﬂstructiens/erders en the subject continue to eperate net-
inithstanding the abeve memerandum. In parel 10(a) of the reply
e 'the Tespendents reiterated their stand that 'selec:tien grade!- --: |

N

b
is applicable enly te Organised Group 'A* Central Service

!

sccording te OuMs Ne, 5/12/79-PP=11 doted 31,0782 snd' furthes
.cl‘arified in O.M. dated 06'.‘01.19-89. we have carefully |

examined these references, As ebservedv by us earlier, the
O.M, dated ai.o7.19éz ‘steod superseded videcheracéb.ef D'.M. |

dated 14,08, 1987 (Annex. A-Id—and the term 'Organised Service

L ,.N“ T 3

O%’Q . e e e o | _Contld."i. "."}.',".'.96/-
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i ;fff}‘$"%§no deubt appears in O.M. dated 06 01 1989, but this:is by
, way of clarificatien ef O Ms dated 14.08."1987, and the

; clarification cannet impese fresh restrictions, and te the
extent they are contrary te the main erders, they ‘cannet be
acted upon and are net valid‘

(’ ' Lol Ty
! ,
|

85? . The Department has alse taken uwp this matter

| with the Ministry concerned, duly reconmending the case of

. the applicant (Annexure Ae3; Ar4 & A=7), It is stated in
;;’% _these letters that the Administrative & Financia} Streams

‘ arﬁ,very much within the Cadre structure of GiS.I, and G;S.I;
is an 'Organised Service', It is alse mentiened that in
1§82, ne pest ef 'Selectien Crade' was created in the Adminis—
trative & Financial Streams due te the fact that there was
enly ene Junier Administrative Grade pest in the stream, and
By consequently, the creation of Selectien Grade was net censidamd
.but nevi the position is different, and there are number of
qfficers eligible te be censidered for 'Selection Grade':

1

' }%31 | e; The learned ceunsel has alse breught te eur netice,
GE}; Si- the decisien of the Principal Bench ef this Tribunal dated
Tﬁgg '/é;f 17:06.1990 in O.A, Ne, 119 ef 1988 (Kashmira Singh v, U,O,I, Q
,~;,.V4¢:f}/ wherein the cententien that-the benefit of Selection Grade is

applicable enly te 'Organised Central Civil Service Greup 'A"
was rejected by helding that the recemmendatien of Fourth-Pay-

-Cemmissien, and erders issued in O,M, dated 14:08.1987 ceverjng
o all General Central Services Group 'AY,. We agree with this
. finding, and hold that the issue is settled4

Pz ‘105‘* It is the case of the applicant which is net
, {d.niOd by the respendents that #n the 'Stores Stream' 3lse,

there is ne direct recruitment upto 50 per cent;as such it is
false net an 'Organised Service' but ene,pest.nas been upgraded
F | &8 'Selection-grade-pest' in the Steres stream¢ That_peing
; the case, we see.. no justificatien, 'why the bersonnel in the

/ﬁ;§§;1}jzi, Administrative & Financial Streams sheuld be deprived of the

j benefit of Selection Gradg:z There is nothing in the erder

Rl ] AT
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| ofﬁfhevbprartment of BQrsonhrl (Annéruré A~I) §r:sugge$t}J
that the Adminiétrarivelk Financia} Streams are net eﬁtitled .
fer Selectien Gradeé From this, it fellews that orders dated
02.08;89 & 14/21,09,89 (Annexure A-8 & A=9) rejecting grant
. of Selectien Grade to the applicant, cannet be sustained. and
v ‘ are accordingly quashed._ ‘

-y
bl

'ffk_.' llw? ~ In the light ef the discussiens sbove, we direct
- \that the pest ef 'Selection Grade' be created in the Admlnis-

N i prative & Financial Streams. With regard te the prayer for
i - nromoting the applicant to the 'Selection Grade', that has -}
’ “‘* ./‘ﬂ/to be censidered on merit and the depariment may censider
*lQ;;j\:’ ‘ thir, as per the rules anq conditier laid dewn in the Govrt. _
' Order (Annexure A=1), We dispese ef this applicatien with l
thr dircction as above; in the‘cirCumstances parties te
A bear their cestss ' :

) S - < b rivunaly
3 Citcusi Benen, L
g , CLUCKNGW, ~ &
. ) A
v
&
Nore ;
. . |
i ]
P T P



\?5 BY FBG.sTERED B&S1T
' GOVE%HNT OF INDIA ANRNEYZWVRE NOQ:

GEOLOGICAL SURVEY OF INDIA .
NORTHERN REGION
SECTOR 'E‘*' ALIGANJ COMPLEYX
LUCKNOW,
NO.1249 t01251/0-18011/2/90-18gal. Dated: 4.12,90,

TO

The secretary to the govt, of India,

‘Ministry of steel & Mines, '

pespartment of Mines,
shastri ghawan,
New pelhi,

The pirector general,
geological survey of India,

| Calcutta~l6,

Sub; Forwarding of Juigemenis in respeét of on NO.133/
90 (L) and No,.134/90(L) filed by shri suraj prakash,
Regional adm, officer, NRe

Refs This office endt. NC,10719 to 10721a/C-18011/1/90-
Legal dated 27.9.90,

o * ok
sir, N

I am to forward herewith original copy/photo copies
of the judgements delivered by the Hon'ble Central
Administrative Tribunal, circuit pench, pucknow in respect
of OA NO.133/90(L) and NO.134/90(L) filed by shri suraj
prakash, Regional administrative officer, NR, GSI Versus

union of India andothers for your information and necessary
action in the matter, -

Please acknowledge receipt,

Cle . .
Encle.; A8 above yours faithfully,

sd/=4,12,90
( KeP. Gautam )
aAdministrative officer,
for Dy.Director general, Nr.

NO. /C=18011/2/90-Lagal. pated;

copy forwarded for information and necessary action

to the Dy.n@rector'ceneral(P). GSI, 4,chowringhec Lane,
Calcutta=16, .

-~

NGt sd/-

' ‘s( KoPs Gautam )
administrative officer,

for Dy.Director general, NRe
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To 3 Tme Secretary, -
Miniatry of Stesl & Mimes,
Depurtmnt of Mines, |
Shtatri Bhivun, /
W _DELHT ‘ \Q)
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Th,xvugh Proper Channel

SUs ¢+ OCentrel Mminiat.rativa Tribunal, Allahabad,
Circuit bouch, luoknow - Judgemant dated
2, 1101990 pmming to 0.4, o, 13”90(14)
~and 0.4, %.wsuw%mu)ﬁhdw
Shri wure) Parkésn versus Unidn of Imiiw '

end_othars,

Sir,

With duw respect I beg to state that I £iled two
petitions No. 0.A. 134/90(L) ard 0.A. Bo. 133 of 1990(L)
in the Contral Administretiwe Tribunal, Allahabad, Circuit
Bonoh Iuoknow regerding oreation of 3election Creds posts
in Mainistretive Streem in Junior Administretive Grede
level &nd cpening of promotional chamml to tha post of
Dy. Director (enerwi(P) in Adminigtrative Stream respectively.
The Oantrel Administretive Tribupil, Allshabad, Circuit
Bench lucknow deliwered the judgements on 22nd Nov. 1990

pertaining to the above petitions in my fuvour acospting the

ploa mude by me in the applications,

The abowe judpements

bave bson Teceived by the (emtral Govarmmenmt Stending Counsel
on 27,11,1990 on bahalf ef tis department und the suve

labeen sent Ww you by tie Dy. Direotor Qunerel, Gsolopioal
Survey of Inida, Northern Ragion, luckmow vide letter No. 1~1,9/

C-18011/2/90-1agal dated 1..12.1990.

2. The Osntrel Administretive Tribuma), ‘lisbabad,

Circuit Bonch lucknow vida Judgement datad 22,11.90 pertuining
to 0.A. Xo. 134/90(L) directe’ ' va Fespondents for oreetion
of Selection (xede posts in Junior Adminietrutive Crade

lewel in the Adgpinistretive Stresm snd also queshed the -
order dated 2.8.69 and 14/21.9.1989 issved by the departzent
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of Tersonmml and Treining, denying the Sileor.wn m to the
offiosrs of the Aiministretive Streanm, In this conmeotion,

it is stated that thare are 21 posts of Senior Time 3cale
lavel and Junior Administrutive Crede level (Senior Time
Soals - 13, Junior Administrative Grade - 8 ) in Croup 'A!

in the Administrative Stream. lhnee 3 posts in the Selaction
Crede in Junior Administretive Greds lavel may be croatad

in Mainistretive Streas which being 15% of t® total mumber
of Senior Time Scals and Junior Administretive Grede lsvel

" posts in the idninistretive Stream as per W provision of

Ministry of Perscanel and Public Grisvences unl Pensions,
(Deptt. of Pursonmsl & Trairing) O.M. Ko. 19/1/66~PP

dated 14th Mug. 19€7. In this regard Office Hemorendum

Bo. A11013/1/85-M.2 dated 20.6.1989 adiressed to the Deptt.
of Personrel & iredning, New Delhi may kindly be ruferred to.

3. . The Osntral Administrative Iribuwel, illuhzbad,

Circuit Benoh Lucknov vide judgement catea 22,11,90 partaining

to U.he Moo 13390(L) cirected the Respondeuls to make
itsble amsniumats in the Tules of recruitaent so as to
provide ths channel of promotion to tie post of Oy. Directer
Genorsl(P) from tis graas of hogiomsl adwinistrecswvs CSficer.
In this conusction 1t 1o stated that thew ds 61’»':' post of
Dy. Dircotor (ensral (P) aveilotle in tha Jepartmant which is

~ being filled up through deputation as per thy axisting
Bcruitmnt Rulas,

to wale it o prouotional post from tha grade of 'hgion&l
Administrﬂt.ivo Crficor 4n the light of alow judgemant,

It vill not b2 out of placs to wnticn that L post of

Dy. Cirvctor Ginored in otter stromns dn Gologioal Survey of
Indin ure Leing fillod up through prozotion from tia officers ‘
of Junior Administrative (reds level in thelr respsctive
strotm, and after making th post of Dy. Diroctor C:narel(P)
68 procotioral sost fre: tho ;rele of lopionsl Administrative
Cfficer it siall help the depurtsont to briny Aduinistrative
Stpesaun ot par with ollar atrczg,

Il
|

. In viow of the abow, I, tierefore, request you

thut an early ection may pleave be taken to implomont the

i
|

QQJ-Q

Tt fs, tharvefcre, requistad that Recruit- -
'. ment Rules of Ly, !trocter Oraral (P) muy be xonded so as

4
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above judgements in the right spirts so that my claim to

thesd posts Josw not sulfor Ay more Ba I heve wiresdy put -
pols .tan 14 years service in tle pressnt Junior Administiccive
(rado lowel post und bolding Group'al post since 1970 excluding

Arny :morgency Cummisionsd Officer servies i.e. from 25.8,03
to 26.6.1969,

Thenking you,

Yours faithfully,

(SURAJ PARKASH)

Dated 3 26th Auril,1991

A oopy of the abows in udveuoce is forwarded herewith
for favour of inforw. Liem unil. poccasary wetion to shri ¥.5.
iajws, Director, luptt. of imes, Ministry of UYtsel & Vimmss,
sheetri bbaven, low Dolbd with Us reguast Lo expedite
ivplevantation ¢ the judgewnnts, |

(SUS PARRASH)
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GOVERNMLNT UF INDIA
NORTHERN REGION
GLOLOGLCAL SURVEY OF INDIA
LUCKNOW,

‘No.91429/Mis0/Pec/Cant/NR Dated 29.4.91

Tos

T™e Direotor General,
Geoloi cal Survey of Indis,
27.Jo' Nehru Road'

gubes Central Administratiys ITribunal Allshabads
A Bench . lueKnoy looemen £

' 900, De M{ining t0 O, A N0 . 1%4/90(1)

QA No, 133 of 1990( LA filed by Shri S

Sir,

Kindly find enclosed,in duplicate, an application
addressed to the Seoretary, Ministry of Stsel &
Mines, Deptt. of Mines, New Delhi recelved from
Shri Rz Suraj Parkash, Reglonal .dmninistrztive
Officer,NR,GSI,Lucknow, for favour of your kind
pwrusal and necessary action,

Rglta/m, | Yours faithfully,

P

( NoK.MANDWAL)
Directoy, PC,
for Dy.Direotor General,NR.

| | %)
S’bcx«r«- %FJ o V9 Sacll ‘g,,, s




%

€

SURAY PARKASH,
- Regienal Administretive Officer,

ANNEXUORE-

Geelegioal Survey of Imdia,
Yorthors Rogien,

Tet

The Ssoretar y,

Ministry of SReel & Mwes,
Departmest of Mimes,
Shastri Bhavan

Moy DeLHI,
Threugh Preper Catmsel’ | '

SBB: Cewtral Mmimistrative Tribumsl, Allakabad,
Circuit Bemck, Iuckmesw = Judgement dated
22,11.1990 pertaiming te 0.A, ¥e.134/90(L)

and 0,A. Jo.133 of 1990(L) filed by Shri
Suraj Parkash versus Umien of Iwdia gud

gthers,

Sir,

’

Kisdly refor te wy letter dated 26.4.1991 fervarded
3o the Direster Gemorel, Geslegical Survey ef Isdia by the
Dy. Directer Gemerel, Geelegical Survey of India, Nerthers
Regien, Iuckmew vide letter Ne.91429/Mise./PL(/Cent./)R
dated 29.4.1991 (cepy attacked) ex the subjeet meted sbeve,
and te peimt eut $hat wething has been heard se far im the
satter &s the abeve esid judgemsuis havo bean reseived ia yeur

offioe ia the £irss week af Decsmber, 1990 fer implemswtatien.

In this comnostien 1% may meb be eut of sentext ts
mentien that the juigemonte of the Combrel Adnimistrative

Tribusal shall be fiwal and sheuld be sewplied withim the

stipulated time limit a8 the Cemirel Admimietrative Tribumal
wes eotablished by the Gevermmext of Indim with & viev te
previde speedy amd imxpensive relief te the Geversmems
servanis in the matter of deciding their cempleints and
grisvances on recruitment and cemditions of service., In
this sommection Department ef Perseamsl, Geverwment of Indis
Offiee Memeramium Jo.A-11019/37/85-AT dated 13¢h Aug, 1985
sy be referTed and paregreph 13 of the seid Offiee Memeras-
dum is repreduced belew:

"The erders af the Tribumal shall be fimal amd
bimding en beth the partiecs, The erder of the
Tribumsl cheuld be eemplied with within the

;, time-1imit prescribved im the erder er withim

six mouths of the receipt of the erder where me such

twe-linit ic indionted in erder®
[N .zo
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Is view of the wbeve » 1 therefore ageia earmestly
request yeu that an early actien may plesse be taken te
implomsnt the sbeve judgements ia the right spirits se
that my claim 4o the pest of Dy. Directer Gemerel (P) amd
sulestien grade iz the Julior Muinistretive Orm(btinll
Muimistrative Officer) dees met suffer Axy were amd s

aveid me fer appretching the ceurt of law agaia,
Thanking yau,
Yours faitafully,

Dated: 158n Nov, 1991, (SURAJ. PARKASH)

A eepy of the Bbeve in advamce is ferwarded

for faveur of infernation mad mecessiry meties te the

Sesretary, Miaistry af Mines, Gevermmest of Iadin Shastri

Bhavan, Jow Dolhi, witk the request te expedite implemen-
taviea of the judgements which Mavebeen received in his
office in the Lirst woek of Dscember, 1390 and pemding.

'(smummx’i).
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GOVERIMENT OFINDIA
NORTHERN REGION
GEOL(X}ICAL SURVEY OF INDIA

LUCKNOW,

PoS

i

No. / PaC/Mige/91  Dated 20411.91s
- Tos

, . ~ The Director General, |
- ‘ : Geological Survey of India,
.ef\ ' ) 27 Jo.LeNehru Roﬂdp

Qa;cgtgg 16,

Central Administrative Tribunal, Allshabad, q
Circult Bench,Lucknow= Judgement dated 22,11+
pertaining to Q.A.No,134/90(L) and 0,A.No.133
. o£:1990(L) filed by Shri Suraj Parkash Versus
X * Union of India end othora.

Sir,

,4: , Kindly find enclosed a copy of letter
' dated 15.11, 91 alongwith its enclosures received from
Shri Suraj Parkash, Regional Admn.Officer, NR,GSI,
Lucknow, for your kind perusal and necssary action
at your end as ‘deamed - fits

Yours falthfully,

( N.K.MANDWAL)

. | o : for Dy.Director General,NR
. ’ No.___P&C/Misc/91 N of dau.:zo\\\\‘-‘«\'

Copy forwarded for information tot

I3

5 Shri Suraj Parkesh, Regional Admn, Ofricer,NR,GSI
Luoknow,

2¢ * The Administrative Officer,LegaISection.NR,G&I,
Lucknowyalongwith & copy of enclosurese,

- . Sl
\ ( N.K.MANDWAL)
: Director,P8C,
for Dy.Director General,Ne.R.
- j
‘z
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7. ' Fusber11421/ 411013/ (81.0r, )/91/19A Dated, 20tk Aug, 1991,
) y 4 ' . L . . #hf Y YR
‘i?& ' ‘MS‘ L ' | 7o o ‘»,n;
. "“!‘-‘-A . The mcm w : . The Scercts #y 1
% , ry te the (‘.ﬂrnw&u&{.q -
3 o Goslegieal Suswey of Indis, Mindstry ef Mimes, W z~f§q
‘ : - : 27, J‘u‘”l‘l kkm R.“ . . . Besstri mawal ‘ ! : itg
3 | M‘utta—16 I R X ow D:lhj—]10 001 a R
" . Subs Crestien of selesticn Grede in the ) | = g%;
EA Mnidstmtiw & Miwance stiretnm, : o el

1 Ref: Tuis offieo lotters (1) %e.20RR/A-32013(4- |
~ooce = Divester(L)/8.G./83-19k, dt. 3.11.87, (11)Min,'s .
letter M. L-11013/1/88-M.2 "4,20.6,89 & DPET L

letter I .16/1/89-PP dt. 2,8,80(cocy of the
three letters are encluod)

sir, |
" Witk refercnss te the DPST letter datad 2.8.89 quotod abevo,-
1t 45 etated that DPAT O.M.Fe.19/1/86-PP, dated 14.8.87 dees not

' speeify its applicability te ergamised Group 'A' servies erly 8nd
there is me memtion abeut 507 direst resruitmemt te the JIS lewl

| pests as & semditien te sreate 51, Grsde pests in the JAS level
 of tuat streem.. - |

!

Tt is pertinont t9 wontien that selestion zrade kas already
been samstioned te the Steres Styeaw vido Miristry ef Jteel & Min:s,
Deptt, of Mwas lotter Yo A-11012/1/88.M.2, ét. 15,6,88 theu;h tue
Steres Stroem dees met f21l uwder Seiomtifie & Teehmieal stream.

It is furtker stated taat.the Mlem'ble CAT, Allahsbad Senck,
Iuekrew azaiwat 0.A, ¥e,13,/90 filed by Skri Qurej Prakash, Reyiewsl
Muiaistrative Offiecr, G.3.1 Vs, U.0.I. pass-d &n erder dt. 23.11.J
(aepy cnelesed) that seleotien ;rade be ercated i the Adsildstrative
& Humi&l stiean, '

Tae Cadre ltruoture of Aduuiatr&tlve and ™M aance stream
uMsr (reup 'A! are furuisied bolewi-

AW. N o.Fomo of Post Ne. of s.ue of pay MNe, of pest prepese
pest for S1.Gr, in the J
level(15% of tie pei
in the S’I‘S

U, ! abeve M i
Mg (L. < U ) A oF 1 e T
vl " T SR AN 1]
:f[“.—-' ..... '-_-.—_q"j -__———».,....lr_ ---"-# X i
"1.4 ive_stroamy k! o i
] ‘i isni
%, v

1.Difester (Ldm,) ‘f\g 1 w;gqm...gpoo,'_ i
.hgio&l Ml.Offlou‘ Y o ’

N :{ té

7+ 3.8c, Mn,0ffeer ; 13 E8.3000-4500/- N

L. 2.%imaice Strotm: o | "

S L i.Direeter (Feh) ;.,:f:?fy' 1 ' #8.3700-50C0/-
. [y A,Coab Anct.t.s.Offuer A i, 3000.."50., -

*.‘Q.‘.. ¢ -‘.- LY ] WP e W - g < -
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) J‘umr, thc Cadre ltrqct.un of Muinintratiw n.d Finaud

R
v _ stroam hoaded by SAG level om.ér- in sinilar te tast of .
- . . etaer-stretms, ig., Guelogy Stream, "n:ophysiea stresm, Dri-
i. - - ,uu‘ stroam ota, vhere solostien srods in thy JA§ level postl
3 law lheady beon samtiomd, P
...' 4 . o1 i ‘ -
: It is, t‘horefon, requeeted te rosensider the aanetion
of saleet.icn Grede {n tie Mninistratiw ond Firanse atma-
—i-’i_--— R & th JIG loval pQSt. as pnpaaea under (‘el 3 ab"e.
.7 B L AT CLi ‘
g ﬂ Lo S Yeurs faitufully,
T - T .
_}_'::’: »'\' . Sml:'“ ‘b‘“o . ’
L e (Baban Medak)
' X v ©«« .+ . .. Dirceter (Persenmel),
L ' : o " for Dironter Comeral, \
) ' &olovical Survey of Iadia. :
"‘ " "‘7. 1. " , “ ’ ot .

e
.o e L
LR \‘\
y
. -
r]

R
}
1&:&.“,
'9:‘? "\
.'6‘1.' .
""‘
-
K
S T
3
‘ ;
w
-
:
. |

condze /-
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T e RNMENT OF INDIA
‘./Nﬁ%/ﬂﬂ}}oll/a*'9‘&/91/19A0 - ' | . m:‘lﬁ cqﬁcduu/oéocoo;-lml
“/me o Calcutta-16
Fws, Wi o o d
AT TR g

Qe ‘ shri suraj Pgakash,
4, aW’DY DIRECTOR GENERAL(P)+ . o 'Regional admn. Officer,
TOEERELXAR (Dosuos) . NR,
GEOLOGICAL SURVEY OF INDIA , Geological survey of India,
4, Chowringhee Lanc . ‘ - ' Sector-g,Aliganj,

Lucknow=726070

——QY- ' subs~ Promotional channel of RAO/D(A) to the
l s post of DDG(P)& creation of 81.Gr. to.
JAG level posts in adm. stream.

Refs- Your DO No. 158/RAD/Misc/S1 dt.:9.11.91.

N
The revision of Recruitment Rul«s for the post of DUG(P)

4 keeping the promotisnal channel - of JAG posts in administrative
stream and creation of sl. Grade posts to the JAG level posts
in administrative stream have already been taken up with the

A Ministry. Ministry is being requested to expedite the matter.

+ _ E . E: ~ . | . o
f | a ( A. Chowdh E
) | v ' Dire2:orm” 2\\\ “‘)

for Deputy ~ Director General(p)
Geological survey of India.
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- l Fumber11142W/4-11013/(81.0r, )/91/19A Deted, 20ta Aug, 901, |
i;‘ ? ‘3}‘ ‘ Poens  °° , . Te ‘ /i
. : ’ The mcm m b . Tee %.ﬁtgry te the (‘Ow""adiqf
PR ? ““’“'ulﬁ'ﬁﬂfaf:“ - Ministry of Mues, 10t i
DA 27, J“""6 : .+ Beastri Eeawan, D b

i Oulautte-t e X oy Delei-110'00], |

“ . Bubs: Creatien of Selesticn Grede ir the
o0 u-iuistratiw & Fimance stream,

Ref: Tide effiee letters (i) Yo.2982R/A-32013(4-
o=r = Dirvester(D)/8.G,/63-19k, dt. 3.11.87, (ii)Min.'s
letter M.A-11013/1/88- M.z 4.20.6.89 & DPST
letter Ye.l 6/1/89-1’? dt. 2.8.89(cesy of the
three letters are eneloled)

S . .
| | With refercmes teo the DPLT letter datad 2.8.89 quotod abeyo, -
1t 48 stated taat DP&T 0.M.Ye.19/1/86-PP, dated 14.8.87 deer not
speeify ite appliiabjlity te organieéd Group 'A'! servies erly and
there is me memtion abeut 507 direst resruitremt te the JIS lewl
pests as & senditien te sreate Sl, Grade pests in the JAS level

| of tuat stresw.. ' ' |

»

It is pertinomt 13 womtiem that seleetion srude kas alprendy
been samtivmed te the Steres Styeaw vido Miristry sf Gteel & Mints,
Deptt, of Minos lotter ¥o.A-11012/1/88.M.2, dt. 15,6,88 theu h tue
Steres Stream dees met f2ll under Sefontifis & Toshuieal stream.

It i further stated taat the "lem'ble CAT, Allakabad Senck,
Iueknew 8gaimat 0.A, ¥e.134/90 filed by Suri Suraj Prakesu, Resiewl
Muinistrative Offiscr, G.S.I Vs, U.0.I. pass-d &n erder dt. 23.11.30
(eopy cnelesed) thiat selestier grade be ercated im the A2silistrative
& Pimancial styean, S

[ 9
-n
TIPS A WA

~
-

. )"A". v

. '—.A-
' . \:‘- -
e Lo
T

e Cadre strusture of Aduiniatrniive and Timance strcam
uUMeXr Qreyp 'A' ere furuished holew:-

:_W.. s OB AP W g P w W W W = e W@ E W G W W @ o M m e S o em W e @ e m om oe e o~
5 e AU.N o.Xowo of Pest Re. of Seale of pay Ne. eof peat prepese
i : | : peot ' - fer 81.Gr, in the J
4 ' - level(15% of tie pu
A _ in the STS rr!"‘

’-Z | A Y "1 . v ’ ) 1 l\b_ove .:r._ 1 RN
Do s - - - i ' IR N o TR U W1 - ]
Caw MO T 3 1 B 8
‘'a. .’ :‘. Y . AR - - - s - - = - —' kot T e e - * . X ¥ ]
qF | &u}m&m_-m:a R 3o
B 1.Direster (Mdw.) ‘g 1 ! 5#.378085000- »&‘» i1 g
3 - <. degional M-.thew ,; 700 o - :
' . =% ‘(; v
f- 3.5r. Aim,Of fiser ‘ 13 ° K8,3000-4500/~ )
iy 2.3im 00 Strove: - | -
, . i.Diseeter (Feh) '-,:fri%f; 1 ! He.3700- 50”0’ g2
Ja ii fi,Cost Msctts.Gffiser’ L, na 3000-4,500, ______
i b« = i bt § —
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J‘Mmr, t.ho Cadre ltrqotuu of M-inilt.rauw a:.d Tisaned

_ stroam hasded by 3AG level ormdn is sinilar te tast of .
otigr: nna- i¢., Guelogy Stream, ",r,.phyaiea stresm, Dn-.:
,uu‘ Strean ots, ‘vhore selostien sreds in gm J“ level p.su

Raye tlxeady besn samtiomed, - ¢ AT
-3 J ’ -1 ' : . . 4. - A "
It is, t.hemfon, requested te rosensider the sanetion ‘
of selecticn Grade iu tie Mninist.ratir» and Firmange atrea-
u-.a....—- ~4m th JAG lovel p.st ag pnpoaea under 0e1.5 abna.
2o 7. N . AT Y . fitl . ;
- . R A L, lours faitihfully
ﬁ"'-' /‘ﬁ ‘ _ o "| ) ‘ ',.‘. . . '
. 7 . Bacl: A8 sbeve, .
o - .
A : T (Baban Medak ) _
i g »+« + - .. Direeter (Persernmel),
e ‘ : - " for Dlreeter Gomernl, '
. _ ' ' &olovical Survey of India. :
! Lt . ) . .
; R
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BEFORE THE CENTRAL ADMINISTSATIVE TRIBUNAL
LUCICNOW BENCH,'LUCKNOW
CONTEMPT PETITION MD.12 of 1992 (L)

e

~in OA N~», 134 of 1990(L)

- Suraj Prakash .. Petitioner -
~Versus-
yoo ,
V, Krishnan and others = Contemnor/Resp~dent

The Respondents/€ontemnoers beg

to submit as under:-

1. That the Depertment/Contempt Ministry

~in the above mentioned case have decided to

'file 3pecisl Leave Petition before the Hon'hle

P Tt i

| Supreme 60ur£'against the judgement and order

7

péésed by this Hon'ble Tribunal in OA No.134
of 1990{L} and the Ministry have informed

vide Telex dated 4th ¥ay 1992 to the local

of fice, .a couy of the said Telex is being filed

herewith for perusal. .

2. That it is expedient in the interest of




....2..;

justice that at least foﬁr weeks time be granted
to the Respondents /cén’aemhors to produce
the stay order granted by the Hmn'ble Supreme
Court in the proposed SLP or time to file

reply to the contempt petition,

PRAYER,

A Wherefore it is most humbly prayed
A ‘ g .

that this Hon'ble Tribunal may be pleased to

allow four weeks time to the Respondents in the

s

; {VK Chaudhari)
Addl. Standing Counsel for Central Govt

ends of justice.

(Counsel for the ?%jéspondenﬁs)

Lucknow,

Dateds @ May, 1992.



[ELCEX

FAMI AAKESH deiadT IZA UNudd 9EC.AITAJY MINWITAL NiW DELHI
TO 1 SHAL G.P. VUHAA DLACTIR S:ENIdAL 3EJSUIVEY CALCUTTA
,.b‘( AEPIAT: SIRI .M. CHATURVIDL DY. DIZECIJ 3ENINAL GEJSUWVEY

LUCKNOJ

NO C-18013/25/90-M.11(3) (+) A SLP I8 BEING FILED IN [rE
SUPARIAE COUAT OF INJIA IN JeAe NO.133/90 AW 134/90 NXXKE

X SUIAT PRAKAGH,

ReAsde, 93I, UR(.) THIS FACT WAY BE

BAOUGHS [ [ NOFICE OF HON'BLE CAT, ALLNMBAD LUCKNOW

RY T N

BENCH THRJJH Suvr, bI'ANJLNS ZJUNbEL( ) AM/IWRM THE

- B Minlstcy of Minas. !

T ACTIOW TAKEN L TIK ‘AAH‘L&
o
j
|
AT *
- AN PO
H'.\' \,03\‘ i (
N \/ e -
b . \(ﬁﬁ“ \ (Rakesh Bhartlya)
. , - TS N Uxlar Secretary to the 3avt, of Indlia
A N - ’
SV IR RN Sovernment of India
RN v, ﬂinistry of. Minel
< \ﬁ...(; New Dalhi, the ath May, 1)2
LY o | |
< 7 To
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Gentet MTOE LUCKNOW BENCH, LUCKNOW Rtk
LA .

CONTEMFT NO.12 of 1992(L} w

in re: OA No. 134 of 1990(L)
M-P No -6 3s{an

Suraj Prakash 3. Petitioner

, - -versus= | :

Shri V. Krishnan and two others.. Opposite parties/
contemors,

APFLICATION FOR GRANTING TIME FOR FILING
 COUNTER AFFIDAVIT ON BEHADF OF =
. . __OPHOSITE PARTYA NO.3.

[&l«L

ANA

[e— —————

The opposite parties above named begs to

 submit as wnder:-

1. That the counter affidavit on behaif of
Opposité parties no,l and 2’are ready and are being
filed along with this applicati~n, The courter
affidavit on behalf~of opposite party/contemnor no.3
is qnder preparation and will be filed within four

weeks, It is therefore requested that the

¥

| opposite parties/contemnor no:3‘mayikindly'be

allowed further four weeks time for filihg their

counter affidavit.

PRAYER,

Wherefore it is most humbly prays that
this Hon'ble Tribunal may be pleased to allow the
Respondents further four weeks time for filing the
counter affidavit in respect of opposite party no.3/

contemnor in the ends of Justices

VK Chaudhari) |
Addl., Standing Counsel for Central Govt.
(Counsel for the Opp. parties )

Dated: 518792}
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH, LUCKNOW

CONTEMPT PETITION NO.12 of 1992

Suraj Prakash . ceoce Petitioner

| =VELSUS~
shri V, Krishnan | eeee Opposite partles/
and others T ' - Contemnors

COUNTER AFFIDAVIT ON BEHALF OF OPPOSITE
PARTY NO.1 - SHRI V, KRISHNAN, SECRETARY
MINISTRY OF MINES,

I, V. Krishnan, aged about 56 years, son
of A.R, VENKATACHARI at present'postéd as Secretary,
Ministry of Mines, Shastri Bhawan, New Delhi do

hereby solemnly affirm and state as under :

1. That the deponant is opposiié party no.l

in the above mentioned contempt petition aﬁd as such
he is well conversant with the facts of the case as

well as the facts deposed to herein under in reply

thereof.

2. That the deponant has read and understood

- the contents of the contempt petition and its

enclosures .

30 That the contents of para 1 of the
application are matter of record as such need no

comments .

L?Z_;:/L-/u-




44 That in reply to the contents of para 2
of the contempt petition it is submitted that the
"applicant is not eligible for selection grade as per

existing Government instruCtions/policy.

5e ' That the contents of para 3 of the contempt

petition are matter of record.

| f 6o That in reply to the contents of para 4 of
'*ﬂ? % the application it is submitted that the petitioner -

does not belong to an organised Group'&* Services

(AR DN
PP,‘/\’\ N iy
,9724?PT
JI ;
( APPOTY % ’
by !

or stream though he holds a Group 'A' post dealing

with administrative matters.

o
NN

bdMiﬁﬂCmmggy_ Te That the contents of para 5 of the petition

J Y
qugy/ are matter of record.
Y v"w )

% 8. That in reply to the contents of para 6

: of the application it is submitted that in the store
streams there was no justificatidh for allowing the
NFSG for the simple reason that it is not a Group‘°A‘

| service organised or unorganised. Direct Recruitment

| to the service'is made at Group 'B' level and grant of
NFSG in Store stream also requires reconsidefation and
' withdrawal of NFSG in. Store Stream is also under

| consideration..-Againét this background it is submitted
‘that NFSG cannot be given to Adﬁinistrative and o
i Finance Stream on the éﬁgpnd that it has been granted

in Store Stream.

%% _ That SLP against judgement of Hon'ble CAT
Lucknow in O.A. No.134 of 1990(L) has_aiready been

E filed in Hon'ble Supreme Courtson 12501992,

WL,:/L_,«,— |
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10. v That the contents of para 7 of the contempt
'petition'are'admitted.
11.  That in reply to the contents of para 8 of the
contempt petition it is submitted that SLP against
; judgement of CAT Lucknow Bench has already been filed
3 in Supreme Court on 12.5.1992«

-
~ ;
i
\ ;

12 That the contents of pa:ar9, 10 and 11 of

the contempt petition need no comments.

;Yfgf . N\ 13, That in reply to the contents of para 12
=. APPOINTED )% '

) E’ '
( ( by )"  of the contempt petition it is submitted that as stated
WA\ Delhi - igt Courr))é : . l

\\:L J/i%%f above SLP against the judgement have already been

PO LA
qggggééf . filed in Hon'ble Supreme Court.

14, That in reply to the contents of para 14

I
i
1

of the contehpt petition it is submitted that the
Contemnor no.l is a Government servant who'has great

regard for the judiciary. There is no wilful or
' geliberate disobedience on the part of contemnor,

]

There was procedural necessity for inter-departmental
consultation which has resulted in delay in filing
of SLP. ‘an'ble Supreme Court have been requested

é to condohe the delay. There is no basis in the

é étatement of petitioner that contemnor has no

L}

. regard for Hon'ble Court.
f

é 15, That in reply to the contents of para 15

- of the contempt petition it is submitted that SLP

b

has been filed in Supreme‘Cburt on 12th May 1992.

1

7.



16 That it is expedient in the interest of
justice that the contempt petition filed by the
petitioner against the dpposite party noe.l may very

kindly be dropped/dismissed with cost to the opposite

parties.
Deponant
Dated 3
Verification

I hereby verify that the contents of
para 1 & 2 of this affidavit are true to' my personal
knowledge.and those of paras 3 to 16 of the affidavit
| are believed to be true on the basis of information
gathe::éd as well as the records and on the_ ﬁgésis of

legal advice. No part of this affidavit aze false

and no material fact has been concealed. (/)L_ [

~ N . .
~ertified {har i, y

;;:z;.;'.v:..l%_}% | | , , | M[ | ,
m"SQ m Deponant
"7’?’7 m % ‘37 WM’%"‘SA.G'féMAJ4‘N'5) ¢ . .
1"-,-:: . ‘ e me ¢
li’_::fz‘- ng Uay ﬂf a a ¢ .
“EB L be ,m: of ihe atfgdif I hereby identify the
i i tay o P .
¢ o gy rand deponant who has signed

before me is personally
known to me. |
(G
Advocate,. -
(Vérzay ﬂ(umaz Jiugﬁal’ |

Advocate,
1141, Harjasmal Stree,

Bazar Sita Ram, DELHI- 110008 «
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' gemmsnte and two ferms eof Vakalatnasan and alse requested for coments,

© 0 if any, of this

Y5 4

DeOo N@ 05/5/92“’04“0 ‘,}
- W@ TN
wius MY sfgsm faonm
wifas, s fFma an 9@ e
7% fazal)
GOVERNMENT OF INDIA

DEPARTMENT OF PERSONNEL AND TRAINING .
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
. AND PENSIONS
NEW DELHI

Dated the 27th July,1992

nm Shri Bhartiys, | a 7 Moy =

1992 regar
by Jiri Surs
.I.Ds Neto da

Secretary

!

't Please refer to your dos. Ne.10/19/92~H.II(V) dt.3rd July
ding commentas_ef thu Department en centempt WP' 1t.19n “file

Prakash ROAOOQ s NR., Lueknew,
ed %7-7-1992 the H.miutx"y of Hines had sent L.n para-wiae

partment. This Department has nething to add

in this De has been re turned

t.ho iraf t cemments of xour Kinistry. The Vakalatnm, 1ly 31%:9d

, Depu
ﬁn gtyyﬁf Mines 'ltvh our U.0., Nete NG.F.5/3/92~CRD(Pt.) dto 07092.
which was perwnally cellected by Shrl DeNe Malik of G+GeBa G5 7

With rega.rds ’

Yours sincersly, N

(G.D. GHOSHAL)

%hﬁ L ngeah Bhartaya,
g nd:r Secretary
| - Ministry ef Mméa,
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BEFORE THE CENTRAL ADMINWISTRATIVE 4TRIE§HEL,

LUCKNOH BENCH , LUCKNOW

e D ST iR WD

Contempt No. 12 of 1992
In

Original Application No.134 of 1990(I)

gurnj Prekash . eeseass | Petitioner
Vse
shri Ve Krishnan and two'others sove.e |  0pposite parties/
Gantemnors,
.

Counter affidavit on behalf of
Shri CeP.Vohrs Director Genersl,
GSI, Calcutte - Contemnor - No.2

I, C.P.Vohra, aged about £¢ - Yenrsy
A
at present posted as Director Genernl, Geological Survey
of India, 27 Jawrharlal Nehru Road, C-lcutta do hereby

solemnly ~ffirm and state as under ¢

1o Thnt the deponant is the opposite party No.2
in the above mentioned contempt petition, as such he is

well conversent with the facts of the cese,




2e That the deponmnt ﬁas rerd and understood ﬂ 3”
the contents of the contempt petiﬁion and its-enclﬁ- -L
gsures nnd he is in n position to give reply thereof j

. i N \

a8 under . ‘

-~ 3.

Thgt the contents of par- 1 of the contempt

t petition are ndmitted to the extent thot the petitioner
is working ag Region~l Administrative Officer in GSI ;*
under Ministry of Mines, Gowernment o Indis and under the
control of onposite party Nos 1 & 2.

A

4, \Thét in reply to the contents of parn 2 to 15
of the contempt petition it is submitted that the epplicrnt
is not eligible for 3election Grade rs per existing Govte
instructions/policya
The petitioner does not belong to an orpgnnised
Graup VAV gervices or stresm though he holds a Gr. TA! post
de*lingkwith cdmne metterse
In the store stresms there w's no justificstion
for nllowing the II'SG for the simple re:rson that it is not
~ Group 'A! éérvice org-nised or unorgsnised, Direct recruit-
" nment to the service iz mnde at Group 'B' level ond grant of
NF3G in stresm olso recuires reconsiderrtion cnd withdrowel
) Dt the. Mty 7 M,
of N¥3G in Store strpeam is also under consideratioef Against
‘ Ve
this brekground it is submitted thet IFSG cannot be given to
Administrative & finnnce stresm on the ground thet it hrs been

granted in store stremme

ey
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!
SLP agrinst judgement of Hontble CAT Imcknow
in 04 Mo.134/90(L) has nlready been filed in Hon'ble
Supreme Court on 12.5.62,
e
Th¢§¢ epprd, that the allegation thet the
opposite partiég/gﬁve deliberately snd willfully not
corplied with the directions of the Hon'ble CAT dated
22e11;1990 is not the fact, Becruse, on receipt of the
Hontble CAT order deted 22,11.1990; the cuestion of
revision of Recruitment Rules for the post of Deputy
Director Genfral(P) and crenﬁion‘of Selection Grade wosts
(non-functional) in JAG level of administration -nd Finmces
strerms was exsmined ond the Ministry of Mines was eppro=
ached in this regard in compli-nce with GAT directives dated
22.11,1990, as th-t the 0fficers in the ad~inistrative
stream may Ee promoted *o the.post of Deputy Director
General(P) «nd be benefited with the Selection Grade, The

correspondences with the Ministry ore ns follous :-

(2) Regrrding revision of Recruitment Riles for the post

of Dy, Director Gensral (P).

(1) GST letter No.830M/A-12018/1/78/194 dnted

1.7.1991(proposed for revision) filed herewith

as Anncxure C-1 to this affidnvit,
L




S

(ii) Ministry's telex messaces No,C=18015/
25/90-16.2/C dated 9.8.1991 & 29.8.91
filed herewith as Annexnres Kos.III &

o
IV to this offidavite

7 \ (iii) GST letter No.;l£07ﬂ/£:-}2018/]/88/19{;
- dated 6491991 - photostst copy enclo=-

- ged herewith ns Annexure No.G-V to this

affidavite

{b) Repgardins crention of 3election Grode.

3) GSE letter No, 11421/A=1101%/(SL.Cr.)/91/194
dated 2?.8991(prapcsea for erestion of Jele=
etion Grade posts) - Enclosed as Annexure Noe.

0=VI to this affidavite

\ s . . \
(c). Reminders to the Ministry for enrly nction on both

the motters steted at(a)e (b) chove ¢~
/
v i) GSI letter No.710/2=11013(SL.Gr.)/92/19A dt.10,1,92

(capy enclosed os Annexure Noo,VII to this affidsvit)e
: s

(ii)  GSI letter No.307M/A-11013/(51.Gr.)/91/194

dated 21.2.1992(13}10‘{,031;?.1;. copy of the srme isg

being filed herewith as Ammexure NoG=VIIT to

thiz affidavit)e

(iii) GSI letter No.35\gfvf//3/ 1627 }/1.ear=59/90 dt.2.4,92

(photostare copy enclosed hercwith as innexure No.

Ao
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E-IX to this affidavit),

(iv)  GST letter Ho.aohy) 3/ (:
) tter Nu.3@/:’%—11013/(31,(}1‘,)/91/1% dt.

8.5.92(photostat copy enclosed herewith ~3 -
;7 Annoxure Wo, X to this offidavit ) J\

Thet in t'is ccmcction it has been intimnted by the

Ministry vide letter :m,g{g)/ 61-M, IT(G) dbt. 24.1 .1999 t’”"t

B! P - . .
D s being consulted _nAtne matter snd their advice is
awaited %,
A
S5e That the petitionecr, Shri .‘mrng Prolkash, Rezionol |

Ldminigtrative Officer, GSI, w~s intimnted vide letter Mo,
' 48498/ A«=11013f31.Gr*;/ 91/194 dated 30.12,91 shbout the seticn
taken.

Be That to fin-lise

-

the crge o vevision of recruite

ment Mlec =nd cré"-.ti,on q clection Grede posts, Minigtry of

Mines is to ﬂonoul‘ with DDPL/UPSU/VDQ’LSU‘V of Finsnee, perhaps;

it is being delrycd o observe thoge formrlities, but there

Ry

is no motive behfnd it for the delay,
O
Te Thet in view of the facts rnd circumstances stated
in the foregoing peragrophs the contempt petition filed by the
¥
petitioner is lisblc to be dismisseds -
& f
Deponante

Biretor Boner ol
Foedogionl Swevey of Ty,

B. K. 3A"'vREA

NO"~ ‘J..‘
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DN
VERTFICATION 4 ~
I, the deponsnt above nemed do hereby verify
that the contents of pars T & 2 of the affidavit sre 'l‘
__,‘; R true to my personal knowledge snd those of para i/ N
' to ;. are believed 1o be true on the basis of
:c*ecord\s.]fnd ‘nformatioh grthered and on the basis of
‘legal odvice, No prrt of this affidavit are false “nd no
matericl foet has been conccaied,
o T Vo
iy~ Ve, Lt
Deponsante
’ Brow Goad
Gedegion] Swrvep of Indiy,
SOLEMNLY AFFIRMED & DECLARE
BEFORE ME ON IPENTIFICATION [
\ ®
N
%

Rugg YOT4pp
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Froms

The Director General
Genloaical Survey of Tndia
27, Javaharlal Nehlu Road

-~

( At'ention: Shfi .3,

Sut te Amendment of “:ecruitment

General (P) in 731,

-~

n“?‘i

¢

Daj-..,j.\ ,

Lo

Avaram n!

I

Rnles

Mroctnr )

In supersessinn of tha Nacrud! mont NaYe g fap
the post of Dy.Dir~cthr Gencra]( } rrornsed fay xnwic%nn

vige this office let ers "a,
—<45-8-89 & No. 24nw/A_1onlﬂ/1/ﬂn/11A At ,
proposal according to the judgement nf th-

1281 /A-17012/1 /85

Y ) V(ylvv»(ll\( 3
roTrtt- o ",
8 nean A .

1/7/100) ,////”/

T

The Sacvetary tn ihe

Aevae snment Af Indda

Mintstry A Steel andt *Ynes
Maparteant of "{nne

Shastyd "haven

V'ovr et

for tha past af Ny, ™Mrretar

e dt,
21-2-"1, & revised

an‘%1“ CAT, Lucknow
Circuit Bench ahd Allahahad Bench anainst QA3

l‘q

1727 af 1790 (L)

& 134 of 1990 rQSpocfively 1s enclnsed far consideratinan and

approval.

ul

In this connoc*inn

it 1s stated *ha* as nar the axisting "/Rulas,
the vacancy in the rrade "of Dre Dirrctor ﬂpnnv11’ Y 4s

transfer on denu*atinan fram All Tndia
Group~-"A" Officers of apnropriate: ‘status, Tt is

Sevrviee/ eaptral

Services
nave o1t nrcessary

that the post of Ny.Dir~ctor 1onnral\ ) shonle s made cadre nnst

so that the departmental elicible Of “icers,
experience and gualificatinn:,

may

net Catr

carger prospect and v~ overceiwe the difficaltins tolng cuperionce:
by

his department 4n fi11dne un Af the enst Ore
- Services GrOUp-"A"

this vast deparfm¢n.

cadras nr

Jeputatinn b
1f such a post 1= krnt woe

1% would he very difficult fn carry oul

smnothly,

It is, thegefare,

\

)
« -

*.
Encl

(i)Exisfin' apnroved

R/Pules-Annexure-I
(11)Proforma duly

filled in for roferrino tm

DT & UPSCaAnnexure~"T
(i11)Draft rovised N/Riles
proposed -~ Annexurc-ITT,

requested that the "inig
the proposed revize~ ¢ vaft P/Mules sent bFarawitl

Government of Indla dnrifinn/anprqval at an nwvlv Aate,

Genlanina)

elare e far their
ALY YTntin Cantra)
aete Cyoew |‘.mr [N \ﬂr‘qr.. Tn
“nt far anams pariad

the ad«inis’rative functinns

an?t aamvnicat e

Yours faithfully,
el
)(:/c-
". v “mn ”ﬁ(‘ﬂ"_ \,
D4y nr (Persannel)
far "y

ctar Meneral,
Survey af Tndin,

3>

whvn £y 1] tha rr‘q\ﬂ"‘*(\

tey may bindly axamine
the

f11le? un by kxxuzﬁe



oy ‘ﬂnm%‘:ﬂ'%/‘
("4 L . - . : o /
. C (2 0P Y )
T & L G X
FROM: RAKESH BHAUTIYA 'MDER  SATNETARY  MIUMETAL  NEW  DEL'T
TO: SI!RI RN CQIAKRAPORTY DY, DIRECTOR A ERAL(R)
' GEOSURVEY ~CALSUTTA
REPEAT 1 SHRI MAREM PAL "ADM OF IARR GROSTRVEY  CALCHTTA
/{"0- v-18018/2‘/°°-'4 2/G (.) KIMDLY SEMT “1if QECAUTTMENT
] 'RULES  FOR THE POST OF AO DIR (ADMM) DIR(F) AMD -
UY, DIRECTOR GENERAL(P) (;)f FLEASE ALS0 SFMD A COMPLET
SET OF ‘.-\I{.STING RECTY. RULES 1IN RESFECT OF -GROUP 'A!
AND 'B' OFFICERS OF GSI (.) NATTER 715 UDGENT (.)
( |
1 54/ -
( makes=b Phartiya )
Under Secy. tn the Gayt, af Tndia
: Ministry af Mines
Maw alhi
9/8/71
Tn b
The Telex Onerator
irtetry of "1n°¢
>?Q~ : Copy by post in cnnfirmation to -

1. Shri R N, Chakrahorty, Dv.Directnr )nnpra1fﬁ) 5T,
4, Chowriqghee Lane, Calcutta - 700 Ol6.

2. - Shri Haren Pal A m. Officor. Sec.l%, 31, 4, Chowringhee
Lane, Calcutta - 700 "O1¢

i

54/~

( nakesh "hartiya )
lnder 3ccy. tr ‘he Gov'. of Tndin,
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Department of Telecommunications

Office : DTM-PARK STREET
Ref ' : '"GAPST -nNN9s
. o Date ~ : 30 A'G Q)
o ' S Time 08 : 16 MRS’
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2315 G 2421 NEY DELHI 29 sTH 67/43
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MUMRER DATED OTH AIXIIST 1991 REGARDING 04 M0 133/90(LL)
FILED BY, S$RI SMAJTRAVASH (.) FLEASC SEWD' THE GOPIES
OF THE RECIT DULES FOR THE TOS" OF DAC DIRECTCR  (ATMM)
DIRESTOR (P} AND DG IMEDIATELY (.)
" PINMETAL | - i

| “&}vOf fice usé*;-fv(?nlry e | |
COUFUTER CODE : 2ZCEC 0005 DFP WCAPSG |
| | X 93)° € 2421 My NMIHI 20 STE 67/63
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N0, 120TWA=15018/1/85/10A - 6/0/1991 -
f To »
. The Serty. to the
o ' Govt., of India
A - Ministry of '"ines e
Lol Shastri Nhawan
", . New Melhi - ‘110001,

V ‘Sub:- Amendment

g‘ '
pf Recruitment Rules for the post of

?y.nir@ctot General(P), Dirogtor (Admn.) ant
“Reclonal Admn. Officcr in the 7ST, '

LHETYe Ministry's tolex messanes Mag S-10017/27 /-
B 90a1,2/G dt., 9aBal R PumReOi,

i : ‘:,~ky . - .

‘4Sir,

: As‘désireég‘existinn Reérultment Riles
for the posts of:Director (P); Director (Admn.)

and Regional Adm, Of “icer are sent herewith, It

- 1s stated that';hq~ér0poséd revised P/Miiles far the post K
- of Dy.gDirectoruGeneralf(Pz according to the order dt. ' =~ *

. by 5Shri Suraj Prakash, Regisnal Adm. Officer, GSI has alrea

22-11=90 passed byithe Hon'ble CAT, Lucknow Circuit
‘nench, Allahabad’against 0.A. ih, 133 of 1990 (L) filed

heen ax
‘sent to the Ministry alongwith the ‘existina R/Rules vide this = -
office letter No$5BSQT/A-LQOlQ/I/B?/IQA«dt. 1-7-71, The revised
R/Rules for the posts of Nirectnr {F), Nircctor (Admn.) and

‘Regional Adm. Officer is under active consideratinn of the
. Committee cohstituted departmentally ‘or the purrose and.

the same will be.'Sent shortly,

- x Yours faithfully,

/-

o | - “( .7, nam )
EnCl:T ‘ ' ' .

R - - D g8 v OV
e ' x‘." ! ] : B IRET I IN

Sr.Admint strative Cfficer,
for Dv.Nir-ctar Seneral(P), AST,

' vﬁ :' { .. | ST E?E&}{RE
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T _ GOVERWMELT OF INDIA ' | : - V.
/

T ] ‘ _ C//‘ \
k) Wopl142 /A-11013/(8L.Gr, )/91/19A Dated, 28th Aug.*1991,

‘.;u‘:?';: .' -,
gﬁ%; From . To
“i.' The Director General, The Sccretary to the
;4§F‘Geological Survey of India, Government of India,
e 27, Jawafgarlal Nehrv Road, Ministry of Mines,
st Calcutta-16. Shantri Bhawon,
4?&2 ‘ | Yew pelhi-110 001,
R ‘

3ub ¢ Oreatlon of oelaction Grade in the -Adminiatrative & Finanoce
! streom,

b Ref 3 This office letters (L) No,298%R/A-32013(4-Director(D)/-
;%@H 8.6,/82-198, at,3,11,87, (1) Min.'s letler Mo.A=-11013/1/-
ol 88-M.2,dt.20-6-89 & DP & T letter Ho.16/1/89-PP,dt. 2-8-89
e (copy of the three letters are enclosed),

‘;?Y:"‘gf TeFeTeTeTe™ e

A

With reference to the DP&T letter dated 2.8,89 quoted above, it

is stated that DP&T 0.M.No.19/1/86-PP, dated 14.8,67 do€s not specify Lis
applicabllity to emganised Group

'A' service only and theee ia no mention
about 50% direct recruitment to the JTS level posts as a con-dition to
create S1l, Grade posts in the JAG level of that Stream,

It 1s pertinent to meniion that selection grade has already been
sanciioned to the Stores Stream vide Ministry of Steel & Mines, Deptt, of

Mines letter No,A-11013/1/88-4,.2,dt,15.6.88 through the Jtores Stream does
not fall under Scientific & Technical Stream,

It 1s further stated that the "Hon'ble CAT, Allahabad Bench,
Iucknovw against 0,A.K0.134/90 filed by Shri Suraj Prakash, Regional Adn.

Officer, G.S.I, v8,U,0.1. paoscd an order dt,22,11.¢

_ 2 30(copy enclosed) that
selection grade be created in the Adninlstratives Finnncial stream. '

The Caodre structure of Administrative and Fininmce streom wder
Group- *A' acre furnished below 3=

————

31,No, Name of pont No. of poste ienin of poy. Noe.of ponts
B proposcd for
S1.6r.in the
' : JAG lovel
- : (15%0f theront
Py/. : in the ST Cv,

— ’ — & above)
1 2. B S Do
1. Adnministrativo Stream s , 3
Eretcine V% S I R B v
2 1 ™ . 4 - -
() yeecaan Lotetoer 4 13 Fe 3000-4500/
"2+ Finance Stream 3
(1) pirector(P&A) 1 s, 3700-5000/- 1
;f&;(ii) Cost Accounts Officer A Bse 3000-4500/~ -

!+ {foreover, the Cadre Strictire of Administrative and Flnance stream headed
"% .py ® SAG level offizers is simillar to that of ether streams, i.e., Geo-

,.féiégylﬁtream, Geophysics stream, Drilling Stream etc. Where selectlon Gr,

{7 in the JAG level posts have already bren sanctioned,

-w;y3u 14 is, thercfore, roquested to reconsider ithe sanction of selection
AT AR Tl Blem A Amded adrntdcn and Tdanman atvenm fn tha Tan Yeeel nant an pro
"};f.;;‘ ‘477-. et .:45\-_"’; INMAVL AR LA g Re T R e S et ! ‘
Ny poded under Gel b above,

iy et Yoonr fatthfally,
,'“'e:’ ‘ . ) X «r\:.. }

Eﬁm?Enclo: AR above, B /- /f

B ( Boben Modnk )

ﬁ&?& pirec oy (peegonnel ]

St far Miyector foneral, 0T,

.M‘;i : PUP' KHR‘

"*.‘jj- VK‘ CH ‘ Y\ ?“ £,
:,"")‘-‘J&J : o onsel

L ; N a4 g

AR 4 entrad GV & sd

L {7 en gl B

_-;}" A‘d I Coutt WU

X
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‘Ro,TM__/A-11013/(81,6x, )J91 /10 Dated, 10-1~QQFC§”“L ‘

To
The Beexntary to the
Government, of India,
Miniatry of Mines,
Shastri Bhawan,
New_Delhi-118001.
b 8 P’£°B°”2u%3€t€$"é&’£¥ai‘&")"“ e i1an 0T8T, R8BS bn
‘ Administration and rlnunce Streanm,
o /~( ! '
"”J\

Ref s Thie office letters (1) No, 030 /A-12018/1/88/19A
dt.1-7-91 (29 No, 120M/A-12018/1/88/19A d%,6-9-91
(3; No.114M A~11013/(31—Gr.§/91/19h dt.28-8-91 and
(4) No,18884/A-11013/(81,Gr, )/91/19A dt. 4-11-01,

‘Sir,

" In forwarding the letters dt,26-4-91 znd 15-11-91 received
from Shri Siraj‘Parkaah, RegionalX Adminiestrntive Offlcer, Geolo~
pleal Survey of India addresscd to the Secretary, Ministry of Mines,
it 18 requested to take necessary action for nvproval and notiflcation
of the revised Decrultment Rulee for the post ol Dy, Director General
(Peraonnel) 88 proponed vide letters under referemce at (1) and (2)

and creation of selection grade in the JAG level posts under Admini-

strative and Finince stream as proposed vide this office letters
under reference at 31, Nos. 3 ond 4,

A8 per last para of the encloped letter dt. 15-11-91, if
" the revised Recruitment Rules for the post of By, Director General(l')
and creation of Seleotion "rade to JAC level poat in Administrative

atream are not finalised soon, he may apgain go to the Court of lLaw
for contempt of CAT order.

It is, therefore, requested to expediie the matdwr as early
as possidble ond intimate the latest position.

Youra falthfully,

S/ -
19-1-92
( A. Chaudhmey )

Director,
for ndirector Gonexnl, Gat

(-
By |
N)\; »;'/y\q ot
g O T
: A oot e
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‘No, 30TM_/A-11013/(S1, Gil.)/91/19A Doted, 21-2-92,

To

The Becretary to the
Governnent of India,
Ministry of Mines,
Shagtrl Bhawvan,

New Delhi-110001,

Sub s Proposal for revlision of Recruitment NMules for the pant

of Deputy Director General (P) & Cre:tlon of Selection
Grade in Administrative & Finance Strc:a,

Ref.s Minlstry's letter No,5/(3)/91-M.11(c) at,24-1-92,

. 311',

Kindly expédite the notification of Necruitment Rules for
the post of Deputy Direcctor General (P) as proposed vide this Office
letter No,83M/A-12018/1/88/19A dated 1-7-91 # crention of Seleotion
Grade in the JAC level posts in Administrative & Finance Strean as

proposed vide this office letter No,11424/A~11013/(S1.Gr. )/91/19A
dated 28.8,91 as Bhri Su—ej Prakach, R.A.0., Geological Survey of

Indie has igtimoted to flle a court case for contempt of CAT order,

As per rule CAT order shoudd be GOmpned vwithin gix months of +the
recelpt of the order where ne such time limit is imdicated in the

order. The CAT judgement dated 22.11.90 was received in this office
in 12/90 ond as such time limit has expired olnce 6/91,

This maor & kindly be treated

on Vup pravriiy bvasis,
. (Turs faithfully,

: | | - 5d/-
L . 21/2/92

{ A. Chaudhury )
Director,
for Diroctor General,
Geolopinal Survey of India,

No.J21B__/A=11013/(S1.Cr. )/91/1%A, Drted, the,21/2/1992,

Copy for informtion to -

1. The Law Officer, CliQ, Geolopieal 3urdey of India, Calcutta.
Sy
B
84/~
21/2/92
( A. Chaudhury )
Director ,
\ for "!rector General,
Geolopienl Gurvey of India,
,‘x _ I K cuer L LA HR1
? A - o ' OUT\SQ&
' add) Central GVt . Leach

_gigh Courtt v~
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To

Tho Secretary 4o the
Government o/ India,
Mlnlstry of Bines,
Shastri Bhawvan, .
New Delhi -110001.

Attention $ Shri Satieh Chander, Director,

......

Subjebt 1 Cane No.125 of 1970 and No.134 of 1990
filed bg Sri Suraj Prakashy, R;A 0.

I wuld like to draw‘your kind attention to tho judgement
pasned by CAT, Lucknow in rcspect of the above casea wherein it has
been ordered (a) thot the post of Selection prad~ be created in tho
adninistrative and finance stecans of GSI, It vwaa further indicated

" that the applicont may be cansldered for the po&\ on merit as per
~ rules and laid dnwn conditinne in +ha oot cry and W) oln anothe

© case the court as ;nntcl 1o miks sultoable armmndment Ln the Recrulinme

r
ek
PEY B

A<

Rules to provide for chammel of promotion for “»& ndministrative o s

personnel to the post of Dy. Director General (i*). |
In this context, I would like to draw your kind attention

to this office letter No,80M/A-11013/1/88/19A, dated 1.7.91 wherein

'.‘the Minlstry was requested to enpeﬂdite the notiilcation of Recruit-

" ment Rules for the post of DII(P), Further for creation of Selection

Grade in the administrative end finance streane, please refer to the ‘;
letter No,114M/A~11013/¢81.6r.)/91/19A, dated 26.6.91 wherein a
proposal for creation of nelection grade for the above stregms was

séﬁﬁ. Subsequent reminders were sent on 4.11.91, 10,1,92 and 21.2.92.
: Aa’n ameh per rules CAT ordey should be complino within six monthe

of the recelpt of the order '“ere ne time lintt Lo imdien tcd. And in ’
these cases the time limit has expired on 6.6.97. An such, on-rnqunst
gou to toke an early declalan in the ahave mabttera no. 1hut the poani-

blldty of a contempt cime can be overruled,

Yours falthfully,
Sd/-

( ¥, D Mitra )

Dy. Dlroct» fnaneral (P)
Ggolonthl rvey of India.
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- GOVERNIERT OF THDIA™ .. y{

. GEOIOGICAL SURVEY OF INDIA t\\ —
71, JAMAUARIAT NEHRU ROAD wA W
CAICUTTTA-700 016, |

No.7284__ /A-11013/31.Gr. /91/19A Dated, the,Bth May'92, ~

To

The Becretory to the
Government of Indin,
Minintry of Mines,
Shastri Bhawan
New_Dolhi-110001.

Sub

4 Proponal for revislon of R/Mulen for the ponmt of
- Dy. Director General(P) & cmvntion af Sel.Ornde
< An Admintatyotion & ®inancs Styaam,

Rgf

t Ministry's letter No.3(3)/91-M.71(0) at.28.1.92 &
‘" thlw office letters No,30TM/A-1i013/81,Gr,/91/19A
at. 21.2,92 & No,350M/3/1(617)/Law=59/90 dt.2,4.92.

Sir, g
o Kindly expedite the notiffcation of Pedruitment Rules for
‘the post of ﬁy. Director Grneral(P) as proposed vide this office \
" letter No.83MM/A-12018/1/83/19A dt.1.7.92 and creation of 3el.
Grade in JAG~1evel posts 1a Administrative & Tinance Stream as

proposed vide this office ‘etter No,114M/A-11913/51.0r./21/19A

dt.28.8,91 asd the time lirit for implementaiton of CAT order has
since been explred, '

) . : * . '\é
This may kindly be treated nn mont nrpent,

Yonra #aithfully,

/-
/5792
{ Ao Chevdiary )
o Mynctay,
for Dy, Blreectar teneral (P),
Geoln;: -1 Survey of India.




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH, LUCKNW

GONTEMPT PETITION NO.12/92(L)

in OA Noj134/90(L)

Buraj Prakash -- Petitioners
-versus=

Shri V, Krishnan and two others .. Opposite parties/
| Contemors:

APPLICATK_)N FOR GRANTING TIME FOR FILING
COUNTER AFFIDAVIT ON BEHALF -

OF (DNTEM\IORS/OPP PARTIES? o

) ‘.

.00. M ¥

‘ R VA
The opposite parties/conterm‘}:cgrs named above

begs to submit as unders- ' |

That i'! pursuance of judgement of Hon 'ble K

Eepartment of Personnel and Tralnlng ‘New Delpi
Wx?&’i for creation of posts of Selectlon Grade for

%)
>
r—-]
t—c
ford
¢
7%"
o)
Q
=
a'i”
s
0
'.3"
|...u
< id
Ke)
>
.—a
W
i
O
O
c'-
=
o
3]
=
2]
(@)
<
1)
iy
o
+h
<
\ }‘\\“-\.\\

Adm inistrative & Financeial & Streams of G88I have

since been obtained and necessary sanction for

creation of posts have been issued; and 1mplementing /
the order will be effected very shortly. Therefore
the contemnors/respondents require some more time

to implement the CAT's order in totos




g

-.2-

25 It is expedient gmxkika that the respolnden‘ts/

-coﬁtenﬁors require 3 months further time ta impleinent

tﬁe CAT's order in t'oto in the above case ar;d to

file counter affidavit on behalf of the opposite

" parties/contemors.

PRAYER.,

Wherefore it is most respectfully prayed
that this Hon'ble Tribunal may very kindly allow
I A
the contemnors/opp. parties & months further time.

for filing their cownter affidavit /compliance of

the decision of the Hon'ble GAT in toto in the ’

ends of justicei

(VK Chaudhari) _—

AddL, Sfanding Counsel for Central Govt.
(Counsel for the Opp, parties/
Contemnors?

Lucknow, .

Dated: \g Sep.’ 1992,
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL
LUCKHOW BE NCH, LUCKNOW
W —ee\a—
REJOINDER AFFIDAVIT TO THE COUNTER ABFIDAVIT PERTAINING
TO SHRI V.KRISHMAN, SECRETARY, MINISTRY OF MINES,MEW DELHI

K

in

c@ntempé péﬁitieh'm@g 12 of 1992(L)
| in
OeAe NO. 134 of 1990(L)
F.&=. 180(923
s APplicant

suraj Parkash

versus

+s¢ Opposite parties/
centemner

ghri Vv.xrishnan and others

-

AFFIDARVIT OF suraj Parkash,

aged abeut 53 years, Regional

administrative officer, geelegical
/ﬂsurvey of India, Northern Regien,.

aliganj, secter-g, Luckney

{pepenent)
I, the depenent abeve named ¢ hereby selemnly

affirm eon eath and state as under.

cenversant with the case and he has gone through the

counter affidavit filed by ghri y.xrishnan, gecretary.

‘Ministry ef mines, govt, ef India, New Delhi and has

ens 20

/JOyNw‘j
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understoed the centents thereef, since the deponent
is the petitiener in this case, he is placing this

rejoinder affidavit with full knowledge of the facts,

2 That the centents of paragraph Nes. 1i 2 & 3

ef the counter affidavit need ne cemmentse

“‘< ; 3o That in reply te the contents of paragraph ¢

= o . of the counter affidavit it is submitted that the

‘ centents as stated are\net based en gevernment
instructiens/erders, It is further submitted that
the merit ef ﬁﬁe cése has already been discussed

in &pth in the judgement dated 22-11-90 delivered
by the Hont'ble central administrative rribunal pench,
Lucknew keeping in view the government instructions/
erders issuved regarding grant of gelectien grade

by thé Ministry of persennel and public grievances/
pensions, peptt of persoemnel g Training,P JP.Divigibn,

NK\C ew nelhi vide office Memerandum o, 19/1/86ap,p,

ﬂ
wﬁmentluned that an efficer appeinted te the gJunier

vzyil/}//gdmznlstrative grade will be granted selectien
grade if he satisfies the cendltlbns prescriked in
para 3 and 4 of the abeve 0O.M, which are as follows;
(a) Lﬁ@i@iﬁﬁing te the selection crade and te posts
carrying pay absve the gJgunier administrative grade
gcale of pay in greup 8 Central gervices shall'be
made by selection en merit with due regard te

* senierity,

/ﬁovﬂ%

i .{ e
®003o
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(k) ﬁu member of the service shall be eligible fer
appeintment te the selection gfade until he has
entered the feurteenth year of service on the 1st
July of the year calculated frem the year folleowing
the vear of examinatieon/interview on the basis ef

43{ ~ which the member was recruited., It if further
it | submitted that'the Hon'ble Central administrative
Tribunal, Principal pench, pelhi, vide judgement
dated 17=5«90 in 0O.A. N@. 119/1988 in the case ef
ghri Késhmir s8ingh v/3. uynien of India, it has been
decided that the selectien grade will be admissible
to the efficers of general central gervice group a
in thé light of the orders issued by the Department
of persennel vide pffice mMemorandum No. 19/1/86-p,.P,
dated 14-8-87,

4, That in reply te paragraph 5 of the coeunter
affidavit no comments needed as this pertains te
judgement eof ygon'ble central administrative rTribunal,

Lucknew pench, in pegistratien @.A. Ne.134 ef 1990(L).

5 That in reply te paragraph 6 ef the counter
affidavit it is submitted that the centention of

the respendent is net cerrect, The petitioner belengs
General central gervices group A like that ef other
efficers in the different streams in the G,S5,I. which
are also classifiéd as general central gervice

Group A. It is further submitted that the Ministry of
Mines vide letter no. A-11013/1/88~M.II dated 30-~3-88
addreséed te the peptt. of personnel which is submitted
as annexure II clearly inf@rméd that GSI service is

treated as an erganised and accordingly selectien




P coE
[(XEFIE X )

6 That in reply te para 7 ef the ceunter affidavit
the respendent has sx admitted the fact mentiened in

para 5 of the Contempt petitien,

7%  That in reply teo the centents ef paragraph 8,

the respendent has admitted the centents stated in{

,,‘< para 6 ef the centemptpetitien. Mareéver it is agéin
submitted that the selectien grade will noet enly be
granted to organised service as per the pepartment
of persennel and Training oM Noe. 19/1/86-p.FP., dated
14-8=-87 (annexure=-I) rather it is gpplicable te the
all officers of greup a Central service, The Cententien
of the respondent is net cerrect that it is applicable
only te the officers of erganised service rather it

is applicable teo the efficers of central greup

0 g
TR

°F§§9rvice. This was alse discussed in depth'in the
AL

}id@gement dated 22~11-90 delivered by the Hen'ble
& ’

péntral sdministrative Tribunal, pucknew Eenéh;Lucknew

4t

.

).
/ and accordingly the erders dated 2-8-89 and 14/21-2-8%
A

N _rejecting the grant ef selectien grade te the

1 applicant has been quashed,

8¢ That in reply te paragraph 9 ef the ceunter
affidavit it is submitted that the respendent hag
fiied a SLP in the yon'ble gupreme court on 12-5-82
which has been dismissed»by the Hentble supreme court
which is submitted as gnnqxure Noe 4sIt iIs further
submitted that this idea ef the respendent te file
the SLP bef@ﬁe the Hon'ble sureme Ceurt came in
mind enly after the centempt petitien was filed by
the petiti@ner befere the Hon'ble central Administra-

tive Tribunal, Lucknew mench, prucknow during the last

/éwmé@ B



esebecs

grade in JAG was intraduced in 1982 in scientific
and technical stream under the guidelines issued
by the pepartment of persennel fer intreductien
of gelectien grade in group g,services, as per‘
recemmendatien of the 3rd pay Cemmissien, Hewever,
selection grade was net intreduced in the adminig-
trative stream because there was only ene pest eof
JAG in the stream and the officer had not stagnated
at the maximum of 2 years in the scale. NOw as per
the recemmendatien ef the 4th pay cemmissien and the
pepartment ef perscnnel ¢ffice memorandum ﬁ@. 18/1/
86~p,p, dated 14-8-87 (annexure Nos I) the conditien
of stagnatien of 2 years in the scale has keen
removed and the efficers are eligible, K who has put
in 13 years of group x service and applicable te
"‘xgrﬁuP A Central gervice, The erganised werd does
’ﬁat appear anywhere in this effice Memerandum

“ Nl
@ated 14-8-87, ministry of mines has already written

ldtm the bDepartment of persennel vide letter dated

‘I—

J4/419~6m89, submitted as Annexure M. 3 that the

selectien grade may be granted te the efficers ef

JAG level in administrative stream like that

officers ef ether stream as all are included in ene
set of recruitment rule (viz. GSI group a and p posts)
1967, It is not understeed hew the respendent is

now changing the stand and intimating that the
selectien grade te the officers in the administrative
stream cannet be granted being net erganised service,
Moreover, in the recemmendatien of the 4th pay
commissien the gsedectien grade (non-functiengl) will

be applicable te the efficers ef the GSI like that

Asortd . s

of ether departmentss
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6% That in reply te para 7 ef the ceunter affidavit
the respendent has sx admitted the fact mentiened in

para 5 eof the Centempt petitien,

7% ~ That in reply te the centents of paragraph 8,
the respondent has admitted the centents stated inl
para 6 ef the centemplpetitien, Mereéver it is again
submitted that the selectien grade will not snly be
granted te organised service as per the pepartment
of persannel and Training oM Ne. 19/1/86-p.P, dated
14=8«87 (xnnexure-I) rather it is applicable te the
all eofficers of group é central service. The g@ntentien |
of the respendent is net cerrect that it is applicable
only te the efficers ef erganised service rather it

is applicable te the officers ef central Greup %

’Fgﬁgrvice. This was alse discussed in depth’in the
LN

4N
%%dﬂgement dated 22-11-90 delivered by the Hen'ble
SR "

péntral Adminigtrative Tribunal, pucknew Eenéhgbucknaw

" } o .
/and accerdingly the erders dated 2-8-89 and 14/21-92-89
I’ s

_fejecting the grant of selectien grade te the

applicant has been quasmeda

8¢ That in reply te paragraph 9 of the ceunter
affidavit it is submitted that the respendent has
filed a SLP in the gon'ble gupreme Cewrt en 12-5-92
which has been dismissed by the Hon'ble gupreme ceurt
which ig submitted as Annqxure % 4§It ig further
submitted that this idea @f the respendent te file
the SLP bef@fe the pontble gupreme ceurt came in
mind enly after the centempt petitien was filed by
the petitiener befere the Hén'ble central aAdministra-
tive Tribunal, Lucknew pench, Lucknew during the last

e
il

/00\9 %/KQ -
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week ef Feb.,19%92 for nmn—cémpliance ef the instructiens
of the Hon'ble central Administrative Tribunal, rucknew
mench, pucknew. It is further submltted that the
: respondent has filed the SLP after the stipulated

peiied of 90 days which has been dismissed new by
thevﬁen'ble supreme Cceurte |
’”‘\3" 9e that in reply te para 10 ef the ceunter affidavit
* ; iﬁ is submitﬁed that the respendent has accepted the

facts mentiened in pé}a 7 of the'CQntemptwpgtiti@n¢

10, That in reply te paragraph 11 ef the ceunter
affidavit it is again submitted that the-respendent
has filed SLP in the H@nfble gupreme ceurt after
the centempt petition has been filed against him by

the petitiener in order to keep the case linger en

as the respendent did net comply with the instructiens
 ‘of the pontble Central Administrative Tribunal, Lucknew
te aveld Centempt preceedings against him, The SLP

filed by the respendent has been dismissed by the

Hen'ble gupreme Court vide order dated 2458a02

s (Annexure ne,IV),

+ 1lls That in reply te Para 12 of the ceunter affidavit

:\_:4-.-""""%.‘ o

b T ot o s % |
pertaining-to=paragraph 9,10,11

— Pl

ef the centempt

petitien, it is submitted that the respendent had

; acCepted the facts mentiened therein,

That in reply te para 13 ef the ceunter affidavit
it is again reiterated that the respendent hag filed

SLP after the receipt of the centempt petitien in

erder te save himself from legal preceedings fer nON-

Compliance of the directien dated 22=11-90 issued by

o . ‘ 7e -
. /éwM-Q ST,
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the H@n'blé central Administrative pribunal, Lucknew
j » pench, Lucknew., The SLP has been dismissed by the

Hen'ble gupreme Court new.

13% That in reply te para 14 of the counter affidavit

* it is again submitted that the respendent has net

\ é cemplied with the decisien of the H@n'ble'central

! ; géministrative Tribunal, pucknew pench, Luckéww and

| 1 file the SLP in supreme Ceurt as a face saving device
and te aveid centempt preceedings as the SLP was

¢ filed after receipt ef dentempt notices which has
already been dismissed by the gen'ble Supreme courte

14, That in reply te paragraph 15 ef the ceunter

affldaVlt it is again reiterated that the SLP has
LT5) i \ enly been filed by the respondent after the receipt

\"\
')% the centempt petxti@n filed by the petltlaner

Lucknew pench, Lucknow te aveid centempt preceedings

j\ ) instituted against him,

15 ' That in reply te para 16 of the counter affidavit

that eppesite party Moo 1 has net cemplied with the
instructien/decisiens dated 22-11-90 of the Hen'ble
central gdministrative Trikunal, Luckn@w pench,

. Lucknew, and thus cemmitted a centempt for net

1 complying with the instructiens dated 22-{f~S8 eof the
Hen'ble central p,éministrative Tribunal, Lucknew
mench, pucknows

Ap s 0

Lucknow, Dated EPONE NI

ﬂ september07/f- 1992

PP 2 54
‘. ;
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VERIEICATIOUN
I, the depenent akeve named de hereby verify
|
and declare that the centents ef paragraph Ne. |
| of the rejeinder affidavit
|‘| .
N | are true. te my persenal knowledge and the paragraph
4y .
¥ : w. 2k 1% ef this affidavit are based

7 on the infermatien received frem receord and the

centents of paragraph wo. |49 S i of this

affidavit are based en legal advice te which all

~. the depenent believes te be true and that ne part

: '
061 )) “of this affidavit are false and nething material

S@ help me god : '

i | A

’ Lucknoy, Dated DEPONENT
September 7 ) 1692

—

I Mre ‘A‘mfy S vedin A G0 hereby

identify the above named depenent whe ig filing

this affidavit and he is knewn te me persenally.

| § havo s+t
that be un roe.,
®hich hes -
a8 Chioe .y N
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)’ | No. 19/1/86-PP

v 2 Nindatry of Porsonnel, Publle Hdevancoes
- and Penslons,

[ (Department of Porsonnel & Training )

/ | ( PP Division )

) “J'\

6th Floor, Nirvachan Sadan,
Ashoka Road, New Delhi - 1

Dated, the 14th August, 1987,
QFFICE MEMORANDUN

Subjoct 1 Nocommendantion of tho Fourth Central Pay

,‘Q Comuission - Orders regarding Selcction
. ‘ Grade in Group 'A' Services,

X R NI N

| The undersigned is directed to say that pursuan to
the recommendation of the Fourth Pay Commission regarding.
Selection Grade posts for Group 'A' Central Services, the
President is pleased to decide that in all Group 'A' Central
Services the number of posts in the Selection Grade shall be
equal to 15% of the senior duty posts ( i.e, all duty posts
at the level of Senior Time seale and above in the Cadre.)
However, there shall be no increase in the overall strength
of the Yadre, An officer appointed to the Junior Administrative

‘Grade will be granted Selection Grade if he satisfies that
‘canditions prescribed in paragraphs 3 and 4

2, Tt has been noted that, save in few cases, the
formula of 15% of senior duty posts will yield figure which is
less than the number of posts sanctioned in the Junior ‘
Administrative Grade, Hence there will be no difficulty in
\ implemnnting the docision, However, in a fow cases the
,aﬁf;" formula yields a fhgure which is slightly higher than the number
;?f?;f*ﬁ' q?gﬁggta sanctioned in the Junior Administrative Grade, It is |
' mdaé”clear that in respect of these scrvices the number of posts
; {///f/ }he Selection Grade will be limited, to the number of posts
(- 8

anctioned in.the Junior Administrative Grade.

N 3. ' Appointing to the Selection Grade and to posts carrying
aIS("'E'“E;—:“pay above the Junior Administrative Grade Scale of pay in

e~ -

e

Group: 'A' Central Services shall be made by selcction on merit

with xm due re@aM ;fto seniority,
g

L, No memberof the Service shall be eligible for appoint-
ment to the Selection Grade until he has entered the fourteenth
year of service on the 1st July of thn year calculated from

¥R the year following the yvear of cxamination on the basis

of which the member was recruited,

Nowo
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5e App01ntment to the Solcction Grade shall be made

 - by a Committee tobe constituted internally and the cnsos
K ,_.xclating to apnointment shall continuc to be sont to the

, £.0. Division of this Department for obtaining the prior anproval
", - of the.Appointment Committec of the Cabinet,

This nrovision

-..shall not apply to such of the Departments as have been specifice

11y empowered to make appointments at this level within their
own competence,

. . T . .
6. - his supersedes instructions containel in this

Department's 0.M. No. 5/12/79-PP-IL, dated the 31st July, 1982.

wﬂ’Accordingly the condition remarding stagnation at maximum of

Junior Administrative Grade for two years for promotion to

Selection Grade contained thercin, is hereby removed,

76 - The orders regarding fixation of pay on appointment
to Selection Grade will be issued separately, ‘

8., These orders will take effect from 1,1.1986,

9. In so far as persons 5ervinc in the Indian Audit
 and Accounts Department are concerned, those orders issue
after consultation with the Comptroller and Auditor General
of India,

( Hindi version will follow )

sd/- '
( V.P. UPPAL )
Director (PP) |

phone: 381364 %
1, All Ministrie s/Departmen s of ‘the Government of India !
(as per Standard List) (with usual number of spare
copies)
2. All attached and gubordinnte offices of tho Ministry
of Home Affairs :
3. All Union Tefritory Government/Administratlons. {
b, Office of the Comptroller and Auditor General of India
( with 10 spare copies)
S5 Secretary, U,P,S.C, _ A
6. Registrar, Supreme Court of India, New Delhi,
7. . Lok Sabha/Rajya Sabha Secretariat,
8, All officers/Section of the Department of Persong;v —
, and Training/Pepartment of AdministratlvéﬁﬁiTorms an
= Public Grievances/Department of PensioQthﬁ‘Pensidhar
s Welfare \¥

- Spare Copies.

[ N

( v;p.

Director(PP)
| /QWMQ
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EXWRE— Dl
ANM 2 Q —  //Imediate//

Goverrment. of’ India
Ministry of Steel & Mires,
Dapartment of Mmes.

No.A-11013/1/88-N.I. New Delhi, the 30th Merch, 1988.

omcs mgmbm

Subjects Croation of selection Grade posts in Group "
servioms.

[ FER N NN NNY ]

The undersigned is directed to refer to Dpartment of Personmel &
Training's U,0. No.19/1/86-PP dated 17.3.88 on the above subject and to

' say that although the Geological Survey of India (Group A & B) Recraitment

Rules 1967 are not considered as perteining to a Central Servica, for all
intents and purposes GSI service is treated as an organised and accordingly
selection Grade in JAC was introduced in 1982 in scdentific and technical
streams under the guidelines issued by Doptt. of Personnel & Training for
introduction of Selection Grede in persuamce of 3rd Pay Commission's
rocommendations. HNowevwer, S.G. was not introduced in Admn. and Financial
streams becauss thers wes only one post of JAG in each stream &nd the

of ficors had not stagnated at the maximum of the scale for 2 years, The
cadro structure indicatad in this Department's 0.M, of even mmbsr dated
3.3.88 is complete as for as Group A posts are concerned, and the Admn,
and Rinencial streams are headed by 8AG officers appomted under Central
Staffing Pattern those posts do not from part of the cadre structure,

2. Deptt. of Personmel & Treining mey kindly concur in the proposal
outlined in this Department's 0.M. of even mmber deted 3.3.1988.

Deptt. of Personnel & Treg., ..
(s-hri Po e Kapoor, UQDQ), o .

Nirvachan Sadan, (7 B Munirajulu)

Yerw Blhi, ~ Under Secretary to the Govt, of India,

Copy to Shri H,N, Meena, Director(P), Geological S‘urvey of Tndial i T s

) = '3""

1z gheo lamre, Calcutta-700015, w.¥sk: their letter No.4-32013/4(fhr)
DS-wG)/Sz-WB dated 3.11.27. They are requestsd to furmish the cadre
structurs of scientific and technical streams, on the basis formulated

in trds Deptt.'s 0.M. of even number dated 3.3.88, so that the Dept. of

Personnel & Training could be approached for creabion of Selaction Grade
posts in scientific and Technical streams of GSI.

(3.B.Munirejulu)

Under Secretary to the Govie of India,

RN T i
7o G )= . de.
4 KK ( Weeare } 577 O?ﬂ‘ﬁg grade

service in the

¢

0000002/-




From pre paro

2 Regional Admn. 7 Rs8.3700- By promotion{Sel~ Sr, Admn, Office
officer 5000/~ ‘ection)failing with 3 years
which by transfer regular service.
" on deputation and
failine both by
direct recruitment,

<. 2., Sr,Admn, : 13 [Rs,3000- By promotion(Sel- Admn,0fficer
DE Officer - ‘ 4500/- ection)failing (Group: B with
which by direct 8 years regular
recruitment, service(scale of
A : pay of Rs,2000-
. 3500/~ )
S d :

e The post of Regional Admn, Officer at Sl.no. 2 has been upgraded
.»~t0o JAG level with effect from 1,1.86 and hence recuritment rules

under revision and proposed tore filled up from feeder gradé of
Senior Admn, Officer with 5 vears service,

FINANCE STREAM

1. Director(Finance & 1 Rs,.3700~ by promotion Cost Accounts

Accounts) 5000/ - {Selection) officer(GrOup
- failirg which A with 5 years
by direct recru- regurmr service
itment, in the grade,
2, Cost Accounts & RH.BOOO- by promotlon Asstt.Cost Accou-
Officer, 4500/- (Selection)fail- nts Officer with
ing which by 5 years regular
direct - service in tle
. recruitment, grade(scale of pay

of Rs.2200-4000/~)

- 02, Further, the Cadre structure in Group'A' of all other 4
streams for ecxample Geophysical, Drilling,Mech, including Stare Steam
is similar to the Admn, & Finance Stream in Geological Survey of India
and Selection Grade in the JAG level have alrecady been sanctioned
in all above streams expect Admn, & Finance Stream. Thus there
is no justification for denial of Selection Grade post in Admn., &
Fi.ance Streams which forms part of cadre of Geological Survey of
India., The posts of Admn, & Finance streams as those of Scientific
Streams are governed by and are included in, one set of Recruitment

Rules viz Geological Survey of India(GroupA and Group B posts )
Recruitment Rules, 1967.

The Admn, & Finmce strcams are hoaded by SAG level

Officers and. below them there are 21 and 5 officers under Group A h
Services respectivély out of which 8 and 1 posts are in JAG level
scale,

In view of the above Departmert of Personnel & Training
w38 requested to reconsider and agree_to the proposal for creation
nf Selectidn Grade posts in Admn, & Finance stream,

'
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ef , .
"enartment of Personnel and Training
“{PP Division) ,
Shri P.C., Kapoor, Under Secreuury,
Wirvachan Sadan 6th floor,

New Delhi,

N Copy to.Srhi X.L, Hatoj, Senior Administrative
L Officer, Geological Survey of Indxa, 4, Chowrirghee Lane,
S Calcutta- 700 016.

S e . , ( 3.8.%Munirajulu \
D o : Under S.cretary to the Jovi, of Zndia,
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s ANNEXUKE NOA-JF

Government of India
Ministry of Steel ¢ Mincs
Dopartment of Mines

LR BN B BN BN I 1

No. A-11013/1/88-M 2 New Delhi,dated 20th June'89

OFFICS MEMORANDUM

Subject : Grant of Selection Grade post in the
Finance & Administrative Streams in
Geological Survey of India,

g )
‘ The undersigned is directed to say that the
; proposal to grant Selection Grade to Finance & Adminis-
trative Streams, of Geological Survey of India was taken up
with Department of Personnel & lraining twicevide this. '
Department's O.M, of even number dated 3.3.80 and 30.3.88
but Department of Personnel & Training vide their U.0.
No. 19/1/86-PP dated 17.3.88 and 18.4,.88 have rejected
the same on bdth the occasions. The proposal was again
exanmined by Geological Survey of India. Department of
" Persomnel ¢ Trainingts 0.}. dated 14.8,87 does not
specify its apnlicability to organised Group 'A' Services
only. Rather as per the said OM all Groun 'A' Central
Services the number of post in the Selection Grade shall be
equal to 15Y of the Duty post(i.e., all duty posts at the
level of Sr. Time scale and above in the cadre). Moreover
as per notification issued by Ministry of Finance, Deptt, -
of expenditure No. P.15/7/16/86-dated 13.3.87 the recomm-
endations with regard to Selection Grade post in the scalée
of Ns, 4500-5700/~ for other services will also apnly

to the officers of Geological Survey of India, Zven if ¥
the above is applicable to central organised service : 3
this Department have alrcady intimated to Pepartment of i

Personnel & Training that Geological Survey of India is
treated as organised services including posts in !
Administrative and Finance Stream and accordingly Selection .4
‘Vﬂrade in JAG level was introduced in 1982 in Scientific and
. Technical Streams under the guidelime s issued by the
Department of Personnel and Training regarding introduction
of Selection Grade in persuance of 3rd Pay Commission
- recommendations, However, Selection Grade was not introduced
in Admn, & Finance Streams in 1982 because at that time
there was #nly one post of JAG in each stream and no officer
has stagnated at maximum of the scale for 2 years as required
under the reclevant-:instructions, Now asner revised guidlines
the condition of 2 years has been removed amd accordingly N
the officers of Admn, & Finance stream have become eligible
for grant of Selection Grade. The Cadre structure of Admn. &
Finance strem %roup'A' is as under which forms partx of the
cadre structure of Geological Survey of India,

Sl.no. Nane of post No.of scale Method of Eligibility

post§ of pay recruitment, criteria for
promotion from ~
fecder crade., e

.Rs.,3700~ By promo- Regional Admn, \

5000/~ tion. officer with '
3 years regula
service in the

V2R
!; . B
) E/QOVO\/LQ grade,

.o'nooz/"

——

¢




IS
R 24, w~ 2 ’
. A :
s e T

/ F;om pre paoo
o 2 Regional Admn. 7 R8.3700~ By promotion(Sel~ sSr. Admn, Office

officer : 5000/= ‘ection)failing with 3 years

_ which by transfer regular service,
;o " on deputation and

e . failing both by

{“' direct recruitment,

-, 2. Sr.Admn, 13 [s,3000- By promotion(Sel-  Admn,0fficer
SR Officer ' 41500/~ ection)failing (Group: B with
which by direct 8 years regular
recruitment, service(scale of
' pay of Rs,2000-
o 3500/~ )
-i{ s

o The post of Regional Admn, Officer at Sl.no, 2 has been ungradud
f,ﬂto JAG 1level with effect from 1.,1.,86 and hence recuritment rule s

under revision and proposed tohe filled up from feeder gradé of
Senipr Admn, Officer with 5 years service,

FINANCE STREAM

1, Director(Finance & 1 Rs.3700- by promotion Cost Accounts

Accounts). 5000/ - {Selection) officer(Group
» - failirg which A with 5 years
by direct recru-~ reguln r service
itment, in the grade.
2, Cost Accounts 4 15,3000~ by promotion Asstt.Cost Accou-
Officer. 4500/~ (Selzction)fail-  nts Officer with
ing which by 5 years regular
direct - service in tle
. recruitment, grade(scale of pay

of Rs.2200-4000/-)

- 02, Further, the Cadre structure in Group'A' of all other !)
streams for example Geophysical, Drilling,Mech, including Stare Steam

is similar to the Admn, & Finance Stream in Geological Survey of India
and Selection Grade in the JAG level have alrcady been sanctioned

in all above streams expect Admn, & Finance Stream. Thus there

is no justification for denial of Selection Grade post in Admn, &
Tinance Streams which forms part of cadre of Geological Survey of

India, The posts of Admn, & Finance streams as those of Scientific
Streams are governed by and are included in, one set of Recruitment

Rules viz Geological Survey of India(GroupA and Group B posts )
Recruitment Rules, 1967.

The Admn. & Finmce strecams are hoaded by SAG level

Officers and. below them there are 21 and 5 officers under Group A h
Services respectively out of which 8 and 1 posts are in JAG level
Scaleo

In view of the above Departmert of Personnel & Training
is requuosted to reconsider &nd agree_to the proposal for creation
of Selectidn Grade posts in Admn, & Finance stream.

sa/- - : 4,
(NP, Munirajulu ) ‘
Under i@g}gtary to the Govt, of India

00003/-

./
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St Department of Personnel and Training
Coo g (PP Division)
e Shri P.C, Kapoor, Under Secreiary,
5 Yirvaciuaa Sadan 6t floor,

wl  New Delhi.
ey \ ,
RTRRPE
oo : Copy to Srhi K,L. Hatoj, Senior Administrative
: ' Officer, Geological Survey of India, 4, Chowrirghee Lane,

' Calcutta~ 700 016.
]
Sd/-
( 3.8, %Munirajulu 2‘ ‘
Under S.cretary to the Tovi. of Tadia,
1]
vl
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COUAT-No. SECTION -

- ITEM No. 20 ‘ 2 a

.- SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

! ]OC - ‘7(/”17

!

Petition(s) fé)r Special Leave to Aapeal (Civil/GRENO.(S)  sas ,/92 CC 17488
(From the mdgmem and order dated 22.11,90 of the IXXRRXKRX CAT

|
l

Circuit
Allahabad, Lucknow/Bench in 0,A.No,133/90

U. 0.1_;0 & Ors,
] f

Petitioner (s)

Versus

"M* shri Su;aﬂ Prekash &

¥ith % «ANo.1-2{Applns, for c/delay in f1linghgmppent (s

Date: 2%.8.92 This/these petition (s) was/were called on for hearing today.
CORAM : |

~ 'Hon'ble Mr. Justice  Lalit Fohian Sherma
 Hon'ble Mr. Justice N. Vel

' r Hon'ble Mr. Justice * atachala
m“ For the petitioner (s) Mr. K.Lehiri,Sr,Adv.

M/s. S.N.Terdol & Mano 3 Prasaa Advs,

. For the respondent (s)  'Ms. Sandhya Goswami,Adv,

. ‘
< ' UPON hearing counset the Court made the tollowing

3 ORDER

This Speciel Leuve Petition has been filed 441 days

=

afteﬁ the expiry of periad of Iimitétién. Yle have examined the
applfcation for condonation of deléy closely and we find th-t
theré is absolutewno Justification fer the dslay. of several

months as detailed &l page h& I1,A.N08.9=2 are therefore dicmissed.

T

(I .{.Lhin ra)
Court Master

1
4

Dhamija
+




N THE CENTRAL ADMINISTRATIVE TRIBUMNAL

LUCKNOW BEINCH, LUCKNOW

LG R I

N\

centempt petitien nees 12 of 1992(L)
in

Ochs NOw 134 ©f 1990 (L)

PR 9 92
suraj parkash osses ApPlicant
versus

ghri vexrishnan and Othersseses Cpposite parties/

centemner

.
~\

AFFIDAVIT OF guraj parkash,

aged abeut 53 years, Regienzl

Administrative officer, ‘geelegical

gurvey of India, Northern Regien,

aliganj, secter-g, LASknowe
(Deponent)
v
I, the deponent abeove named te hereby selemnly

'affirm en eath and state as under.

l¢ That the depenent is a sele petitiener and

—a—

oe a'o 2.

/Zé590U££
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as well conversant with the case and he has gone
threugh the counter affidavit filed by Shri C.P.
yohra, Directer gereral, geolegical gurvey of India,
Calcutta and has understoed the cententg thereef,
since the depenent is the petitiener in this case,
f«4l ‘ . he is placing this rej@indér affidavit with full

4%7, o knewledge ef the factse

24 That thke centents of para 1,2 and 3 ef the

f counter affldavit need ne cemments.

3¢ That in reply te the centent of para 4 éf the
counter affidavit it is submitted that respendent
has changed his view whereas he has submitted the
propesal te the ministry of Mines, ﬁaw Delhi
regar&ing the grant ef gelectien grade in the

\Juni@r'Administrative grade in administrative

stream vide their letter Nm.ll43M/h«llOl3/(sl.sr¥)/

91/19A dated 28th August 1991 in persuance ef the

Hon'ble @ntral administrative pribunal, tucknew

v .
RTINS

pench, puckneow, directiens dated 22-i1-90 pertaining
.;77 te Qn.gak 134/90{L). The copy of the letter has
- already been submitted as annexure I te the counter
| Aaffidavit submitted by shri C,P,Vehra. Mereever
j the respondent has Qrittan number of letters Lo the
Ministry of Mines regarding grant of selectien

; grade in the JAG level efficer in the adminigtrative

stream, The letter dated 15th May,1989, 19th september,

e 1988 and Tth June 1988 which are submitted by him

in the ceunter affidavit,

The petijtioner belongs te general fentral
services, group A, like that efficers in ether streams

in<gae@l@gical survey of India as the recruitment

//i%gﬂ“ﬂi2bba3g
S



i ceedese

rules Gé@legical gurvey of india group 5 and B
pests 1967 ceverg all the efficers in geelegical
gurvey of India, Moreover, the gevte ©f India,
peptte ©f personnel and Training, p.p,pivisien, -
ﬁBw pelhi office Memeorandum NO. 19/1/86-9099

f»«.' . dated 14-8.87 does net specify the grant of selec-
e | tien grade in JAG level efficers of erganised

& services enly téther it cevers of ail GLoup A

entral gervices, This peint has alse been decided
by the pPrincipal gebch, central gaministrative
Tribunal, Delhi decisien dated 17-5-30 in OA NO:119
of 1988 pertaining te xashmira éingh vse ynién
of India wherein the cententien of the Hepartment
4 | of parsonnel and Training that the benefit ef

selectien grade is applicable enly te organised

Titral services group i was rejected by holding
that the recémmendatigns of 4th pay cemmissien
| and erders issued in o.M, dated 14-8~37 cevers

all general Central gervices Group j. accerdingly
S gontble Central Administrative Tribunal, Lucknow
| Behch, Lucknow alse quashed the erders dated
i 2=8=89 and 14/21-9-89 ef the pepartment of persennel
| and Training, jew Delhi. Hence the view of the
respendent regarding the withdrawal of selectien

grade frem the gteres stream is alse illegical.

i The respendent has filed the SLP in the
Hen'ble supreme Ccourt en 12-5-92 which has new

been dismissed by the Hen'ble Supreme court vide

Coien o Al
] o'e4e

Jowet
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erder dated 24-8-92 after the receipt of theV’
centempt notices/petiti@n'fr@m the petiti@nér te
aveld the centempt preceedings against him en the
| advice of the Ministry of mines, whereas, he had
1 already ferwarded/recemmended the case regarding
. ; ‘the grant of selécti@n grade in JAG level officers
| ‘ in administrative stream vide his letter dated:

11 28¢h August, 91 in,persuance 3f the Hon'ble

1 Central administrative pribunal, Lucknéw Bench,
'Lucknsw decisien dated 22-11-90 and alse issued

: reminders dated 10=1=92, 21=2-.92, 2-4-92 and
8m=5m92, It is net underst@ad hew he is changing

] his'stand for grant ef seiecti@n grade to the

efficer of administrative stream when he has already
& - :

_recemmended,

That in reply te para 5 ef the ceunter affie
)'Zdavit need no cemment as the fact has been

Oy '9%¢t j admitted by the respondenti
W, 8 4

< \503;313«,9/'5;  phat in reply te para 6 ef the ceunter

| h : affidavit it is submitted that the respendent

4 Nes 1 has intentienally delayed in cempliance ef

| the declsien dated 22-11-90 eof the Hen'ble (entral
: gdministrative Tribungl;vpucknaw pench, Luckh@w

" as all the effices i.e. DOPT/UPSC/Ministry of

. ' “pinance are lecated at pelhi,

‘ Further it is submitted that the respendent
has filed the SLP in the gon'ble gupreme Court
en 12592 which has been dismissed vide erder

dated 24-8-92, The belated view/idea of the

respondent is enly te save himself frem the

oo 50
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centempt preceedings filed against him for non-
compliance of the instructions dated 22-11-90 of

the gon'ble Central administrative Tribunal, Lucknow
pench, Lucknew as per the directions of the 3ecretary§

Ministry of mines, Respendent nNes le

NS : Lucknow,Dated Deponent
{ septembero7} 01992,

A"
LRG|
VERIEICATION P TP
A
_ PN &
£\ I, the deponent above named de hereby verify,~ '+
\ .a \\ 62* "n.

@ﬁdeclarg that the centents of paragraph ne.

i

L
),;j of the rejeinder affidavit are
S .

“ true to my personal knowledge and the paragraph

e

“xo., 2Tk of this affidavit are

based en the infermation received from record and

the contents @f paragraph ne. S of

this affidavit are based on-legal advice to which
El the deperent believes te be true and that ne part -
of this affidavit are false and nething material

has been concealed in it,

5o help me Gods

z4%§;0L4€

Deponent

IeMEe Aj@,yp;/ LT P de hereby
L4

u‘ti ;’the abeve named deponent who is filing this

, {4 e : ) ' ) o -
E EATT S A
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Ttibv:'s[vm THE HOW'BIE CENTRAL ADMINTSTRATIVE ERIBUNAL
T, LA Loeative |
VTR o LUCKNOY BENCH, LUCKNOW.
O S S . |
bf'ﬁﬂ .
we of Bett Contemnt Petition No. 12/92
3 7

%%@myﬁﬂﬂﬂl»uk In Re;

- %M/ Ouhe No. 134/90E)

mM . P No . ’l\/q;g

Suraj Prakash or e oo Applicant.

Versns

//%%ifﬂt;¥-8ri V.Krishnanan¢ and others ««  Opp.Parties.

APPLICATTON FOR_GRANTTIG STX WEFKS TIME

S -1-93  — | FOR_IMPLEMENTINGTEE JUDGMENT
Do -

Reqielin Fhe cona s NP,

Prre e %c Hoo Hown.

T¥§4g§%ﬁ~ T avelivs e we
G yored - That for the facts and reasons mentioned in

T;;Szk_ﬂfﬁg/;;;;%aanying'affidavit,fit is expedient in the

interest of justice that the r eshondent may be allowed

T . . .
The respondent begs to submit as unders-

six weeks Fimz further time for comolying thé judgment
of this Hon'ble Tribunal dated 22.11.1990 given in

aforesaid apnlication.

~ Lucknot. (Fafhmtey é
v . | O Vo Uﬁé’ { "*"“’/J
o g Ve
2 , , Dated: ' (V. é’ﬁandhary)
M Addl. Stending Counsel.
o ’




‘INﬂfHE CEFTRAL ADMIVISTRATIVE TRIBUNAL LUCKNOW BENCH,
o - LOCKNOW. |
Contempt Application Wo. 12 pf 92.
In Re; ,
O.A.No. 134 of 1990(L)

e
St

A

Suraj Prakash oo s Applicent.

Versus

Sri V.Krishnsnangd and others .. Qpa.Parties.

AFFIDAVIT

e ———

{%%&EQZL _ 1, Gyneshwar Pant, aged about 5k years, son of

‘ﬂ;J late Dharmanand Pant presently posted as Director
x | o . , , A

ol _Gookogy Group in G.S.T No rthern Region Iuckniw, do

hereby solemnly affirm and state on oath as unier -

‘ 1o That t he deponent is working as Director
! in Geology in the office of FHorthern Region G.S.T

/:é%%yéﬁi Iucknow and well conversent with the facgt of the case.

2 That in the aforesaid original spnlication this

Hon'ble Tribinal nlezsed to direct the respondent to

foMy create 4 posts of the‘%ﬂe%ction Grade in Junior Adminis-
L ~J

létrative Grade in Administrative and Finance Stream.
% Thig judgment is dated 22.11.90.

e

..2..

N
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3e That the resnondent tried their best to kmpkeug-
lmlement the judgment but due to some vrocedural delay

: it could bot be imnlemented in-to-to as yet.

L. . That the aforesaid nost have been created a-d
‘D.P.C. in its meeting dated 26411.92 has also
Z%%iéﬂkmconsidered the cendidaterg for newly created posts.

—

5 That the recommendation of D.P.C. requires the

‘ B . ' . . ” ‘ QZ/-(C_} W 'ﬂ?Q,
i apnproval of Ministries of Mines and personsl etc.

wvhich will at least take six weeks time.

6. That it is exedient in theinterest of justice
that the respondent be sllowed six weeks further time

for aforesald nurnose.

Lucknow.

; in Dated;

Verification

I, the above named denonent do hereby verufy

that the contents of »naras 1 to of this affidavit

%'“34n1

gé'grare truoe to my own knowledge and those of maras

uhh<;§%%7wn4&ku}mAQ;%F BePegved by me to be true.
*7¢2%é%gqﬁl§1gned and verified this day of December

1992 in the court a:mvound at Lucknow.

Lucknowe.

Dated: ( enonent>

LL. "

T
Qe ! CN?I identify the denonent who has u1gned bﬁﬁore me.

Advocate
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/) BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
- ,7@\ ‘ Luc,nmow BENCH: LUCKNOW
v mp 9
é) 309 /93
Contempt Petltion No. 12 of 1992
~ Inre: |
Orlglnal Application No. 134 0f 1920(L)
,,,<. ‘
1

Suraj Prakash e Petitioner.
| Versus
Sri V.Krkshnan & another caee - Opp. Parties.

APPLICATION FOR MODIFICATION/RECALLING OF THE CRDER DATED

22 .2 1993 PASSED BY HON'BLE MQ.JUSWIC? U, C SEIVAQTAV@XQ_C«

AND HON'BLE IR, JUSTTCu K. ObAYYA I,

.

That for the_facts, reasons and circusstances -
mentioned in the accompanying affidavit 1t is most
respectfully prayed that your lordship may be pleasedAto
reconsider and recall the order dated 22.2.1993 in the
present circumstances which could not be pleased before

your Lordship.

Lucknow: o S e (L HNSm
! Dated : Marchnp,1293 COUNSEL FOR THE PET IﬂIQMBQ/
g o : APPLICANT,




-
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
) LUCKNOW BENCH : LUCKNOW -
Contempt Petition No. 12 Of 1992
. , In re-
» o
: Orlginal Appllcatlon No. 134 of 1990(L)
—o/
N
.
o
5 0\511;- .C:;URT'
Surag Prakash aged abqut 53 years ,
CUanAn RAM
Son of Late Chhanggram resident of
- Regional Administrative Officer,

Geological Survey of India,

Northern Region, Secor-E,

Aliganj, Lucknow. -
.. Petitioner.

‘Ver sus

1., Sri V. hrisbnan.
Sécretary, ﬁ;,;
Hinistry of Hines,
Shastri Bhawan,
New Delhi.

sri C.P. Vohra,

Director General, R
Geological Survey of India,
27- J.L. Nehru Marg,
Calcutta- 700 0Ol6.

+ess Opposite Parties,
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AFFIDAVIT

I, Suraj Prakash, aged about 53 years,
VTG Cppmnn ki T |
son of Late Chhapggram presently posted as Regional
Administratige Officer, Geological Survey of India,
Nothern Regiqn,_ hgcknow do hereby solemgly affirm

and states as under:

1. That the deponent 1is the.pgtitioner/applicant
in the above roted case and as such he is fully conversant

with the facts of the case. |

2. . That the deponent filed an orlginal apollcatlon
no. 134 of 1990, the Hon'ble Tribunal dlrected the
0pp0$1tﬁ paryy that the post of Selection grgde be -
created:ﬁn the administrati?e and financial stream

and for promotion to the post of selection grade that
that was left on the opposite party to consider on

-
merrits.

3.  That the Hon'ble Tribunal passed the orders
directing the opposite parties that the post of
selection grade be created in the administrative and

finbdneial streanm.

ut nothlng happened. Ihen»tpe applicant filed the
contempt petition which was numbered 12 of 1992(L) in
original application No. 134 of 1990(L). The notices

were issued to the opposite parties.

{@;%70&9 N cesed/~



5. ' That the opposite party expressly stated
in their application for time that they are going
toCdmply the orders of thls Hon'ble Court in To-To.

As the S.L.P. filed by the opposite party was dismissed

o { by the Hon'ble Supreme Court .
~ ! 6. That the opposite pa*ties took three months

3

time for implementing the gudgement of this Hon'ble

Tribunal.

; | 7.  That the respondents have cqnvgé%l%x the
 departmental promotion Comnittee on 26.11.92 for

the post of selection grade in Junier Adninistrative
of grade level which is pending for approval before

the Appointment Cabinet Committee ( A.C.C. )

g | 8. That the case was listed for orders on

T 22.2.93 and on that day the Hon'ble Tribunal reffered

- . i
'8 - the matter to the larger Bench.

9. That now the opposite partles have
v Y
already emplememted th&/d ?ections l%LF?d b?,E?e

A asebeen left.

L PR T T:.. - Hon'ble Tribunal only few

\
h < “:‘,".‘. . - ‘ . . . L . -
\§¥3/i“ill;/ /jfnglo. That now the opposite parties have
_ 7 , Lo Red R pURLLE P > Hevs
i 3 considered the aspects after the orders passed by
this Hon'bleT¥ibunal as such in the interest of justice

cees 4/-

ot
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4 . - 4 -
1t is requested that the order dated 22.2.93 may
kindly be considered.
Lucknows :
o Ao
o Dated : March s ,1993 - Deponent.
— e— .

VERI F ICATIO N

| A q~ I, the deponent named above do hereby

| EnkEmmkyxz verify thgt the contents of paras 1 to 10
of thié affidayit are true to my own_knpwledge.

| No part of it is false and nothing material has been

! concealed |

g _—
So hedp me God.

Lucknow: -

i/¥590£42"

. Dated : MarchtS ,1993 Deponent.
E ke
N | identlﬁy the deponent who has
signed this affidavit beforer
/Q &so

g U. orivastava )

- Clerk to Sri Vishal Singh,Advocate.

OV

Solemly affirmed before me on ff— —cph
. el ,ff,,u..&. 5\ Q/ m '3 7

v
.. {5+ [éﬁ?r %'_&" nay | 0"[6 a. m./p:aﬂ? by the deponent whi is identified
Vha s Sars, asy%n-" '

Mﬁku<h,y_. ? PSR- %VSmi S.C Srlvastava, Clerk to Sril Vishal Singh,
'!—aa( o ?3&
: wmﬂn;i 13,‘ N éézggé%:é;ﬁvocate, High Court. Lucknow. ‘
. Eﬁ%%%g satisfied myself by examining the deponent

- m“"*f”ﬁt 1o
tbat he understands the contents of this affidavit

i “"‘~ [T
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Sri V.Kr'i.shnan & another Rl o
: (st e

4. qEg a qEft A Ao SIE &

WL STHOH . ADVOC!
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